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LOK SABHA
Wadnesday, Decembey 16, 1958/
Agroheyono 25, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sezaxzn in the Chair]
ORAL ANBWERS TO QUESTIONS

Development of Harbour on W. Coast

%920, Shri Keshava: Will the Minjs-
ter of Transport and Communications
be pleased to state:

(a) what steps, i any, are being
taken to establish a 1st Class harbour
on the Western Coast to serve the
peeds of Karnataka people;

(b) how far it has progressed; and
(c) at what cost?

The Minister of Biate In the Minis-
try of Transport and Communications
(Shrt Ra) Bahadur): (a) The Gov-
ernment of India have constituted a
Committee known as the Intermediate
Ports Development Committee for
selection of guitable intermediate ports
in India for intensive development in
order of priority. Thiz Committee
is expected to submit its recommen-
dations to the Government of India
by March 1960. On receipt of the
yhcommendations of the Committae a
clear picture of the development of
ports reguired unfer the Third Plan
will emerpe.

Ab) and (c). Do not arise.

‘Whyi Keshave: May we know if
ﬁhmﬂtﬁu is called upon to

atpiider the report of the previous
comimittes whick was constituted -for

7 (Al) LAD-1.

g

52

this purpose, the members of which
were from the UK?

Shri Ra] Bahadur: The han
ber seems to refer to Mr.
who visited this port. I
particular thing in his mind, I
that would also be taken of
the LP.D.C.

Shri T B. Vittal Rao:
who are the members
mittee? May I also kmnow w!
this Intermediate Port committee
also look into the gquestion of
major ports, like the development
Mangalore port?

Shri Raj Bahadnr: That Is
gobject of the committee that it
look into the priorities that
given for the development of poris on
the west coast and the east coast for
development as intermediate ports.
The Chairman of the Committee h
the Development Officer, Shri
Mathranl. On it are represented shig
owners, certain officials and
arganisations.

Shri Achar: During the last
debate, the hon. Minister made
announcement that Mangslore
Tuticorin will be developed, and
is the decision of the Government
May I know what steps are taken &
give effect to that decision, and whes
ther that announcement is effective?
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Shri 8. M Banerjee: Question
No. 924 may also be taken up.

Shri Yajnik: Question No. 964
may also be taken up because it deals
with a port on the west coast, in
Cambay.

Mr. Speaker: We will come to it
later on.

8hri Raj Bahadur: I am not sure
whether this can be answered
together.

Shri Tangamani: May I know the
terms of reference to this committee?

Bhri Raj Bahadur: The terms of
reference are: (1) selection of suitable
intermediate portg in India for inten-
mive development, in order of priority
taking into account (a) the broad
national consideration as well as
regional requirements; (b) engineer-
ing aspects with emphasis on economy
of construction and maintenance and
{c¢) traffic potential of the hinterland
and transport costs;

(2) determination of the extent of
development required at these ports
Question No. 1186 on the Tth Septem-
ments having regard to the needs of
the entire area to be served and the
financial implications thereof.

Subsidized Hostel at Cuitack

*921. Bhrli Panigrahl: Will the
Minister of Rallwayg be pleased to
refer to the reply given to Starred
Queation No. 1188 on the 7th Septem-
ber, 1859 and state:

(a) whether the estimate for the
permanent hostel building for -the
children of Railway employees . at
Cuttack has since been fAnalised;

(b) if g0, what is the estimate; and

(c) how many studenty are now
putting up in the gubsidized hostel
which has been opened up in another
railway building?

The Deputy Minister of Rallways
(S8hri Shahnawas Khan): (a) No.

(b) Does not arise.
(e) 13.

Shri Panigrahl: In answer fo part
(a) of the question, the hon. Ministar
said that no estimate hag been made
80 far. When it has been decided to
have a permanent building, may I-
know why no estimate has been made
so far?

Shri Shahnawaz Khan: We do
intend to have a permanent building
eventually. In view of our present
not very satisfactory financial position
in the Railways, we have deferred the
matter. But, all the same, we have
started a subsidised hostel in a build-
ing. The purpose js being served.
We need not put up a very big
building,

Shri Panigrahl: Originally, it was
meant to house 100 students. There-
fore, the scheme was to construct a
permanent building. Are we to
understand that when they have defer-
red it, they are going to bouse only
30 and they are not going to stick
to the original gcheme?

Mr. Speaker: How many students
are there?

Bbri Shahnawaz Ehan: We had
made a gtart to accommodate 25. So
far, only 13 have reported. As more
and more come in, and more accom-
modation is necessary, we will make
arrangements for them.

Shri B. K. Caikwad: May I know
the clayy of rzilway employees wheee
children are admitted in the hostel? .
What are the expenses -por month per:
inmate? .
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25 and that only 13 are admitted
and when they come, they will be
admitted. Is it not a fact that higher
secondary school students gre not
being accepted in the hostel?

The Minister of Rallways (Shri
Jagjivan Ram): The whole idea of
starting this hostel was to provide
educational facilitiez for the children
of the employees posted outside their
linguistic zone, so that their study
may not suffer, and if they are posted
outside, their children may be
accommodated in this hostel. These
hostels were to be run on austerity
standards, so that a large number of
students may be accommodated. In
the beginning there has been gome
cenfusion in the staff and even local
students have been admitted in some
.of the hostels. If local students are
admitted, I am afraid the whole
scheme will fail. There is no restric-
tion whether the studentz should be
collegiate students or higher secondary
‘students. All students who are
children of employees posted outside
their linguistic zone are entitled to be
admitted to these hostels.

Dam on River Beas

Shri -ﬂ}..lll Krishan Guplia:
Shri D. C. Sharma:
*“’mi. { Shrl Hem Ral:
Dr. RBam Subhagx Bingh:
{_lh-l Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to refer o the

reply given to Starred Question No.
::uon 13th August, 1959 and

(a) whether the Punjab Govern-
ment have since submitted formally
the scheme for the construction of
dam on the River Beas:

(b) if s0, whether the scheme has
been examined by the Central Water
and Power Commission;

{c) whether final decision regarding
the gelection of site for the dam has
been taken; and

(d) if so, the location thereof?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) No, Sir,

(b) to (d). Do not arise.

Shri Ram Krishan Gupta: May I
know whether the Rajasthan Govern-
ment have also submitted any scheme
and it go how far they differ from
each other?

Shri Hathl: No. The Rajasthan Gov-
ernment has not yet submitted &
scheme. The project report when
ready will be transmitted to the
Rajasthan Government and their
comments obtained.

Shri D. C. Sharma: May I know it
the Central Government .has any
scheme in hand go far as the construc-
tion of a dam on the Beas is concern-
ed and if it is so, what ig the nature
of the scheme?

Shri Hathi: The Central Govern-
ment has no scheme in hand. It is
for the State Government to evolve
a plan.

Shri Hem Raj: Is it the intention
of the Centra] Government to harness
the waters of the Beas and whether
they have requested the Punjab
Government to finalise s schema?

Shri Hathi: The Punjab Govern-
ment 1y carrying on investigations for
the utilisation of the waters of these
rivers Ravi, Beas and Sutlej.

8Shri Hem RBaj: Iy it also a fact that
there ig another scheme regarding the
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Sutlej-Beas link, and the Punjsb
Government want priority for that
instead of for this Pong acheme?

Bbri Hathi: I would say that the
scheme broadly consists of the follow-
ing. One is the Beas-Sutlej link.
There are in that scheme, again, two
alternatives; the third is the Pong-
reservoir, But none of these is yet
finalised.

Shri Harish Chandry Mathur: May
1 know whether the hon. Minister is
not aware of two different view-
points on this scheme, and if so, whe-
ther Government have made any
attempt to bring together the two
Governments and discuss the scheme
as a whole 30 as to expedite the
matter?

Shri Hathi: They are preparing a
factual note on the basis of the
studies which were carried on by the
Punjab officers; and this note will be
circulated to all the States concerned,
namely Rajasthan, Jammu and
Kashmir and Himachal Pradesh, by
the end of this month or so.

Bhrli Ram Krishan Gupta: May 1
know whether it is a fact that the
experts of the World Bank also have
submitted a scheme for the utilisation
of the waters of thig river?

Shri Hathi: No, there is no scheme,
it is only a proposal; no definite plan
or scheme has been submitted.

Shri B’ K. Galkwad: May I know
the estimated cost of this dam?

Shri Hathi: I cannot say at this
stage.

Transmitting Stations on East and
West Coasts

+
{ 8hri Subodh Hansds:
*§23. { Shri 8. C. Samanta:
Shri BR. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the design and estimate
for the construction of transmitting
staiions and other ancillary buildings

DECEMBER 18, 1859
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for the two chains on the East and
West Coasts have been fnalised by
the Department of Lighthouses and
Lightships;

(b) it so, whether Government have
approved it; and

(c) whether construction has start-
ed according to the plans approved?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) to (c). Yes,
Sir.

Shri Subodh Hansda:. May I know
whether the requisite equipments that
are to be installed at the two coasts
have been procured by Government,
and if gso, from where they have been
procured, and the amount paid for
them?

Shri Ra) Bahadur: The estimated
aggregate cost of both the schemes Is
Rs. 96 lakhs, with a foreign exchange
content of Rs. 4831 lakhs. The
equipment is to be obtained under
the Colombo Plan. A part of it has
already been obtained.

Shri Subodh Hansda: May I know
whether it is a fact that the services
of an expert engineer have been
sought for from abroad, and If so,
whether he has arrived in India?

Shri Raj Bahadur: Yes, for purposes
of installation of this equipment, we
have requested for the services of a
foreign expert from UK.

Shri 8. C. Samanta: May I know
whether the installation of a transmit-
ting station in the Andamans region
has also been taken up along with
this?

Shri Raj Bahadur: These schemes
are quite distinct; they are for East
Coast and the West Coast; they are
for the purpose of having an effeo-
tive range of 230 to 300 miles for
radio communication with ships, with
centres at Bombay and Calcutta,

Shri N. N. Patel: May I know the
place selected on the West Coast? -
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Shri Raj Bahadur: Each of these
chains will have four Iland-based
radio-transmitting stations; one will
be known as the master station, and
the othery will serve as slave stations.
The master station in the West Coast
will be located at Savar Kundla.

Report of Mr. FPosthuma

| Shri 5. €. Samanta:
""'{ Shri Subodh Hansda:

Will the Minister of Transport and
Communieations be pleased to refer to
the reply given to Unstarred Question
No. 942 on the 17 August, 1959 and
state:

(a) whether the final report from
Mr. Posthuma, Deputy Director, Port
of Rotterdam, has since been received;

(b) what steps have so far been
taken according to his advance copy
of the Report;

(c) whether any dredging work has
begun at Auckland Bar and Beau-
mont's Gut; and

(d) whether studies on waves,
currents, tides etc. are being carried
on at present?

The Minister of Biate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). A
statement is laid on the Table of the
Sabha. [See Appendix III, annexure
No. 38].

Shri 8. C. Samanta: With reference
to part (ii) of the statement, may I
know whether over and above the
advertisement, any contract was made
with these countries which are manu-
facturing these dredgers?

Shri Raj Bahadur: Our plan for
this port is to buy & new dredger as
well as a second-hand dredger. We
also invited tenders for contract
dredging. The results of the efforts
in regard to contract dredging
have been indicated in the statement
An order for the new dredger has
been placed; for the second-hand dred-
ger, a team was sent to Hong-Eong,

and it was proposed to be sent also
to France.

Shri 8, C. Samanta: May I know
whether for want of this dredger, the
procuring of which is taking so much
time, the other works will be ham-
pered?

Shri Raj Bahadur: I do not think
the other works will be hampered,
because, unless and until we divert
the dredgers which are at present
employed on other works to Auck-
land Bar and the Beaumont's Gut,
there is no question of the other
works being hampered.

Shri Raghunath Singh: With refer«
ence to part (a) of the question, after
see.ng the gtatement, it appears that
Messrs. Rendel, Palmer & Tritton of
UK are the consulting engineers of
the Port Trust. May I know when
the note was sent to this firm, and
how long it is pending with them?

Shri Ra) Bahadur: The hon. Mem-
ber knows that it was only in Septem-
ber, 1959 that the final report of Mr.
Posthuma wag received, and, there-
fore, I think it has been done after
that.

Shri Raghunath Singh: In view of
the fact that the Hooghly river is
desilting very fastly, and Calcutta port
is going to become obsolete, may I
know whether Government are taking
any steps in this respect? The thing
ig pending since the last sixty years;
observation is going on since the
last sixty years.

Shri C. D. Pande: But this Gov-
ernment came into power only a few
years ago.

Shri Raj Bahadur: Since it is going
on for the iast sixty years, it cannot
be said that the siltation is going on
‘fastly”. Nevertheless, there are three
steps that we have got to take, firstly,
buying dredgers and employing them
for desilting, secondly, river training
works, and thirdly, supply of fresh
water from above. On all these
three matters, w are fixing our
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attention, and we are ftrying our
level best to do whatever we can as
quickly as possible.

Shrimat! Renu Chakravartty: May I
know whether the hon. Minister’s
attention has been drawn to a state-
ment made by the Port Trust River
Surveyors’ Association that out of
their experience of many years’ work
¢n thig river, they had submitted cer-
tain concrete proposals for pursuance
by Government, and if so, the reac-
tion of Government to those proposals
which are based on the actual situation
and the experience of these people?

Shri Raj Bahadur; So far as the
situation is concerned, nobody is in a
fog about the real position. It is a
very well known position. Experts
from wvarious countries who have
come and examined the Hooghly
bave given their opinions too. So, I
do not think there is any difference
of opinion, so far as that goes.

Shrimati Benm Chakravartty: My
concrete question wag this, They had
made certain proposals, regarding
river training, dredging etc. May 1
know what exactly has been done by
Government on those proposals sub-
mitted by them?

Bhri Raj Bahadur: 1 am not quite
aware of the particular recommen-
&ations of the association to which
the hon. Member refers, but I shall
have the matter looked into.

e rRwrA e R faafr i fe
grit @ W g7 fewr. amdnr o
= e © amft Wt g §
w Wy A Wi ad wEel
@ el &y ST g F
g wiwa N fo? 97 i ol
fasfaaY 93 a<wre & feas waw
ook & AT foad anet § W ot
afy £ I
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e § dw st Wit W
WA Wz g g 1 Ens wn e @
gRy 39 A fag §, ¥ fore § W
a1 § W I & were 96 wrd At
a1 A Wk Fhnr wiw e
Mo ar ¥ @t & woriw
fd ARG

Shrimati Iia Palchoudburi: May 1
know whether any survey has beea
made about the railway link between
the Haldia port, the new port that is
to be established there, for the carri-
age of cargo etc. between the port and
the hinterland where the cargo is to
be bruught and also taken to?

Shri Raj Bahadur: We have indi-
cated to the Railway Ministry the
need for an experimental survey to
link Haldia by rail,

Shrimati Ia Palchondhuri: Mr’
Posthuma had already indicated that
dredging operations are very expen-
sive. So, what ig being done to stop
this continuous drain, and yet, at the
same time, keep the port alive? For,
we shall have to take fleets of dredgers
on hire. At the same time, we shall
also have to take steps to se¢ that the
port is kept alive,

Shri Raj Bahadur: Howsoever ex-
pensive these dredging operations may
be, I think, so far as the Hooghly 1s
concerned, we ghall have to resort to
dredging for all time. Of courme,
these efforts will be supplemented by
river training works, as also by the
supply of fresh water from the head.

Generation and Distribotion of
Electricity
+
Shri Harish Chandra
o925, Mathur:
8hri Vidys Charan Shukia:
| Shri Narasimban:

Will the Minister of Irrigation and
Power be pleased to stute;

(a) whether Government of India
have formulsted any natienal policy
for the genmeration and distribution
of electricity; and )

(b) it =0, whether a copy theresf
wifl be laid on the Table,
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sud distribution of electricity is laid
down in the Industrial Policy Resolo-
tion of the Government of India, dated
the 90th Agpril, 1886. This Resolution
was published in Annexure to Chap-
ter Il of the publication entitled
“Second Five Year Plan—1956".

Shri Harish Chandra Matbur;: May 1
&nown whether this matter was ever-
considered by the Cabinet, since we
discussed it during the last Budget
Session, because the hon. Minister
promised to reconsider it and have a
policy decision laid down?

Shri Hathi: 1 do not know whether
subsequent to the Budget Sescion this
matter was again discussed at Cabinet
level.

Shri C. R. Narasimhan: May I know
what progress has been made in the
matter of having an All-India zone in
the matter of distribution?

Shri Hathi: As I have stated some
time before, we are trying 1o have 6
zonal grids and ultimately to have one
grid. But that would take some
time. We are starting with the
wouthern zone first.

Shri Harish Chandra Mathur: Meay
1 know whether the State Govern-
ments have been consulted in this
matter and whether any of the State
Governments have agreed to have one
grid in each State and to have a uni-
form rate for distribution of electri-
city?

Shri Hathi: So far as the rones are
concerned, there is a general agree-
ment among the states. So far as
the rates are concerned, it will yet
take some time to have a uniforin rate
unless you have got one common
grid. Becanse there are diY¥erent
generating stations that might take
some time; but we are looking into
that question.

Shrimati “Renu . Chakvevartty: The
policy ay adumberated in the Second

Five Year Plan was that the multi-
purpose power projects will be sup-
plying electricity both to industry as
well as for rural electrification. May
1 know whether it has been brought
to the notice of Government thot from
one of the major multi-purpuse pro-
jects like the D.V.C. a large portion
af the power generated is supplied to
big industries and very little for
rural industries? May I kaow whe-
ther this is not going sagainst the
policy enunciated?

Bhri Hathi: Generally, p~wer from
the D.V.C. is supplied in Ebulk to the
State Government and it is not the
D.V.C. that distributes it in retail
But it is a fact, as the hon. Member
has suggested, that much of the
power is consumed by big industries

An Hon. Member: Tatas.

Mr. Speaker: Which is the other
{ndustry which wantzs thia? What is
the meaning of cross-exawining and
saying Tatas? The biggest industry
will naturally consume the largest
quantity of power.

Shri T. B. Vittal Rao; Sir, when the
D.V.C. was started it was meant for
other industries than Tatas.

Mr. Speaker: Who said so?

Shri T, B, Vittal Rao: I¢ was there;
subsequently the Tatas came....

Mr. Speaker: This kind of running
commentary disturbs the procecdings.

Shri Jaipal Singh: Several sessions
back I asked a question with regard
to the profiteering Government is in-
dulging, in particularly with refer-
ence to the DV.C.. ...

Mr. Speaker: The hon. Member may
put the question straignt.

Shri Jaipal Sikagh: In vicw of the
reply given, even with the zomal
policy, may I k¥now what cautrol the
Central Government has in ropard to
the retail prices because the DV.C.
sells it at one anna whereas in my
town, Ranchi, we have to pav T gnnas
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per unit. I want ar explaantion as
to where that money go2a.

Shri Hathl: The retail distribution
is dons by the State Goverrmen: 8o,
the State is concerned an:! not the
D.V.C.

, Bhri Jaipal Singh: My question has
not been met. I wani to xnow whe-
ther the Central Govciinciot nas any
eontrol over the cellirg pri.o.

Mr. Speaker: Has the Central Gov-
ernment, which distribuies 5 the
State through whom iad.vidual cun-
sumers take their supply any control
over the retail pricez” That is what
Bhri Jaipal Singh worts to know.

Bhri Hathl: The distribuuon of
power in bulk is done by the DV.C.
to the State Government or lo the
big consumer, Bu! the reiail sale of
power is done by the State Goverr-
ment or the licencees to the con-
sumers. So far as licenccus are con-
cerned, there iz a deiini‘e statvtory
provision limiting lneir profite to not
exceeding 2 per c=a‘* above the kark
rate. So far as the Stales wre con-
cerned, they fix the rates having re-
gard to the cost of piodurtion, ‘o the
overhead charges and other (hings.
The Centre has no power over the
Btate Governments in fixing the
prices.

s ww fow wrd awi o osm
i g 1 W g f owy w
A5 =T qroHAT ¥ faoreft fasr aFy,
ufeT  ToEgT WX AT W3W &Y
FEFQ F @t fracw & waw |
it v A Do aE g ?
Shri Hathi: I do not know how this

question arises from the original
question.

Mr. Bpeaker: This refers to the
national policy which covers Madhya
Pradesh also.

Shei Hathi: If it covers that, then, I
will reply. Chambal is a joint pro-
Ject between the two States of Madhya
_Pradseh and Rajasthan. And, the
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share of the power to be distributed
between the two States has _been
defined. That has been allptted. Ho
far as the cost is concerned, they
have not yet finalised it because,
firstly, the cost will have to be allot-
ted to irrigation and power. That is
being worked out.

Mr. Speaker: Shri Mathur. (Inter.
ruptions), Shri Jaipal Singh.

Shri Jaipal Bingh: Sir,....

Mr. Speaker: The scope of the
question is limited. On the pgeneral
national policy I am not going to
allow all details with respect to each
State being asked. The hon. Minis-
ter has just now said that so far as
distribution by the State Governments
is concerned or fixing the rates |is
concerned, he hag no jurisdiction,

Shri Jaipal Singh: The hon. Minig~
ter has admitted that there is no such
thing as a national policy; but there
is only zonal policy. Accordingly,
we have to ask questions on matters
relating to zonal arrangements.
There is no national policy as yet,

Mr. Speaker: Therefore the gues-
tion ought not to have been admitted.
For the question if there is any na-
tional policy the simple answer is
there is no national policy.

Shri Jaipal Singh: Having given
details. ...

Mr. Speaker: Why should I go into
zonal policy?

Shri Jaipal Singh: I am grateful to
the hon. Minister for having admitted
that there is a statutory limitatiun to
the profits that may be made on retail
sales. He has gaid that it is some-
where gbout 2 per cent. or so. May
I know how it is that when the D.V.C.
supplies bulk electricity to the
Calcutta Electric Supply- Corporation
at the rate of one anna per unit the
public get it at the rate of 5 annas
per unit? Is that 2} per cent?

Mr. Speaker; The -hon. Member
wants to know....
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Bhxi Hathl: T have followed the
question. ‘'What the hon. Member says
fs that the D.V.C. supplies power to
the Caleutta Flectricity Bupply Cor-
poration at a certain rate and they
charge higher rates. He wants to
know whether the difference is 2 per
cent. above the bulk rate. I will
have to look into it. I want motice; I
do not have the exact figures with me
here.

Mr. Speaker: We are going into
details. '

Shri Raghunath Singh: Not going
into many details, Sir.

Skri Harish Chandrs Mathar: 1 will
ask a general question without any
details. May I know whether the
Central Government have taken into
consideration the generation of power
through atomic energy? What place
does it find in the general scheme of
our national policy regarding the
generation of power because this is
going to be done under the Central
Government? - If it is so, what is the
future of generation of power through
atomic energy?

Shri Hathi: Really, as the industrial
policy has laid down the future deve-
lopment of generation and distribu-
tion of electric power is to be exclu-
sive responsibility of the State. So,
even if it is atomic energy it would
be the responsibility of the State.

Shri Surendranath Dwivedy: May
I know whether in all the States,
State Electricity Boards have been
formed? If not, in which State has
it not been formed and why?

Shri Hathi: We are going to the
question of formation of boards. One
State has not formed; all the others
have done it

Shrimati Renuka Ray: The hon.
Minister mentioned that the West
Bengal Government was having part
of the money from the supply of elec-
tricity got from the D.V.C. I would
ke to know what is the percentage of
the D.V.C. supply that goes to it.
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Shri Hathi: I do not kuow.
Mr. Speaker: All these are details,

Shri Ajit Singh Sarhadi: In view of
the fact that there is increased em-
phasizs on agricultural producton, may
I just ask whether there is any pro-
posal under consideration or whether
any decision has been arrived at that
there should be reduced rates of
charges for electricity for agricultural
purposes? Has any direction been
issued from the Central Government
in this regard?

Shri Hathi: So far as agriculture is
concerned, the Food and Agriculture
Ministry has communicated to the
State Governments that agriculture
should be given power at a lower
rate and that even some subsidy may
be given.

S8hri Assar: The Government have
set up an expert committee to finalise
the distribution of power from Koyna
project. May I know whether it has
submitted its report and if so, what is
its recommendation?

Mr. Speaker: I am not going to
allow this general question.

Shri Narasimhan: The Minister has
stated that the idea is to have six
zonal grids for the whole of India.
The idea has been almost put into
practice in the southern zone. May
I know whether there is any timed
programme for progressively inmple-
menting and bringing into existence
.the six grids?

Shri Hathi: We have not chalked
out any timed programme.

Colorisation of Vanaspati

8‘!1'1.; M. Banerjee:
Shri Panigrahi:
*926. { Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
_ Shri Jhnlan Sinha:



Will the Minister of Food and Agri-
-guiture be pleased to state:

(a) whether a final decision has
since been taken to colour vanaspati;

{b) whether some suitable colour
has been found for the colorisation of
‘Vanaspatl; and

{e) if so, what is that colour?

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas): (a)
Government are not opposed io the
colorisation of Vanaspati but a final
decision in this regard will depend on
the finding of a suitable colour.

(b) No, Sir.
(c) Does not arise.

.8hri 8. M. Banerjee: Is it a fact
that there is tremendous pressure
from the vanaspati dealers on the
Government not to colour vanaspatl
0 that they may have the adultera
tion continued?

Shri A. M. Thomas: No, Bir.

ds Wfex 1w =0 a9
off fr gy fagemiagg cadrdfe
g TATAT FRT AW TR AFERAT W
AW T FTOT § W qET grad §
W fad Xq 1 37 § ww A wd;m,
LT AT AT ) X KA &L
ragrg? AW TR LW AT
vt frwrm &7 O ¢ % 1w w1 qwm
FrT & s Rgrong ¢

Shri A. M, Themas: Thiz question
has come before {hie House in one
form or another. My learmed friend
has been indicating that the remedy
is to ban the manufacture of vanas-
pati.  The hon. Health Minister has
made it clear that vanaspati is also
put on per with ghee and coconut
ofl as far as the bad effects are con-
cerned, 5o that excexsive use of it is
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narmful, Buot there is ho adition’
az yet that it leads fo any disendd &
snything like that

Shrli C. D. Pandp: Of course it B
know that vanaspati is not as good as
ghee but there iz no medical opintosn
to prove that it is harmful to human
system. If there 8 Tio harmul effect,
I want to know whether colouring
will not produce psychological effects
on the people who taRe it with the
impression they are taking something
which is supposed to be harmful

Shri A, M. Thomas: The necessity
for colouring has been accepted by
the Government. It is to check adul-
teration of ghee. It is sought to be
coloured not with & view to discour-
age the consumption of vanaspati.

Shri D. C. Sharma: Since the Indlan
experts have failed to find a colowr
for vanaspati, will this problem be
turned over to foreign experts?

Shnhi A. M. Thomas: Even the
foreign experts have not been in =
position to find a suitable colour as
in foreign countries mlso it is used.
It is called margarine. It is used in
large quantities and there is no such
objection as is raised to vanaspati
here.

ofewr zrge Tw e - W 3¢
geer ) & aveafa o wow At
qrIe 7z wga ¥, frw ¥ 17 T B,
awltam fgnd & o g7 aorg & 18w
o] A FAeafs Wy § 99 ¥ 99
% afas &few gv widt dwg Y
fradt N fr a9y Ac o &
faefy 0 7

Shri A, M. Thomas: Purified cil—the
consumption of that is mmuch better
than vanaspatl.

Mr. Speaker: Nex question.

oft ngret e el : Ty W
AT ama F @ §, v fad e ot weee
faeer ff wifgd
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Mr. Sposker: § i g 1 o &
qg e gl 9T T &

gver since 1 came to this Parliament,
vanaspati is before us.

St rwrer Wi gt o W v
7% & fir o sl Y T F owa &
o W &rer e & Fag ¢ faer q%ar
¥, otz Ay e A gty og I,
srafs § foom ¥ far w3 o
@ WA M T Gt agh e 7

‘Shei A. M. Thomas: The Ghee
Adulteration Committee which has
gone into the detaily with regard to
this question has preseribed certain
qualifications. The colour must be
easily soluble; it must be pleasing; it
must be fast and should not dis-
appear with heating. Hitherto, it has
not been possible to find out a suit-
able colour. It cannot be put on parwith
colouring water or sweets. Colouring
of sweets is not stable; when heated
it will disappear.

Shri Ram Krishan Gapta: [ nave
also given my name.

Mr. Speaker: I know a number of
hon. Members have put their names.
(Interruptions).

Shrimati Sucheta Kripalani: The
Home Minister admitted that this 1s
used for adulteration of pure ghee.
If that is so, what steps do the Gov-
vernment propose to prevent this?
We wanted colourisation of vanaspat!
for this purpose. Till now, it has
pot been possible. So, what steps
are proposed to be taken.. .(Inter-
Tuptions).

Bhri A. M. Thomaa: Steps have been
taken ascoording to the recommenda-
tions of the Ghee Adulteration Com-
mittes. They wanted the compulsory
sddition of seseme oll to vanaspati
oo that the detection of vanespati in
ghee may be possible when the
Baudoin test is applied. So, that is
eomipulsorily @one.

Pandit Thakur Das Blargava; But
did not this Committee also recom-
mend that this should be coloured?
Did they not give a colour? The
Government did not accept the colour.

Shri A. M. Thomas: They recvom-
mended that vanaspati should be
coloured orange by using carctene ofl
concentrate. That was experimented
and it was found that that colour was
unstable and disappeared when vanas-
pati was heated or was kent even
without heating for some months, It
may have some toxic eflects too.

a5 Miry ww : " Sfowr
A A §H AT F .

Mr. Speaker: Next question, Why
not hon. Members make experiments
in the houses and then come here?
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(%) = 7E W §9 Y f® ogd-
far Wi dafaat & frofor 7
Ty Anwraw afgwa sd@g fear
o &, foe® eueysw T defunt
wq swera g ouf §. W

(n) sfr ad foady wrr 7 g9

wfoagn Way WY AWTHG § G-
(ot wx ey (%) W (w).
g, gon freft § fs sor e,
qum, werg, fogre ol fewlt & ow



5a77

Wl § Swerer &are fear wr @
§ o vewr g ifkw o ww oy
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(n) waife 2w & srorefi-
v 3 g 7% fafore = § 7} feaerk
wmar 8 wagy FodAEA ¥ wEm-
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I shall read the answer in English
also

Bhri Amjad All: Sir, this Vanshlo-
chan has been written in Hindi and
we have been trying to understand 1t
We do not know what it 1a

Mr. Speaker: The hon. Member may
wait till the answer is given. If he
has any doubts, he may put a
question.

8hri Raj Bahadur: (a) and (b).
Yes, it is reported that at some places
in UP, Punjab, Bombay, Bihar and
Delhi, Vanslochan is being manufac-
tured gnd used in the manufacture of
Ayurvedic and other medicines butv
Government have no information
about the use of spurious Vanshlocan
being used in drugs.

(¢) The import statistics of Vansh-
lochan are not available as the item
is not shown specifically in the Trade
Classification of the Country. The
licensing statistics are also not avall-
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oWy c g @ sow
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TR 9w gEr e gx @ fsn
4 & fow & g s w7 ity fe
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Wt owew @ix weh & 0%
araT wigan § 6 ogr ey Wit
¥T TR Fr § Ayt 9C W AHIC &
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fe¥am 1 Efeen §1 wwaT & aT A
9 & fag &Y wafw dafar a0®
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qafew ¢
Shri Amjad All: May I know what
i8 the particular purpose served by

this medicine and for what disease it
is used?

Shri BRaj Babadur: It is a good
stimulant. It is used for heart and
liver diseases and for Feferal weak-
pess. It is known as bamboo cam-
phor or bamboo manna,

st gwra die wreh : of oY ww
qergt & firsrae Y oF g wyOw
¢ afrn siefid § framez wom Yo
Wi ofr ufies Sxtg wmar o wfigd
¥oifis Onfy da o7 TR F T TE AN
#we o § s sgwr aft AT SO EET
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et s o g ok dfer wre
e afiegt ® aro T O Wi
Wy aTT &Y ¥y W A it geow
e afty 7 Sud gy o § Wk
st @ ¥ wrafast  frdie w7 §
dfen &} wré saear s g ?

off O xng¢ - WA aEE
ML FIWE F f ®7 § sguw
§ e Fwwr Iorg ot G Y awar
3 v fe iwfe # qot wqar awf
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T® A T NE AT AW Q)

Some Hon. Members rose—

Mr. Speaker: Order, order. What
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#bri C, K. Bhatiacharya: What are
the countries from which this pu'u
cular thing is imported?

fhri Raj Bahadur: I have not got
the names of the countries here.

i qo e weTW : FuATEA
§ TN § G497 F oot gATd aT
! w7 A & fe ag e § ar
w@ft § dFT " aER R
waia g%t sEfaga &7 9qr e &
fag d4af T TRd o A atw
WY fagrd o a A @ g ?

rwwgygr : & 7 faimA
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is the good of pursuing a technical A stz gt 1t € Ay T grATHTE
subject like this. All adulterations

will be prohibited, but the difficulty *3z. ot WToTE ww ;W
isg how to detect the adulteration. s - oo
That is what the Ministry is finding Tor dot ag aA A g AT
out.
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The Deputy Minister of Railways
(Shrl 8. V. Ramaswamy); {a) and (b).
The traffic was suspended between
Mokameh and Barauni from 22-00 hrs.
oft 1st October, 1958 upto 3'15 hrs. on
sth October, 1838 due to derailment of
train engine of 20 Dn. Mithila Ex-
press and then upto 1520 hrs. on the
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same day dus to slips on the reilway-
line between Rampur Dumra and Link
LCabin.

(¢) Al the aflecied railway lines
have been repaired and ftraffic re-
sumed.

{d) The approximate expenditure
incurred for repairing the damages
due to the slips between Tal Junction
and Link Cabin, Rampur Dumra and
Tal Junction (new up line) and
Rampur-Dumra and Link Cabin lines
was Rs. 87,000. The new line section
between Tal Junction and Link Cabin.
which waz seriously affected, was
blocked from 18th August to 5th
November, 1959.

Shri Shree Naryan Das: What was
the nature of the damage? May I
know whether the line was washed
away or the line was sunk?

Shri S. V. BEamaswamy: There was
very heavy rain. This embankment is
very high. Therefore, there was some
amount of washing away and the
line slipped.

Shri Shree Narayan Das: The cost
of this work seems to be very high.
May I know what was the estimate
for this repair work and whether the
actual cost exceeded the estimated
amount to a great extent?

Shri S. V. Ramaswamy: [ do not
know about the estimate, but the
actual cost is Rs. 97,000

The Minister of ERailways (Shri
Jagjivan Ram): Sir, as the hon. Mem-
ber is aware, this was a new line.
There was a large earth formation and
high embankments. In August this
year there was heavy rainfall in that
area and earth work at many places
was washed away. About seven lakhs
c. ft. of earth wa$ therefore used and
all that had to be transported from
a distant place because earth was not
available nearby as all the area was
flooded. Large quan‘ity of boulders
also had to be used with the result
that the cost increased because it was
to be done as an emergency work.

*520. Shri D. C. Sharma: Will the
Minister of Food amd Agriculiure We
pleased to state:

(a) whether it ix & fact that an
estimate of the sugar production by
1961 on the basis of past experjenice
has been made;

(b) whether any shortfall of the
target contemplated in the
Five Year Plan period is expected
under this estimate; and

(c) if so, what steps are being taken
to meet the deficit?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas):
(a) No, Sir.

(b) and c¢). Do not arise.

8Shri D. C. Sharma: May ] know
whether the Government has made
any estimate of the total production of
sugar by the year 1960, if not up to
1961; and, if so, may I know what it
is?

Shri A. M. Thomas: That estimate
also has not been made.

Shri Braj Raj Singh: May I know
whether Government have considered
the problem in respect of the major
factor in sugar production, that s,
the cane grower; if so, may 1 know
whether Government have seen the
demands put up by cane growers in
Uttar Pradesh and Bihar and they
intend to meet their demands by fix-
ing sugar cane price at Rs. 2 a maund?

Shri A. M, Thomas: Sugar produec-
tion depends on various factors. First-
ly, there is the installed capacity.
Secondly, there iz the availability of
sugar cane to the factoriess My hon.
friend raised a point about incentivea
Recently, as the hon. House Is aware,
the price of sugarcane has been in-
creased from Rs. 1|7|- to Rs. 1{10-.
Certain other incentives have also
been given. Government think that
those incentives are adegquate, and it
is not proposed to increase the price
to Rs. 2 as has been suggested by the
hon. Member.
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8, M. Banerjeq: May I kpow
m@n'mmwmm the
' ‘of the hon. Minister that a
srike is going on from yesterday by
ths sugarésne growers; if so, whether
sny steps have been taken to talk to
the representatives of sugarcane

and arrive at a settlement so
that it may not affect our sugar pro-
duction this year?

Shri A M. Thomas: [ have also
sean certain Presas reporfs with re-
gard to the strike that has been or-
ganised by certmin organisations which
have not been recognised. There has
not been any strike notice received
so far from any recognised union or
association of cane growers. I might
also say that the strike move is ill
advised and Government would not
be in a position to accede to their
request.

SBome Hon Members rose—

Mr. Speaker: Order, order. I am
not going to allow strike and other
things to be brought in as a side issue.
This relates to sugar production.

Shri Braj Raj Singh: The hon.
Deputy Minister said that the strike
is not being conducted by some re-
ecognised association. May I know....

Mr. Bpeaker: Order, order. I am
not going to allow that.

Shri Braj Raj Singh: May I know
what is the criterion......

Mr. Speaker: Order, order. Every-
body starts a strike. Is it the hon.
Member's desire that the hon. Minister
here must run to the spot and see to
nr

Shri Braj Baj Singh: Mills in Uttar
Pradesh and Bihar have been closed
dpwn and there is scarcity of sugar.

Mr, Speaker: Order, order. Let it
be. Sugar is not such an essential
ecommmodity. Nobody will die of star-
vation if sugar is not there. I am not
going to allow such supplementaries.

Almost every day the question is
raised. It wou'd appear as if we are
taking sides with sugarcane growers,.
the sugar industry and 2o on (Inter-
ruption), Order, order. Let us starve
for want of sugar for some time (In-
terruptions). All that I am requesting
hon. Members to see is, we ought not
to create an impression that we are
taking sides either with sugarcane
growefs or with the sugar industry.
The main consideration for this is the
essential need of the community. If
somebody wants to hold the com-
munity at ransom let them suffer; for
some time we shall do without sugar
altogether (Interruptions). Order,
order. I am not going to allow hon
Members to indirectly bring in other
issues and then try to help the sugar-
cane growers as if we all will die they
do not produce sugar. (Interruptions).
I am not worried. I am not going to
allow any advantage to be taken as
a gide issue with respect to every
relating to cane growers. The price
question is raised every time. Let us
give away Rs, 100 per maund of sugar
and starve the rest. This kind of
special pleading for a particular in-
terest is going on here, as if we have
no other business other than this
(Interruptions).

Shri Braj Raj Simgh: There s
scarcity of sugar.

Mr. Speaker: It does not matter; let
us go without sugar.

Shri Tangamani: [ would like to
ask......

Mr Speaker: Next question.

Shri Tangamani: I would like to ask
a question about sugarcane produc-
tion.

Mr. Speaker: I have proceeded to
the next question.

Shri Tangamani: The whole gues-
tion is about sugarcane production.

Mr. Speaker: We are not on sugar-
cane production, we are on sugar.
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Soya Beans
*330, Bhri F. C, Borosah: Will the

Minister of Food amd Agriculture be
pleased to state:

(a) whether Government’s attention
hag been drawn to the high nutritional
wvalue of Soya beans:; and

(b) if so, what steps are being taken
to popularise their production and
<consumption?

The Minister of Agriculture (Dr.
P, B. Deshmukh): (a) Yes.

(b) Soyabean has not gained popul-
arity because the cooked product has
A very repulsive nutty taste. Pro-
cessing technique for removing the
- nutty smell by deoiling has to be
developed, as is done in U.S A, before
the bean can become popular. How-
ever, it has been decided to bring the
uses and nutritive value of Soyabeans
to the notice of the public. Accord-
ingly, arrangements for publication of
popular articles on this subject in
journals like Indian Farming, etc.,
are being made.

Shri P. C. Borooah: May 1 know if
Type 63 of soya bean seed was dis-
tributed to U.P. farmers sometime ago
by the Indian Council of Agricultural
Research and, if so, what was the
result and what was the reaction and
the response of the people?

Dr. P, 8. Deshmukh: I want notice
of the guestion.

Shri P. C, Borooah: What is the
total area of soyabean that has up to
now been brought under sultivation
and what is the crop expected in
19587

Dr. P. 8. Deshmukh: The area at
present is absolutely negligible. We
are trying to advocate the sowing of
soya bean, but that will be after we
arrange for the processing and create
some taste.

Shri P, C. Borooah: May I know it
there are any proposals before the
Government to give special facilities
to the soya bean cultivators and, if so,
what are shey?

Dr. P B m No special
facilities are being proposed, but we
are keen that soya bean should be-
come popular and the demand should.
increase. If that is attained, we will
encourage cultivation.

Bhri V. P. Nayar: Is the hon. Minis-
ter aware that the Food Technological”
Ingtitute at Mysore has deveoped &
process of preparing soya bean milk,
and is it a fact that it has been found
possible to work it out on a com-

merical basis?

Dr. P, B, Deshmukh: This institute
has also manufactured milk as well
as dahi from groundnut angd they are
much better and are liked by the
people. It may be that soya bean also
is equally useful, but we have not got
sufficient quantity of it yet.

Shri Hem Raj: What is the nutri-.
tive value of the soya bean?

Dr. P, S. Deshmukh: It is highly
nutritious. There is no doubt about
it. It is very advantageous from the
nutritional point of view.

Shortage of Medical Persoanel in
Rural Areas

%932 Shri Kodiyan: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a new pro-
posal to overcome the shortage of
medical personnl in rural areas; and

(b) if so, the main features of the
proposal?

The Minister of State in the Minlstry
of Transport and Communications
(Sbri Raj Bahadar): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No, 38.)

Shri Kodiyan: From the statement
I find that the Central Council of
Health in their resdution referred to
in this particular statement has re-
commended that a more practical way
to attract medical and ancillary pex-’
sonnel fo the rural areas is to provide
them with suitable residentisl’
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accommodation and transport. I want
to know whether this recommendation
ig being implemented by the  State
Governments,

Shri Raj Bahadur: Yes, Sir. The
State Governments are trying fo im-
plement this recommendation as best
as they can within their financial re-
gources and the implementation is at
various stages of progress.

Shri Kodiyan: A suggestion was
made to the State Governments by
the Central Government that a system
might be evolved so that a fresh medi-
cal graduate initially taken into Gov-
ernment  service gets a  stipulated
period of expericence in general de-
partments, for example in urban areas,
May I know whether any State Gov-
ernment has so far implemented this
recommendation?

Shri Raj Bahadur: I cannot speci-
fically say whether any State Govern-
ment in particular has adopted or
implemented this recommendation as
such. But the cssence of the whole
problem is to provide an additional
attraction to medical and  ancillary
personnerl to go to rural areas, Also,
it has been advised or suggested that
the posts should be integrated with
the posts in the headquarters and
other urban centres.

st AFTTET WA @ § qH
grar £ i ifesw &t 4 e
19 GIQE Fa9 7 9 71 fawe #%
q g o afew a9 B AR aF E
fag ar@@ HAIEA A & drar
Fare Y g ?

st Tw wgge - wifan dgw
&wq Fr3faa 7 g0 gare o fawr frar
A &7 fawfed €1 1 32 Fa1 f5
At ST YgrEl F A1 A AT TATHE
grfaa 7 famdy fremm Tfgm ) 3as
sfafara g g o guE ar fs @y
adt adfada § famer &= ofan &
AT TEN GHAT AT § IR G
wwA fear oy, wfes qoee fan
317 (Ai) LSD—2
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WY AR g A AT R #) gfy-
g Er A

Shrimati ¥la Palchoudhuri: From
the statement I find that the West
Bengal Government says that ue-
casionally difficulties are experienced
due to shortage of specialists, parti-
cularly in rural areas. I would like to
know what steps the Government pro-
pose to take so that these posts may
become very attractive to specialists—
and their scale of pay being raised—
when they take up these posts in the
rural areas.

Shri Raj Bahadur: As I said, it
depcnds upon the State Governments
themsclves as to what facilities or
attrac‘ions they are inclined to give or
extend te the medical personnel. That
is where we stand today.

s Mrz 7= @ 9@ f5 ot 7ot
gy’ fafweas) Y st 2, w1 98 fa=me
fear o w1 § fr wm aw IEd e
4T & A T W TF AITA 2 F W1
YT FTG9  FT 6 HY AT 2w
% Faiwr fam v g =% fay 7 fafe-
AR A T A A7 AHOT &9 @
I aw ?

Nt A aEgr - agt @ AQ
sf4ATa ST  maafas gearay
& TgEy a7 W 3Er gsal § ey
for s @ & gaft SA*Y g=ar wir
T AEE

Shri Eeshava: May I know if it is &
fact that admission to medical colleges
is being regulated by prescribing a
compulsory service in rural parts for
five years, after the course is com-
pleted?

Shri Raj Bahadur: I do not think
that is being done. On the other
hand, the recommendation of the Cen-
tral Council was different.

Shri Kodiyan: May I know whether
Government have made any estimate
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about the actual shortage of medical
personnel in the rural areas?

Shri Raj Bahadur: I am afraid that
estimale is not with me.

Water Supply in Calcutta

3-
rShrlmatI Renu Chakravartty:
933 J Shri Aurobindo Ghosal:
*S Shri Rameshwar Tantia:
IShrI Halder:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that the
World Health Organisation team to
study Greater Calcutta’s water supply
and drainage problems is going to be
assisied by an Indian team of  ex-
perts;

(b) whether the World Health Or-
ganisation 1s going to make only tech-
nical recommendations or it is also
going to make financial contribution
towards the project; and

(¢) whether the Government of
India is going to make any financial
allocation for this purpo:e?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Technical recommendations only
for the present,

{c) The matter will be considered
after the report of the World Health
QOrganisation team is received.

Shrimati Renu Chakravartty: In
view of the fact that the requirement
of water supply is about 300 million
gallons and actually what is supplied
is about 80 million gallons, could
we know whether, in view of this
huge shortage, this matter is going to
be expcdited and when that report
is expeccted to be obtained?

Shri Raj Bahadur: It was exactly
for this reason that our dclegation te
the 11th session of the South-East Asia
Regional Committee of the WHO made
a proposal about the appointment of
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a team of specialists to survey the
problem, and that has been done. It
was only on or about the 14th Octo-
ber, 1959 that this team went out to
Calcutta, and they are supposed to
have star‘ed their work. The final
1eport of the team is coxpected early
in February, and some positive action
can be taken on that after the report
is received and examined and decisions
taken thereon.

Shrimati Renu Chakravartiy: May
1 know, if the report is received in
February, whether the allocation will
definitely be made in the coming
budget year?

Shri Raj Bahadur: I think the
budget proposals are formulated bet-
ween October and December, or bet-
ween October and January, and that
may not be possible, if the report it-
self is recevived in February. Never-
theless, so far as financial assistance
for this purpose is concerned, it is a
continuous process, and I think al-
ready approval has been given under
the national water supply and sani-
tation programme for certain  loan
assistance to West Bengal Govern-
ment for wvarious projects.

Shri Aurobindo Ghosal: May I know
whether this expert commitice is
entrusted with the study of the pro-
biem of silt and salt in the deltaic re-
gion of West Bengal, along with this
subject?

Shri Raj Bahadur: I think they have
been given the problem of water ser-
vice, drainage and sewapge for study.
I do not think the problem of silt
and =alt comes in that

Shri Sadhan Gupta: May I know
whether any request for grant or loan
cn accoun! of the need for increasing
the water  supply to Calcutta  has
been receaved cither from the Corpo-
ration of Calcutta or from West
Bengal Government, and, if so, when
such a request was received and what
action has been taken on it

Shri Raj Bahadur: I have stated
just now, and I may repeat it. The
Government of India have already ag-
proved, under the national water
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supply and sanitation programme, cer-
tain loan assistance to Calcutta Cor-
poration. Rs. 145 lakhs were given for
that under the central scheme alone.
Another sum of Rs. 20'5 lakhs has
been given to the Calcutta Corpo-
ration for the water supply and
drainage scheme, A further sum of
/s, 70 lakhs has been allocated for
the Calcutta Corporation for the
current financial year,

Shrimati Renu Chakravartty: In
view of the fact that the disposal of
sewage from a big city like Calcutta
is just being left in the open, may 1
know whether this particular team
will be going into this matier of the
disposal of the sewage or turning of
that sewage into fertilisers?

Shri Raj Bahadur: The Greater
Calcutta arca or the Calcutta area
has inherited this problem of disposal
of sewage as an inevitable factor of
the pre-independence era, just as
other parts of the country have also
done. This particular team is going
into this question and 1 hope the re-
port it produces will be beneficial or
helpful in tackling this problem.

Shri C. K. Bhattacharyva: In view of
the fact that the people of Calcutla
find it a problem to get drinking water
in summer due to increased salinity cf
the river Hooghly, will these experls
be requested to find out methods to
desaline the water that is supplied to
Calcutta in summer?

Shri Raj Bahadur: When the  pro-
blem of water supply has been given
to them for examination, [ am sure
they wil! alto go mmto the question of
the sources from which waler supply
to Calcut'a area can be augmented, so
that the salini'y problem may also
be solved.

Shrimatl Tla Palchoudhurl: In view
of the fact that there is going to be a
Master Plan for the drainage of water
due to floods and so forth, is  that
committee in touch with the WHO
people who are considering this ques-
tion as rcgards the Greater Calcutla
area?

Shri Raj Bahadur: It is a sugges-
tion which I will communicate to the

proper authorities.

WRITTEN ANSWERS TO
QUESTIONS

Silo- cum- Elevator in Calcutta

*931. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 772 on the 25th
August, 1959 and state the further
progress since made in installing a
Silo-cum-Elevator in Caleutta port
area?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Cer-
tain preliminary works like diversion
of road ete. have been practically
completed. The structure at Calcutta
will require pile foundation owing to
the low bearing capacity of the soil.
The pile foundation work is now in
progress.  This along with substrue-
ture work is expected to be completed
by about February, 1960. After that
the superstructure of prefabricated
material received from U.S. A, will be
erected.

Steel for Agricultural Purposes in
’ Punjab

+*934. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(ay whether it is a fact that steel
allotted to Punjab for agricultural
purposes during the year 1959 so far
is not commensurate with the demand
of the State;

(b: 1 so, the reason therefor; and

(¢} the quantity allocaied for the
vear 1959-60?

The Depuiy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
Yes. Sir.

(h) Indizenous  production  being
yet insufficiecnt and imports inade-
quate due to shortage of foreign ex-
change, it is not possible to meet the
demand of the States in full.

(¢) During the I and II quarters of
the year 1959-60 a quantity of 6,995
tons of good steel has since been al-
located and a quantity of 6,798 tons
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is proposed for IIl and IV quarters.
Besides this, 599 tons of scrap has
also been allocated to Punjab State
during the year 1959.60. Thase
quantities represent nearly 80 per
cent of the demand of the State dur-
ing the same periods,

Ice for Fish Preservation

935 Shri A. K. Gopalan:
* \ Shri V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the poisition of supply
of ice in the Ernakulam and Cochin
areas for the preservation and trans-
port of fish as also for the fish pro-
cessing industry; and

(b) whether the Ice Plant supplied
by Government of India and being
installed in Cochin has been put
under commission?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
private fish processing firms have their
own ice-making plants to mecet their

requirements. To meet the nceds of -

the other interests of fishing industry,
about 25 tons of ice is produced by
two private firms in Ernakulam and
Cochin.

(b) The Government of Indin  has
not supplied any ice-plant to the Gov-
ernment of Kerala for erection at
Cochin. A plant is under erection by
the State Government which will be
put into operation towards the ¢nd of
1960.

Amalgamation of Railway Unions

*936. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 751 on the 9th Decem-
ber, 1958 and state:

(a) what further steps, if any, have
gsince been taken by Government to
bring about unity between the All
India Railwaymen’s Federation and
the National Federation of Railway-
men; and
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(b) with what results?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) None.

(b) Does not arise.

Reorganisation of Agricultural
Research Institutes

*937. Shrimati DNa Palchoudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a pro-
posal to reorganise the Statistical
Wing of the Indian Council of Agri.
cultural Research and the Institute
of Agricultural Research Statis-
ties with a view to co-ordinating the
training programme of both with the
Indian Statistical Institute at Calcutta,
is under the consideration of the
Government of India;

(b) if so, the details of the proposal;
and

(c) the nature of progress made in
connection therewith?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The Institute
of Agricultural Rescarch Statistics is
the redesignated name of the Statls-
tical Wing and the proposal to coordi-
nate its training programme with the
Indian WBStatistical Institute, Calcutta
has been given effect to.

(b) The scheme provides for (i)
selection of candidates by a Joint
Selection Board and (ii) the adoplion
of a uniform standard by the Indian
Statistical Institute and the Institute
of Agricultural Research  Statistics
for the Professional Statistician’s
course. This will facilitate the opti-
mum use of the facilities at the Indian
Statistical Institute and the Institute
of Agricultural Research Statistics
and ensure the continued availability
of suitable candidates with a uniform
basic training in theoretical statistics.
Encouragement is also glven by the
grant of a fellowship of Rs. 150 p.m.

(¢) (i) The Statistical Wing of the
Indian Council of Agricultural Re-
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search has been redesignated as In-
stitute of Agricultural Research Sta-
tistics.

(ii) The Adwvisory Board on Train-
ing Courses of the ICAR to advise and
guide in the training work of the In-
stitute of Agricultural Research Sta-
tistics has since been reconstituted.

(iii) The reorganised training pro-
gramme has been put into operation
from the current session which started
from August, 1959, and selection of
trainees for the Professional Statis-
tician's course at Indian Statistical
Institute and Institute of Agricultural
Research Statistics was made by an
ad hoc Joint Selection Board repre-
senting Indian Statistical Institute,
Central Statistical Qeganisation and
Indian Council of Agricultural Re-
scarch. .

Special Powers to deal with
Corruption Cases

*938. Shri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that recent-
ly instructions were issued to the
General Managers of all zonal Rail-
ways, to use their special powers
whenever they strongly suspect cor-
ruption in any of the railway em-
ployees;

(b) if so, the number of occasions
when the General Managers had ex-
ercised their special powers in deal-
ing with cases of corruption, since
the issue of above instructions;

(¢} the class of railway employees
who were so proceeded against; and

(d) with what results?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Under
the Proviso to para 1708 of the
Indian Railways Establishment Code,
General Managers have for long had
summary powers to terminate the
services of non-gazetted Railway ser-
vants in gccordance with the service
agreement without assigning any
reason.
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(_hJ During the last five years,
action has been taken in 78 cases on
all the Railways.

(¢) Class IIT —73
Class IV — 5

~——

(d) The services of the empl
concerned were terminated. mployees

Metre Gauge Locomotives

*939. Shri Kalika Singh: Will the

Minister of Railways be pleased to
state:

~ (a) whether Nikex Hungarian Trad-
ing Co., Budapest, Hungary, had un-
dertaken to supply 40 Metre gauge
Locomotives @ Rs. 1.95 lakhs each
through contract No. R.2/1236/S-
1929/55 dated the 20th March, 1858;

(b) if so, whether deliveries were

made according to the terms of the
contract;

(c) whether Krauss Maffei, Ger-
many and Nodges Benett & Co. Litd,,
Westminster, UK. had undertaken to
supply Metre gauge locomotives worth
over Rs. 3 crores; at Rs. 3'50 lakhs
each and TELCO (India) has under-
taken to supply Metre gauge locomo-
tives worth over Rs. 4 crores at Rs.
4 lakhs and over each;

(d) if so, the detailed reasons for
the great difference in prices as
against the Hungarian contract; and

(c) what is the system of making
purchases of locomotives and what
precautions are taken against placing
contracts on exorbitant prices?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, but
this was for YL type (a very light
passenger locomqtive).

(b) The dcliveries were made be-
‘tween June 1957 and January 1958
instead of between October 1956 to
February 1957 as per original con-
tract terms. The question of letying
penalty for the delay, under the terms

of the contract, is under considera-
tion.
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(¢) No order for M, G, locomotives
has ever been placed on Hodges
Benett & Co. Ltd. of U.K. The orders
tor imports placed on Krauss Maffej
of West Germany were direct purchase
orders placed as far back as 1851 and
1954 viz. for 50 YP locomotives in
1951 at g cost of Rs. 3'43 lakhs per
unit and 150 YP locomotives in 1954
at a cost of Rs. 319 lakhs per unit.

(d) The price of more than Hs. ¢
lakhs per unit paid to TELCO for
supplies in 1956-58 was not the price
of any individual purchase order
placed in the period corresponding to
the aforesaid import orders, but was
paid for supplies made under a pro-
gramme of indigenous manufacture
extending over vears and designed to
eliminate imports eventually, With
a phased programme providing for
progressive reduction of prices, com-
parison of the price paid at any one
stage of indigenous development with
the prices for import orders would not
be correct. Moreover the very light
YL type passenger locomotive im-
ported from Hungary (tractive effort
13,700 1bs.) is not comparable with
the YP & YG type locomotives manu-
factured und supplied by TELCO
(with tractive effort of 18,400 lbs. and
23,450 1bs. respectively),

(e) Before the establishment of in-
digenous manufacture, locomotives
were purchased, like other equipment,
on the basis of inviting global tenders
and selecting the cheapest of the
technically acceptable offers. For rea-
sons explained in the answer to (d)
above, prices of such imports cannot
appropriately be compared with the
cost of indigenous products, parti-
cularly in the initial stages of indi-
genous manufacture.

Air Service to Gorakhpur

#3940, Shri Binhasan Singh: Will the
Minister of Transport gnd Communi-
cations be pleased to state:

(a) whether since the stoppage of
air service at Gorakhpur, air station
and staff quarters have been built at
Gorakhpur aerodrome; and
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(b) it so, whether Indian Airlines
Corporation is considering to restart
air service to Gorakhpur either by
diverting one of the two air gervices
between Delhi and Calcutta wvig
Gorakhpur or permitting some other
agency to take up this service?

The Deputy Minister of Civil Avia.
tion (Shri Mohiuddin): (a) A small
terminal building as well as some
staff quarters are under construction
at Gorakhpur (Kusmi aerodrome).
The construction projects were ap-
proved during 1935-56, when the
Indian Airlines Corporation were ope-
rating scheduled air services through
Gorakhpur.

{b) The Indian Airlines Corpora-
tion have no proposal at present to
resume air service to Gorakhpur be-
cause of poor traffic. So far there has
been no request from any non-sche-
duled operator for operating air ser-
vices to Gorakhpur.

Price of Rice in Tripura

*941. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pieased to state:

(a) whether it is a fact that rice
sells at some places in Tripura at
Rs. 10 or Rs. 11 per maund whereas
it sells at Rs. 25 per maund at Agar-
tala;

(b) if so, the recasons therefor;

(¢) whether there is any State
trading in foodgrains in Tripura; and

(d) if so, what is the total quantity
of foodgrains purchased wand sold
during 1959-60 so far?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b) Tripura is not served by rail
and the cost of transport by road from
one part of the territory to another
is heavy. This accounts for disparity in
prices in different parts of Tripura.
The prevailing market price of rice
at Agartala is Rs. 20 to Rs. 12 per
maund, while the lowest price in the
territory is- Rs. 13 to Rs. 14 per
maund in Teliamura.
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(c) Yes, 8ir, rice and paddy are
being procured in Tripura.

(d) During 1859-60, the Tripura
Administration purchased the follow-
ing quantities of rice and paddy:

Rice (From lst April 1959 30 tons
to 21st Nov. 1959

Paddy ( —do— ) 80 tons.

From lst April, 1959 to 21st Novem-
ber, 1859, 15730 tons of rice and 896
tons of wheat were issued for the
Government stocks for sale to the
publie.
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Reduction in Ajr Freight Kates

*343. Shri Rameshwar Tantla: Will
the Minister of Transport and Com-
munications be pleased to state:

¢a) whether Air India International
15 considering reduction in the freight
rates, as has been done by the Pan
American Airways;

() 1f so, what will be the new
{rcight rates; and

(¢) if reply to part (a) be in the
negative, the reasons therefor?

‘I'he Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (e¢).
Both the ‘Air India International and
the Pan American Airways are mem-
bers,of the International Air Transport
Association—an  association of air-
lines, which fixes and controls world-
wide cargo rates. Such rates are bind-
ing on all members of the Associa-
tion.

2. At the Traffic Conference of the
International Air Transport Associa-
tion, held at Honolulu in September-
October, 1858, it was agreed to do
away with a large number of specific
commodity rates applicable between
Area III (Asia, East Indies, Australia
and New Zealand) and Area I (North
and South Americas, West Indies and
the Hawaiian Islands) vig the Pacific
route and replace them with weight
discounts. These weight discounts
range from 25 per cent to approxi-
mately 65 per cent for bulk shipments
ranging in weight from 45 kg. to 10,000
k.g. All member airlines of Inter-
national Air Transport Association
operating on the trans-Pacific route
which includes the Pan American
Airways are expected to adopt the
revised cargo rate structure. The Air
India International are not operating
on the Pacific route and, therefore,
this change in the trans-Pacific rate
structure does not directly affect them.

C.HS. Scheme

*944. Shrimati Sucheta Kripalani:
Will the Minister of Health be pleas-
ed to lay a statement showing:

(a) the administrative set-up of the
Contributory Health Service Scheme:
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(b) whether it has any independent
office of its own to control day to
day administration of the Scheme.

(e) if not, the channels through
which the scheme is being administer-
ad; and

(d) the reasons why steps have not
yet been taken to put the scheme
under its own administrative office?

The Minister of Health (Shri Kar-
markar): (a) The administrative set-
up of the Contributory Herlth Service
Scheme, which functions under the
Ministry of Health as a wing of the
Directorate General of Health Sel-

vices, consists of:
[ ]

(i) Director General (Head of the De-
of Health Services partment)
(ii) Director, C.H.S. (Administrative H2ad
Scheme of the Organisa.
tion)

cii.i) Assistant Dirce- (The post is vacant ar
tor General of present)
Health  Services,
C.H.S. Scheme.
(iv) Dc‘yugy Director
(Administration)
(C.H.S.)
(¥) Assistant Dircc- (Incharge of Medical
tor (Store) Stores Depor func-
tioning under the
Contributory Health
Service Scheme.)

(b) There is no independent ad-
ministrative office of the Contributory
Health Service Scheme.

{¢) The administration of the Con-
tributory Health Service Scheme is
being carried out by the Ministry of
Health through a separate wing set
up under the Directorate General of
Health Services. This wing is under
the administrative charge of Director,
Conrtributory Health Service Scheme.

(d) Since other similar and allied
hospital services are also being ad-
ministered by the Directorate Gene-
ral of Health Services, it is not con-
sidered necessary or desirable to set
up & separate office for the adminis-
tration of the Contributory Health
Bervice Scheme.
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Land Morigage Bank in Himachal
Pradesh

*945. Shri Nek Ram Negi: Will the
Minister of Community Development
and Co-operation be pleased to state;

(a) whether there iz any proposal
to start a Land Mortgage Bank in
Himachal Pradesh for the benefit of
the agriculturists; and

(b) if so, the progress made so far
In this regard?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes.

(b). Draft legislation for enabling a
Central Land Mortgage Bank to be
organised in Himachal Pradesh is un.
der final scrutiny of the legal Branch
of the Administration. A provision o}
Rs. 1.00 lakh has been made in the
Annual Plan for 1960-61 for contri-
bution by Government to the share
capital of the proposed Land Mort.
gage Bank and a sum of Rs. 10,000
has been provided for Government
subsidy for appointment of gqualified
managerial staff.

Agricultural Production in Gangs-
Brahmaputra Basin

*946. Shri H. N. Mukerjee: Will the.
Minister of Food and Agriculture be
pleased to state:

() whether his attention has been
drawn to a report from the U.N. Food
and Agriculture Orpanisation that the
Ganga-Brahmaputra basin could, with
proper development, yicld four times
more agricultural produce and support
double its present population;

(b) what are the main lines cf
development envisaged therein; and

(e) whether Government is examin-
ing the suggestions put forward?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) An
official report of the survey has not
yet been received by the Government
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of India. However, at the 10th Ses-
sion of the F.A.Q, Conference, a syno-
psis of the study was made available
to the delegates.

(b) The main lines of development
are understood to be as follows:

(1) Fuller control of use of water,
and

(2) stepping up crop yields
through irrigation, fertilisers,
varietal improvements and
good cultural practices.

(c) The Government will examine
the suggestions after the official report
is received from the Food and Agri-
culture Organization of the United
Nations.

Cobalt Beam Therapy Units

*947. Dr. Samantsinhar: Will the
Minister of Health be pleased to state:

(a) the progress of work in regard
to the installation of Cobalt Beam
Therapy Units at Vellore, Cuttack and
Trivandrum under the Colombo Plan;

(b) the total non-recurring and
recurring cost of each unit;

(c) how much cost would be borne
by the Centre; and

(d) when would these units be
ready for use?

The Minister of Health (Shri
Karmarkar): (a) Cobalt Beam
Therapy Units have not yet been
received under the Colombo Plan for
installation at Vellore, Cuttack and
Trivandrum.

(b) to (d). The Government of
Canada have allocated & sum of
$1,20,000 for the purchase of 3 Units.
The Central Government will not be
required to incur any expenditure.
Further details are not available.

Averted Train Accident

*948, Shri P, G. Deb: Will the
Minister of Railways be pleased to
state:

(a) whether wvillagers averted an
accident to the Katihar bound Jogbani
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passenger train on the N.F. Railway
on the 14th November, 18598;

(b) if so, the details thereof; and

(¢) whether the villagers have been
awarded for their help?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). On 12th November, 1859, and not
on l14th November, 1959, at about
07.00 hours between Knasba and
Purnca stations on the Jogbani-
Katihar section of N.F. Railway, some
villagers attracted the attention of the
Driver of 122 Down Jogbani-Katihar
Passenger to stop the train because of
a broken rail. After examination of
the track by the Engineering officials,
the train was allowed to proceed
onwards.

(¢) The question is under exami-
nation.

Charging of Extra Fares

*949, Shri Chandak: Will the Minis-
ter of Railways be pleased to state:

(a) whether during the recent
heavy floods passengers were required
to pay extra when the trains were
diverted via longer routes; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, in
the case of passengers who purchased
tickets after the notification of the
restriction in booking over the direct
route,

(b) The normal rule is that fares
should be paid by the route by which
a passenger is carried, as the distance
travelled is the proper measure of the
service rendered. In the case, how-
ever, of tickets issued prior to the
notification of restriction over the
direct route, the contract for carriage
entered into is honoured without
collection of any additional charges.



5305 Written Answers DECEMBER 18, 1980  Written Answers

Settlement Operations in Manipar

*9850. Shri L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleascd to state:

(a) the progress so far made in
connection with survey and settlement
operations in Manipur;

(b) whether objectives of the Land
Reform measures are being carried

through; and

{c) the amount of money So far
spent on these operations?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
The information is being collected
and will be laid on the Table of the
Sabha in due course.

Ahmedabad Rallway Station

*951. Shri Yajnik: Will the Minis-
ter of Railways be pleased to state:

{a) whether Government propose
to expedite reconstruction of bhoth
broad gauge and metre gauge plat-
forms and both the railway lines at
Ahmedabad station;

(b) whether any plans have been
prepared for the purpose and the esti-
mated costs thereof; and

(c) the concrete measures that
Government have adopted to recon-
struct the station so far?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) At
present only ML.G. portion of the yard
is being remodelled.

{(b) Yes, Sir. The estimated cost
of M.G. remodelling scheme |is
Rs. 166.25 lakhs.

(c) The MG. remodelling scheme

does not inrlude  reconstruction of
the existing station building
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Tankers from Poland

Shri D, V. Rao:

Shri Ramam:
Y\ Shrimati Parvathi Krishnan:
| Shri Nagi Reddy:

Will the Minister of Transport and
Communications be pleased to state
whether Government of Poland have
offered to supply ocean going ships,
tankers and fishing boats on non-
transferable rupee payment basis,
with provision of deferred payment
facilities?

*953.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Yes, Sir. An
offer for building of ocean going cergo
ships and tankers for India on rupee
payment basis has been received from
Poland and the Shipping Companies
have been informed of this offer.

River Waters Dispute between Madras
and Kerala

*854. Bhri Tangamani: Will the
Minister of Lrrigation and Power be
pleased 10 refer to the reply given
to Unstarred Question No. §30 on the
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17th August, 1859 regarding the shar-
ing of the Cauvery waters by the
Mysore and Madras Governments and
state:

(a) whether Government have since
settled the objection raised by the
Mysore Government;

(b) whether Planning Commission
had agreed to the three schemes; and

(¢) what are the pending 1ssucs
between Madras and Mysore States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Out of the three schemes,
Mettur Canal is a First Plan Scheme
and has since been completed. The
two other schemes namely, Kattalai
Bed Regulator and Pullumbady
#chemes, were included in the Second
Plan on the assurance given by the
Madras Government that the schemes
will utilise only the surplus waters of
Cauvery without prejudicing the dis-
tribution of such waters between
Mysore and Madras States and that in
the event of deficiencies, they will be
fed by improving duty and effecting
economies on the existing canal sys-
tems in the Cauvery Basin in Madras.

(c) Differences have arisen between
the two Governments in regard to the
three projects via. Mettur High level
Canal, Kattalai Bed Regulator and
Pullumbady Scheme undertaken by
the Government of Madras on the
Cauvery River. The Government of
Mysore urged that the Government of
Madras should not proceed further
with these schemes. The matter is
still under examination.

Misuse of Teleprinter Lines

*g55. Shai Narayanankutty Menon:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Express News-
papers Limited, Delhi, have been fined
for misuse of teleprinter lines;

(b) if so, what is the amount of
fine; and

(e) what steps have been taken to
stop the misuse of the teleprinter
lines?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) No, Messrs. Express Newspapers
(Private) Limited, Madras and not
Delhi, have been asked to pay a
penalty for wviclation of certain
Clauses of Contract made by the
Company with the Government.

(b) Penalty imposed is Rs. 2,345
only

(¢} Government hope that the
penally imposcd will have a salutary
effeet but  in the event of further
misuse, the matter will have to be
dealt with according to the Contrae-
tual terms.

Delhi Transport Undertaking

*956, Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
maunications be pleased to state:

(a) whether it is a fact that Delhi
Transport Undertaking has been
unable to cope with increasing traffie
needs in Delhi city; and

(b) if so, nature of the alternative
measures proposed to be take_n to
meet the traffic needs of Delhi city?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
Delhi Transport Undertaking has been
making all possible efforts to cope
with the rapidly increasing traffic in
Delhi and has increased its fleet
strength from 277 in 1951 to 590 af
present. By the end of this manth
the strength is likely to be 618. There
is a further proposal to acquire 100
buses during 1960-61. With this
increasing strength of the fleet, the
DYI.U. hope to meet the passenger
requirements of the city.
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Eradication of Small-Pox and Cholera

Shri Subodh Hansda:
Shri §, C. Samanta:
Shri R. C, Majhi:
“g957. Shri Sadhan Gupta:
Shri N. R. Muniswamy:
Shri Madhusudan Rao:
Dr. Samantsinhar:
| Shri Nanjappa:

Will the Minister of Health be
pleased to state:

(a) whether there is any programme
for launching campaign for eradica-
tion of Small-pox and Cholera in the
country;

{b) if so, when this programme will
be started; and

(c) in which States this will be
launched first?

The Minister of Health (Shri
Earmarkar): (a) to (c). The recom-
mendations of the Central Expert
Committee on Small-pox and Cholera
were considered by the Central Coun-
cil of Health in their meeting held on
the 28th and 29th November, 1959
and the following resclution was
adopted:

“The Central Council of Health
approves the recommendation of the
Expert Committee on Small-pox,
endorses the propesal for the appoint-
ment of a Small-pox Control Commis-
sion, agrees with the Plan of Pilot
Projects in 1960-61, with Districts of
10-15 lakhs population as units,
and recommends that provision
for the latter be made in the next
year's budget by the Ministry of
Health as a Centrally sponsored
scheme, and suitable preparatory
action taken in hand by the State
Governments.”

It is proposed to implement the
above recommendation during 1960-61,
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Rural Indebiedness

Shri §. M. Banerjee:
*958. '{Shrl Panigrahi:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether indebtedness among
the peasantry in the country is on
the increase;

(b) if so, whether any survey has
been made;

(c) if so, the result of such a survey;
and

(d) the steps taken by Government
to overcome this difficult position?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) to (d). The Rural
Credit Survey Committee (1852)
which went into the question of the
credit requirements for agricultural
production purposes has, on the basis
of enquiries conducted in selected dis-
tricts, given some tentative data
regarding the debt per indebted family
in rural areas. The Committee has
itself stated that the data indicated
are of varying degrees of reliability.
No detailed survey has recently been
made. It is, therefore, not possible
to say whether indebtedness among
the peasantry is on the increase. Steps
are, however, being taken to consoli-
date and expand the cooperative
movement so as to provide larger
institutional credit. Debt settlement
legislations are also in force all over
the country.

Central Tractor Organisation

Shri Shree Narayan Das:
Shri Hem Raj:
Shri Mohammed Imam:
*959. { Shri Aurobindo Ghosal:
Shri Yadhav:
Shri Tangamani:
LSlu-l Panigrahi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to wind
up the Central Tractor Organisation;
and
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(b) if so, the reasons therefor?

The DMinister of Agriculture (Dr.
P. 8. Deshmukh): (a) Ves.

(b) The main reasons are:—(i) no
werkable machines were left with the
Organisation after transfer of its units
for priority work in Dandakaranya
Project, (ii) non-availability of foreign
exchange for purchase of new machi-
nery and (iii) inability of the State
Governments 1o pay the full cost of
operations.

Silting of Hirakud Reservoir

*960. Bhri Panigrahi: Will the
Minister of Irrigatien and Power be
pleased to state:

ta) whether it is a fact that the
reservoir at Hirakud is gradually
silting up; and

(b) if so, whether steps are being
taken to prevent such silting up of
the reservoir?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
It is too early to assess the silting
pattern in the Hirakud reservoir. Pro-
ject authoritics are conducting sill
surveys and data have to be collected
over a period of a few years to come
to a conclusion as to the extent of
silting.

To flush off, as much as possible,
the silt which enters the reservoir, a
large number of under-sluices at low
level have been provided in the Hira-
kud Dam. In addition, Soil Conser-
vation measures are being taken up
in the Mahanadi catchment to reduce
the silt charge in the river.

Road Transport

*961. Shri Vidya Charan Shukla:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a proposal to
relax the restrictions on the size and
weight of road transport vehicles in
the light of the country's transport
needs and limited automobile produc-
tion and replacement capacity; and

(b) if so, steps preposed te be
taken in this behalf?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The Government of India have already
advised the Stale Governments to
allow registered laden weight of 23
per cent above the certified gross
vehicle weight in the case of transport
vehicles marketed from 1953 onwards
and 124 per cent over and above the
certified Gross Vehicle Weight in the
case of vchicles marketed upto 1952
and to issue a notification for the pur-
pose under the amended Section 38
of the Motor Vehicles Act, 1939. The
provisions of this Section were brought
into force from 15th January, 1959.
All the State Governments, except
Bombay, have already issued the
necessary notifications. There is no
other proposal under consideration at
present for relaxation in the size and
weight of tramsport vehicles.

Pilferage of Mail

(Dr. Ram Subhag Singh:
*962, { Shri Ajit Singh Sarhadl;:
Shri P. G. Deb:

Will the Minister of Transport and
Communications be plecascd to state:

(a) whether pilferage of mail has
recorded any increase since January,
1957;

(by if so, by what percentage; and

{c) how do Government propose to
lessen it?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Yes.

(b) In 1956-57 the percentage of
complaints with reference to traffic
handled was .00007. In 1957-58 it
recorded an increase of 14 per cent.
and in 1958-59, the increase was 42
per cent. over the percentage of
1956-57.

{c) Instructions have been issued to
Heads of Circles, to cause intensive
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special checks of mails to be made in
course of transit and also in offices of
delivery, it has also been decided to
intensify inspection and supervision.

Recognition of Medical Degrees

963, Shri P. C. Borooah:
Shri Madhusudan Rao:

Will the DMinister of Health be
pleased to state:

(a) which of the Indian Medical
degrees are recognised in UK. and
US.A.; and

(b) whether any steps are being
taken by the Govermment to ensure
recognition on the basis of reciprocity
in case of degrees which are not so
recognised?

The Minister of Health (Shri Kar-
markar): (a) and (b). A statement
showing the Indian medical quali-
fications recognised by the General
Medical Council of the United
Kingdom is laid on the Table of the
Lok Sabha. [See Appendix III,
annexure No. 41.]

No Indian medical qualifications are
recognised in VU.S.A. There is no
reciprocity between India and the
U.S.A. in the matter of mutual recog-
nition of medical  qualifications
awarded by the institutions in both
the countries.

While all the TUnited KXingdom
medical qualifications which are
included in ‘Table E' set out in the
Medical Register printed and publish-
ed by the General Medical Council of
the United Kingdom are recognised
under the Indian Medical Council Act,
1956, the Indian medical qualifica-
tions are recognised by the General
Medical Council of the United
Kingdom on individual merits with
referenci: to the Inspection Reports of
the Inspectors of the Medical Council
of India and the Indian Medical
Council’s recommendations. The
Medical Council of India have taken
up with the General Medical Council
of the United Kingdom the question
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of settling a fair scheme of recipro-
city between the two countries. As
rcgards the recognition of the Indian
qualifications in the U.5.A. the Medical
Council of India had approached the
various States in the U.S.A. for
establishing reciprocity between the
two countries but the American
authorities did not agree.

Cambay Port

*964, Shri Yajnlk: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to develop the
Cambay Port into a major port;

(b) if so, the result of the surveys
made by the Government for the pur- -
pose;

(c) the amount sanctioned by Gov-
ernment during the remaining period
of the Second Five Year Plan and
the amount actually spent so far; and

(d) the number of years that will
be requir.d for developing the port?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) The reply is
in negative.

(b) Does not arise.

(¢) Schemes costing Rs, 3-68 lakhs
in respect of Cambay Port have been
included in the Second Five Year
Plan. As cost of onc of the schemes
has gone up by Rs. 578 lakhs, it is
estimated to incur an expenditure of
Rs. 946 lakhs on these development
works. Information in respect of the
up-to-date c¢xpenditure is still await-
ed from the Government of Bombey
and will be laid on the Table of the
Sabha as soon ag it is received.

(d) Does not arise.
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Integrated Occupational Health
Serviee

*965, Shri L, Achaw Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that a
detailed scheme for an integrated
occupational health service in India
has been submitted to the State Gov-
ernments; and

(b) if so, whether the State Gov-
ernments have communicated their
views to the Government?

The Minister of Health (Shri Kar-
markar): (a) and (b). The question
will be answered by the Minister for
Labour and Employment on the 18th
December, 1959.

Wheai from U.S.A. under P.L. 480

Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
Shri Sarju Pandey:
Shrimati Mafida Ahmed:

7 Shri N. R, Muniswamy:
Shri Achar:

| Shri Muhammed Elias:

| Shri P. G. Deb:

*966.

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
219 on the Tth August, 1959 and state:

(a) whether the Government of
India have discussed with the United
States authorities the import of three
million tons of wheat under P.L. 480:
ana

(b} if so, the result of discussion?

The Deputy Minister o 'ood and
Agriculiure (Shri A. M. Thumas): (a)
and (b). The agreement ~r the
import of about 3 million tons of
wheat from US.A. under P.L. 480
was signed on the 13th November,
1959. A copy of the Agreement has
already been placed in the Library of
the Parliament.

Strike by LA.C. Pilots

Shri §. M. Banerjee: '
. Shri Tangamani:
*867. { Shri Panigrahi:
| Shri Ram Krishan Gupta:
Shri A. M. Tariq:

Will the Minister of Transport and
Commuanlications be pleased to refer to
the reply given to Starred Question
No. 1093 on the 2nd September, 1959
and state:

(a) whether Government have since
considered the question of taking dis-
ciplinary action against the pilots of
ILAC. who participated in the strike
in August, 1959; and

(b) if so, the nature of action taken?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Indian Airlines Corporation have
reportcd that the Central Executive
of the Indian Commercial Pilots Asso-
ciation met the Chairman of the Cor-
poration on the 28th August, 1959, and
acccpted collective responsibility for
the strike on the 15th August, 1959.
They, however, expressed regret for
the strike and gave an assurance of
co-pperation and goodwill in future.
With a view to promoting harmonius
and efficient working, the management
withheld disciplinary action against
individual members of the Associa~
tion, bul deducted a day’s pay from
the salaries of the Pilots who were
absent from duty on that day or who
took part in the strike in any other
manner.

Development of Visakhapatnam
Port

[ Shri Ram Krishan Guptla:
1492. { Shri Madhusudan Rao:
| Shrl 5. A. Mehdi:

Will the Minister of Transport and
Communications be plcased to refer
ta the reply given to Unstarred Ques-
tion No. 3437 on the 23rd April, 1959
and state the nature of the progress
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made so far in the development of
Visakhapatnam Port?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 33 per cent. of
soft material dredging has been com-
pleted and further dredging is in pro-
gress. Estimates and designs for the
construction of the additional berths
had been prepared on the assumption
that the soil conditions at the site of
the berths were more or less the same
as those at the site of the existing
berths and sanctioned. But investi-
gations have revealed that the soil
conditions at the two sites are differ-
ent. Revised designs and estimates
have, therefore, been prepared and
are under scrutiny by the Develop-
ment Adviser in the Department of
Transport. Lay-out plans and esti~
mates for the Belt Conveyor system
for mechanical handling of ore are
under preparation by the Develop-
ment Adviser.

Q.T.S. on Northern Railway

1493. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether Quick Transit Ser-
vice has been  introduced on  the
Northern Railway; and

(b) if so, the names of the sections
on which it has been introduced?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) VYes.

(b) A statement is placed on the
Table. [See Appendix III, annexure
No. 42.]

Tube-welis in Bombay State

1494. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleascd to state:

(a) whether any help has been pro-
mised to Bombay State for digging
tube-wells for irrigational purposes
during the current financial year; and

(b) it so, what ig the amount?

DECEMBER 186, 1859
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The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
State Government is eligible to
receive a long-term loan to cover the
expenditure incurred on construction
of irrigation tube-wells.

(b) The State Govermment has
allocated Rs. 45'28 lakhs for tube-well
construction during the current finan-
cial year.

“Rabl Campaign”

1495. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether all the State Govern-
ments co-operated with the Central
Government so far as the “Rabi Cam-
paign™ is concerned;

(b) which State did not co-operate;
and "

(¢) the reasons therefor?

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): (a) Yes.

(b) and (¢). Do not arise.

Manufacture of Vanaspati

1496. Shri Ramjl Verma: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) whether it is a fact that some
restraint is being imposed on the
manufacture of Vanaspati; and

{b) whether Government is propos-
ing to introduce some cheap alterna-
tive in ils place?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No restraint as such is being imposed
on the manufacture of Vanaspati.
There is, however, a twofold control
of a regulatory nature (i) requiring
a licence to be obtained for the instal-
lation of a new factory or expansion
of an existing unit and (ii) requiring
the quality of the product to conform
to prescribed specifications.

(b) Does not arise.
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Sapply of Foodgraing to UP. and
West Bengal

. {?snn.umwu.squ

Will the Minister of Food and Agri-
cxure be pleased to state:

(n) the quantity of foodgrains
allotted to Uttar Pradesh and West
Béngal during the years 1957-58 and
1988-50 giving monthly figures State-
wise; and

(b) what was the per capita avail-
ability of foodgrains in the country
Suring the years 1857-38 and 1858-39
and how far it was below the mini-
mum standard?

 The Deputy Minister of Food and
Agricultare (Shri A. M. Thomas): (a)
A statement giving the required
information iz placed on the Table.
[See Appendix III, annexure No. 43.]

(b)Y The rough estimates of the per
capita availability of foodgrains per
day in India during the years 1858
and 1855. after taking into account
the foodgrains imported during these
years, are as follows:—

1958 144 ozs; and
1859 166 ozs.

In India, unlike other countries, a
large percentage of population depends
mostly on cereals and pulses and does
not get other subsidiary and protec-
tive foods. According to nputrition
experts, the per adult consumption of
food per day should be such as would
provide a8 minimum of 3,000 calories.
In 1859, the per adult availability per
day of cereals and pulses amounted to
about 193 ozs. and if other food
articles which an average person takes
js.also taken inte account, the caloric
vilue of food per adult per day is not
tkely to be more than aebout 2,500
+alories, witich is less than the mini-
mvm recommended by the nutrition
axperis.
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Lein in Freight Charges

1408, Bhri EKaltka Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1406 on the 12th
December, 1958 and state: '

(8) whether the investigations into
the overloading of boulder wagons

booked to Ayodhya have since been
concluded; .

(b) it so, the findings thereof; and

{c¢) whether any action has been
taken against the railway employees
responsible for this act?

The Deputy Minister of Rallwayy
(Shri 8. V. Ramaswamy): (a) No, Six.

(b) and (¢). Do not arise.

Lilabari Airfield

1499, Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
800 on the 12th December, 1858 and
stale:

(a) whether the construction of
puccag runway at Lilabari airfield in
Assam has since been completed;

(b) if not, the reasons therefor; and

(c) the number of days when
planes could not land there during
the period from 1st May, 1959 to 31st
October, 19597

The Deputy Minister of Civil Avia-
tHon (Shri Mohiuddin): (a) and (b).
The work of construction of pacos
runway at Lilabari could be staried
only in the last week of Decembes
1958 after providing a temporary
diversionary runway to enable un-
interrupted aircraft operations. Due
to heavy and continuous rains, the
work had to be stopped during the
last monsoon and was resumed m
1st November, 1959. About %0 pex
cent, of the work has been done mﬁ
it is expected to be completed by the
end of June, 1900.
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(¢) Eighty-five; fortyfive days due
%o the un-serviceability of the aero-

dtome and forty days due to bad

weather and opesational reasons.

Owrtuption Cases on Northorn Eallway

Sha D. C. Sharma:
1860. {sm Daljit Singh:

Wil the Minister of Rallways be
plaased to state:

. (ay the number of corruption cases
pending on the Northern Railway as
on the 1st December, 1959; and

_{b) the nature of the cases pend-
ing?

The Deputy Minister of Raillways
(8hri Shahnawaz Khan): (a) 224

{b) (i) Acceptance of illegal grati-
fication.

(ii) Falsification of records.

(iii) Misappropriation of Govern-
ment money.

(iv) Misuse of Railway labour and
material.

(v) Misuse of passes and P.T.Os.

(vi) Under-weighment of consign-
ments.

- (vii) Non-recovery of wharfage and
demurrage charges.

Reservation for the Promotion of 8.C.

and S5.T. Employees

1581. Shri Siddiah: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 86 on the 4th August, 1958
and state:

(a) what progress has since been
achieved in implementing the orders
fssued to reserve seats for Scheduled
Castes and Scheduled Tribes in pro-
:lnotlom.'l vacancies; and

(b) the number of Scheduled Castes
and Scheduled Tribes officials who

DECEMBER 14, 1880 Written Answers S35z

have been benefitted by it in each
Railway, cadre-wise?

The Deputy Minister of mvnp
(8hri Shahnawas Khan): (a) Most of
the Railways have worked out the
vacancies due to Scheduled Castes and
Scheduled Tribes employee since 4th
January, 1957 and have started mnk-
ing selections.

{b) A statement is placed on th}t

Table. [See Appendix III, annexure:
No. 44.]

Telegraph Services in EKutch

1502. Shri Ehimji: Will the Minis-
ter of Transport and Communicatiens
be pleased to state:

(a) whether it is a fact that tele-
graph services in Kutch and parti-
cularly in Abadasa Taluqa are gene-
rally out of order when there is eithet'
excessive rain or severe cold; =

(b) it so, the reasons therefor;

(c) the steps taken or proposed. to
be taken to improve the services; and

(d) the details thereof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b). Breakdown of telegraph
services in Kutch particularly in
Abadasa Taluga has been in many
cases due to heavy storm and rain and
consequent floods. There has been no
breakdown due to severe cold.

(c) and (d). The frequency of pre-
ventive maintenance of the lines is
being increased. Wherever possible,
action is being taken for shifting the
lines s0 that they run alongside the
roads, thereby making inspection and
accessibility  easier, In additiom,
replacement of the lines is belag
effected, wherever necessary.

Tourists to Agra _

1503. Shri D. C. Sharma: Will the

Minister of Transport and Conmaund-
cations ba pleased to state:

(a) the number of Indian uﬁ

foreign tourists who visited Agra dor-
ing 1959 till 30th November, 1088; ynd
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The Minister of Btate in the Minls-
try of Transport and Communications
(Shri Raj Bahsdur): (a) The total
number of tourists visiting Agra is not
available. However, the number of
tourists that stayed in hotels, Dak
Bungalows, Rest Houses, etc. in Agra
#rom 1st of January to 31st of October,
1059, figures for which are available,
ts ag under:

Indians 15,686
Foreigners 13,222

(b) Facilities extended to tourists
in Agra include tourists information,
travel literature, and guide services.

In addition the following facilities
are available to tourists in Agra:

+ Saveral good hotels of which one
can be described as first class, taxis
operated by private operators, two
tourist coaches, and about a dozen
taxis operated by the U.P. Roadways.

Flood Control

1564, Shri N. M. Deb: Will the
Minister of Irrigation and Power be
pleased to state whether Government
have any proposal to introduce col-
lapaible Dam System as a flood control
measure as in vogue in the US.A.?

The Deputy Minister of Irrigation
and Power (Shri Hathl): The reply is
in the negative,

Onions

1585. 8hri D. C. Sharma: Will the
Minister of Food and Agriculture be
ploased to state the amount allotted
for stepping up production of onions
% various States in the years 1958-59
end 1059-607

The Minister of Agriculture (Dr,
P. B, Deshmukh): Research Schemes
on onions have been sanctioned by
the Indian Council of Agricultural Re-
search in the States of Andhra Pra-
desh, West Bengal and Bombay only,
vlt‘n a view to conduct intensive re-
wearch on onlons for improving the

yield, keeping quality, colour, shape
and size of the bulbs. The amounts
sanctioned by the Council for the
purpose for the years 1088-50 and
1858-60 are as under:

Name of State Amounts sanctionsd

(Council's share)
losﬁ:so Iosﬂ:@
Andhra Pradesh ! 3,400~ 3,350/-
West Bengal . 4150/ 4,100/~
Bombay . . . e 3,164/~
Passenger Amenities on Northern
Rallway

1506, Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the amount spent so far during
1958-60 for providing amenities for
passengers at the following Stations
on Pathankot-Amritsar Section of the
Northern Railway;

(i) Gurdaspur.
(ii) Dhariwal.
(iii) Batala; and

(b) the mature of amenities provids
ed Station-wise?

The Deputy Minister of Railways
(8hri Shahmawaz Khan): (a) No
amount was spent on any of these
stations during 1958-60 for providing
amenities to passengers.

(b) Does not arise.

Bus Transport in Punjab

1507. S8hri D. C. Sharma: Will the
mwrdmﬂmcm
cations be pleased to state:

(a) what is the Central Govern-
ment assistance given to Punjab State
40 implement the mnationalisation
scheme of bus transport; and

(b) theprosreusofumdomthn
mitter by Punjab State?

48kl Raj Bahadur): (3) and (b). A
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Frovision” of Rs. 928 lakhs end
Rs. 2630 lakhs was included in the
Becond Five Year Plan for ‘the road
transport schemes on the former Btate
of Punjab and Pepsu ' respectively.
Since the Punjab State has not set
up & Road Transport Corporation so
far, no expenditure has been allowed
to be incurred from the plan provi-
sion, but some extention of nationalis-
ed services has taken place there,
which was financed from their own
resources,

So far as the former Pepsu area is
concerned, an expenditure of Rs. 17'70
is likely to be incurred upto the end
of the current financial yesr. ‘The
targets in respect of route mileage and
vehicles and the likely achievements
dpto 31st March, 1960 are indicated
below:

Target Ackisvemenis
upto 31-3-60
Route Mileage 788 miles 637 miles

Diesel buses 103 58

The Ministry of Railways have con-
tributed a sum of Rs. 7176 lakhs
(upto 31st March, 1959) as their share
towards the capital of the Pepsu Statc
Road Transport Corporation, which
started functioning from 16th October,
1958,

' Apart from the above, no other
assistance has been given to the
Punjab Government for their bus
transport nationalisation schemes.

National Highway in Punjab

_ 1508. Shri D, C. Sharma: Will the
Minister of Transport and Communics-
tions be pleased to shate:

(a) the total length of the metalled
and unmetalled National Highways in
Punjab; and

(b) the time by which the unmetal-
led length is likely to be metalied?

_ The Minister of State in the Minje-
4y of Transport and

Communicatinip
{Shri Baj Babadur): (a) The Sl

mileage of Nationsl Highways in
Punjab is 798. All this mileage is
metalled.

(b) Doeé not arise,

Simple Fertiliser Co-srdinated Triak

1508, Bhri Inder J, Malhotra: Wik
the Minister of Food and Agriculturs
be pleased to state:

(a) whether it is a fact that the
Agronomy Division of the Indian
Agricultural Research Institute, New
Delhi has a scheme of Simple Fertiliser
co-ordinated trials in operation;

(b) if so, which are the Btate# in
which these trials are being conduet-
ed;

(c) how long these trials have beea
going on; and

"

(d) what are the results and the
main recommendations made to the
cultivators based on these trials?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
(b) States:
Andhra Pradesh.
Assam.
Bihar
Bombay
Kerala
Madhya Pradesh
Madras
Mysore
Orissa
Punjab
Rajasthan
. Uttar Pradesh
13. West Bengal.
Union Territories:
1. Delhi.
2. Himachsl Pradesh.
(c) In 13 States/Union ﬂuﬂlﬂﬂ

since 1958 and in the remaining &
since 1906,

-

SRCSoonoomen -

—
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) The resuits of some of these

s hdve Baecen published in the
Indian Council of Agricultural Re-
goarch, Research Report Series No. 1
“Fertilizer Trials on Paddy” and Re-
starch Report Series No. 2 “Fertilizer
Trials on Wheat”. As the responses
t6 plant mutrients varied from Btate to
State and region bo region, the resulis
Baye been communicated to the State
Departments of Agriculture, who
participated in this project, for making
suitable recommendations to the cul-
tivators in particular agro-climatic
regions.

Indian Agricultural Research Institute

1510. Shri Inder J. Malhotra: Will

the Minister of Food and Agriculture
be pleased to stabe:

(a) the names of those improved
tmplements which have so far been
tried by the Agricultural Engineering
Bection of Indian Agricultural Re-
search Institute, New Delhi and later
recommended to the cultivators in the
country; and

(b) the nature of the investigations
which are now undertaken by this
Section to improve the seed-drills and
harvesting equipment?

The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): (a) and (b).
A statement is laid on the Table.
{See Appendix III, annexure No. 45].

Central Potato Research Institute

1511. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Central Potato Research Institute,
Simla, is bringing out a monthly pub-
Heation ‘“Potato Journal”;

{b) if so, the date of the first pub-
Hication and the number of issues
brought out so far and Its net circula-
tion; and

(c) the expenditure incurred and
revenue earned therefrom?

The Minister of Agrieuiture (Dr.
P, 8. Deshmukh): (a) The Indian

Counel]l of Agrftultural Research with

5328
the help of the Central Potato Re-
search Institute, has started a bi-

annual journal entitled “Potato
Journal”.

(b) First published in April, 1959,
Only one issue has so far been brought
out. The second issue is under print.
500 copies are being printed.

(c) Expenditure incurred Rs. 1500

Revenue earned: Rs. 375

Like other technical journals, the
Indian Potato Joumal has to be sub-
sidised.

Mobile Libraries sn Northern Rallway

1512. Will the Minister of Raitways
be pleased to state:

(a) whether mobile library service

has been provided on the Northern
Rallway; and

(b) if so, on what section?

The Deputy Minister of Railways
(Shri Shahngwax Khan): (a) Not yet

(b) Does not arise.

Complaints Lodged at Delhi Junction

1513, Shri D. C. Sharma: Will the

Minister of Rallways be pleased to
state: :

(a) the number and nature of com-
plaints lodged at Delhi Junction Sta-
tion ,in complaint book during 1959 so
far; and -+ :

(b) the nature of'action taken or
proposed to be taken thereon?

The Deputy Minister of Rallways
(8hri Shabhnawas Khan): (a) and (b).
A statement is laid on the Table.
[See Appendix III, annexure No. 46].

Telephones

1514. S8hri D, C. Bharma: Wil the
Minister of Transport and Comnmanies-
tioms be pleased to state:

(a) the total number of applications
still pending f4r telephony ixfitatistiens
in Gurdagpur and Iioahiarpur Dis-
tricts of Punjab; and
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(b) the reasons for the delay in
giving the connections?

' The Minister of Transport and Com-

munications (Dr. P. Subbarayan): (a)
Gurdaspur .. 181
Hoshiarpur .. 49

(b) The resources available are
limited and additional connections are
suthorised as and when materials can
be allocated for individual systems.

Punishment awarded to Rallway
Employees

1515, Shri D. C. Sharma: Wil the
Minister of Railways be pleased to
state:

(a) the number of employees puni-
shed for various offences, including
sleeping while on duty either by stop-
page of increment or by fine, on the
Northern Railway during 1858 and
1959 (upto 30 November, 1959) Divi-
sion-wise and Class-wise; and

(b) the amount of money collected
or saved by way of (i) fines, and (ii)
stoppage of increments, Class-wise,
during the same period?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Information is being collected and will
be laid on the Table of the Sabha as
soon as possible.

D. 5. Office, Ferezepore Division

1516, Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of Class TV emplo-
yees appointed by D. S. Office of
Ferozepore Division of the Northern
Railway during the year 1958-58;

(b) the number of employees be-
longing to Scheduled Castes among

them; and
. (¢) the number of those who come

from Ferozepore Division?
:  'The Deputy Minister of Rallways
. {Shrl Shahnawasx Khan): (a) 230.

(b) 89,
(c) 209.
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Co-operative Rice-milling Unita fu
Punjad

1517. Shri D, C. Sharma: Will the
Minister of Community Developmsent
and Co-operation be pleased to state:

(a) the number of co-operative rice-
milling units for which the Govern-
ment of Punjab have so far sought
financia] assistance or loan;

(b) the number of rice-milling units
in Punjab State at present; and

(c) what will be their number by
the end of Second Five Year Plan
period?

The Deputy Minlster of Community
Development and Co-operation (Skri
B. 8. Murthy): (a) 5.

(b) 1725.
(c) 1800, .

P. and T. Boards and Commiftess in
Punjab

1518, Shri D, C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that some
Committees and Advisory Boards have
been formed by the Posts and Tele-
graphs Department in Punjab State

* during the current year;

(b) whether any Members of Par-
liament or State Assembly have been
nominated on them; and

(c) if so, the political party to
which they belong?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) No Committee or Advisory Board
was formed by the P. & T. Depart-
ment in Punjab State during the year
1959. The following Advisory Com-
mittees formed prior to 1858 however
continue to function in the State:

(i) One Regional P. & T. Advisory
Committee.

(ii) One Telephone Advisory Com-
mittee.
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. regions concerned. The first
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{(b) and (c). New members were
nominated on these committees from
time to time on the expiry of the
-nqrmal term of membership. The
information regarding political party
te which the members belong is given
below:

Tcl hone Advisory Commilles
of Parliament One Congress
M L& One Congress

Repional P & T Advuisory Commitiee
Members of Parliament T'wo Congress
M.L.A, One Congress

Asian Highways Plan

1519, Shri Ram Krishan Gupta: Will
ithe Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
1085 on the 2nd September, 1859 and
state the nature of progress made so
far in finalisation of plan regarding
Asian Highways sponsored by the Eco-
nomic Council for Asia and the Far
East?

‘The Minister of State in the Minis-

.g2ry of Transport and Communications

(8Bhri Raj Bahadur): The details of the
plan for the development of inter-
national highways were examined re-
cently by three Zonal Working Groups,
the countries of the
group
met at Bangkok to consider the road
network of Viet-Nam, Cambodia, Laos.
Thailand, Malaya and Burma; the
second group met at New Delhi to
cover Burma (Western connections).
East Pakistan, India, Ceylon, Nepal
and connections to West Pakistan; and
the third group met at Karachi to cover
West Pakistan, Afghanistan and Iran.
made by the
Groups will now be examined by the
Secretariat of the Economic Commis-
sfon for Asia and the Far East.

IUrbnn Water Supply Schemes in Orissa

© * 1529, Shri Panigrahi: Will the Minis-

ver of Health be pleased to refer to the
reply given to Unstarred Question No.
2260 on the Tth September. 1958 and

2 slate"

-

' (&) whether all the four urban water
supply schemes of Orissa, which were
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approved for execution, have been
executed; and

(b) if not, which of the schemes
have been executed by now?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) Does not arise,
Cultivable Waste Land in Orissa

1521, Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Un-
starred. Question No. 955 on the 1Tth
August, 1959 and state:

(a) whether the required informa-
tion about cultivable waste land for
the years 1856-57 and 1957-58 has been
made available by the State Govern-
ment by now; and

(b) if so, what is the extent of
cultivable waste land in Orissa now?

The Deputy Minister of Agricniture
(Shri M. V. Erishnappa): (a) Yes.

(b) 19.54 lakh acres.

Rural Credit

1522, Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
refer to the reply given to Starred
Question No, 636 on the 21st August,
1859 and state:

ta) whether the General Report,
embodying the findings of the survey
regarding field investigations for as-
sessing significant changes on the de-
mangd side of credit and study of the
working of various types of coopera-
tives, has since been finalised;

(b) if so, the details thereof; and

(¢) the nature of steps taken or
proposed to be taken to implement
the findings for meeting the demands
of credit in rural areas?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a). The General Re-
view Report on the First Follow-up
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Rural Credit Survey is in the Press
-and is expected to be published by the
end of this year or early next year.

(b) and (c). Do Dot arise

.Transport Problems in Delhi

([ Shri Ram Krishan Gupta:
1523. { Shri Bhakt Darshan:
LBM Naval Prabbakar:

Will the Minister of Tramsport and
Cemmunications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1233 on the 21st August, 1859
and state:

{a) whether Government have since
considered the recommendations of
the Study Group appointed to study

the mass transport problems in Delhi;
and

(b) if s0, the result thereof?

The Minisier of State in the Ministry
of Transport and Communications
(8hri Raj Bahadur): (a) and (b). The
recommendations of the Study Group
have been considered by the Delhi
Transport Undertaking of the Muni-
cipal Corporation of Delhi and are
being implemented by the Undertak-
ing as far as practicable.

U.N. Missicn on Community Develop-
ment Programme

( 8hri Ram Krishan Gupta:
1524. { Shrl Bhakt Darshan:
Shri D. C. Sharma:

Will the Minister of Community
Development and Co-operation be
Pleased to refer to the reply given 1o
Unstarred Question No. 340 on  the
7th August, 1859 and state the de-
cision, if any, taken by Government
to implement the recommendations
centained in the United Nations Mis-
sion’s report on the working of the
Community Development Programme
in India?

The Deputy Minister of Community
Development and Ce-operation (Shri
B. 8, Murthy): The Report of the
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Minsion was reveived in the Minisiry
only: towards the end of Beptember
Inst. A brief note glving its salient
feéatures is placed on the Table, (Jee
Appendix III, annexure No. 47.] The
various suggestions and obeervations

made in the Repert are under exninl-
nation.

New Slaughter-house in Delhi

Shri Bam Krishan Gupéa:
1525.{ Shri D. C. Sharma:
Shri Mohan Swarup:

Will the Minister of Haalth be
pleased to refer to the reply givem to
Unstarred Question No, 108 on the 4th
August, 1959 and state:

(a) whether the Corporation Archi-
tect has submitted scheme regarding
the construction of New Slaughter-
house in De.hi;

(b) it so, whether the scheme has
been examined and approved; and

(c) when the actual work of con-
struction will start?

The Minister of Health (Shri Kar-
markar): (a) Government have mnot
received any such scheme. The ques-
tion of re-locating the Slaughter-
house at Rohtak Road is still under
consideration of the Delhi Municipal
Corporation,

(b) and (c). Do not arise.

Willingdon Hospital, New Delhi

1526, Shri RBamn Krisham Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1992 on the 2nd Septem-
ber, 1859 and state:

(») whether the additional plot of
land for further expansion of the
Willingdon Hospital has beem  ac-
quired; and

(b) if so, the nature of further steps
taken so far in.expansion of Williagdon
Hospital?
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The Minieter of Fomith (Ehrl Kar.
sarkar): (a) and (b). It has been
decided to expand the Willingdon
Hosapital the construction of ad-
dttonal bywnm M the Lawrence
Square and a new Out Patient De-
partment on the Irwin Roed. Sanc-

tian for the exegution of the above
wlu has been accorded and stepe
have been tmken for the vacation of
the quarters affected in l.awrence
Square area and on Irwin Road before
muchon is undertaken.

wmﬂum due to Railway Lines

1527, Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 84 on the 4th August,
1959 and state:

(a) whether Government have since
received the report of the Committee
appointed to consider the problems
arising out of the extraordinary floods
of the Gurgaon and Mathura Districts
during the 1958 monsoons; and

(b) if so, the main recommendations
thereof?

The Deputy Minister of Rallways
(Shri 8, V. BEamaswamy): (a) and (b).
Several inter-departmental meetings
have been held, initially under the
Chairmanship of the Union Minister
for Shipping and later on of the Union
Minister for Irrigation and Power, {0
consider the problems arising out of
the extraordinary flooding of Gurgaon
and Mathura Districts during the mon-
soons of 1958. Several suggestions
were considered at these meetings and
recommmendations made. These pertain
to the efficient drainage of these two
Districts which is a matter for the
State Government and/or the Ministry
of Irrigation and Power to deal with,
The Ministry of Railways will be
concerned only when the construction
of the culverts etc. across the railway
line is involved. This Ministry will
be prepared to carry out such works

provided the concerned party is will-
h‘hbﬂrthscutu'per extant

Subsidiary Food

1328. Shri Ram Krishan Gapta: Will
the Minister of Food and Agriculture
be pleased 1o refer to the reply given
to Unstarred Question No. 1762 on the
29th August, 1959 and state:

(a) whether the views of the State
Governments regarding proposals for
assessing the long-term potentialities

of subsidiary food have been ascer-
tained;

(b) it so, what are they; and
(¢) the action taken thereon?

The Deputy Minister of Food and
Agricalture (Shri A, M. Thomas):
ta) to (c). Replies have been received
from some of the State Governments
to the Circular Letlter issued by the
Government of India on the subject;
but not all these are fuily informative.
However, the State Governments have
expressed general agreement with the
objctives proposed by the Working
Group convened for formulating pro-
posals for the development and popu-
larization of subsidiary foods. Fur-
ther discussions and consultations will
be necessary for finalising the actual

schemes for inclusion in the Third
Five Year Plan.

National Shipping Board

1529, Shri Ram Krishan Gupta; Will
the Minister of Transport and Com-
municatlons be pleased to refer to the
reply given to Starred Question No.

795 on the 25th Auust, 1959, and
state:

(a) whether Government have gince
received the recommendations of the
National Shipping Board;

(b) if so, whether they have been
examined; and

(c) if g0, the result thereof?

(Shri Raj Bahadur): (a) No, Sir. Not
yet,

(b) and (c). Do not arise.
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Naval Training School, Ratnagiri

1530 Shri Eam Krishan Gupta:
Shri Padam Dev;

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 1190 on the Tth August, 1950
and state at what stage is the pro-
posal to establish a Naval Training
School in Ratnagiri?

The Minister of State in the Minfs-
try of Transport and Communications
(Shri Raj Bahadur): Presumably the
Hon'ble Members are referring to the
reply given to Starred Question No.
1190 on the 7th September, 1959. The
matter is still under consideration.

Fruit Cultivation in Delhi

Shri Ram Krishan Gupta:
Shri Padam Dev:

Will the Minister of Food and Agri-
cniture be pleased to state:

1531.

(a) whether the programme to
promote fruit growing in the Union
Territory of Delhi has been finalised:
and

(b) if so, the details of the pro-
. gramme?

The Minister of Agrieulture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) In the Second Five-Year Plan
it is proposed to bring 700 acres under
new orchards and carry out rejuven-
ation of another 700 acres of old and

uneconomical orchards.

In order to provide incentive to the
cultivators to take up fruit growing,
_loans at the rate of Rs. 300 per acre
are advanced for planting new
orchards and at the rate of Rs. @3
per acre for the renovation of old
orchards. An amount of 2'20 lakhs is
to be advanced as loan for this pur-
: pose during the 2nd Plan.

In order to meet the growing short-
.age of trained gardeners to manage
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orchards, it is also proposed to train
40 gardeners during the Second Five
Year Plan.,

“Nyaya” Panchayats in Delhl

1532, Shri D, C. Sharma: Will ths
Minister of Community Development
and Co-operation be pleased to refer
to the reply given to Stared Question
No, 1858 on the 10th September, 1080
and state;

(a) how many “Nyaya” Pmchays‘u
have started functioning throughout
Dethi; and

(b) whether any arrangements have
since been made for the training of
the Panches of these “Nyayas” ¥Pan-
chayats?

The Deputy Minister of Community
Development and Co-operation (Bhri
B. 8. Murthy): (a) 22 Circle Pan-
chayats which will also perform
judicial functions have been establigh-
ed and are expected to start function-
ing by the end of December, 1959,

(b) Yes. Training will be imparted
by experienced Sub Judges, Magis-
trates and Revenue Officers in Judicial
work for a period of one week.

Appointments on Railways

1533, Shri Kodiyan: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of total appoint-
ments made on Railways, category-
wise during the last three years;

(b) whether the seats reserved for
the Scheduled Castes and Scheduled
Tribes in these appointments have
been filled; and

(¢) if not, the reasons therefor? _

The Deputy Minister of Rallways
(Shri Shahnawaz Khan):

[tV

Class 1957 1958 1(959
u
10.9:50}
r 261 196 T 94
. . 4 T
"f 15951 14187 5003
T v © 37598 © 35787 iaap
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¢b) Not to the full extent.

(c) As far as Scheduled Castes
candjdates are concerned the quotas
reserved for them in respect of non-
technical posts have been almost fully
utilized but a sufficient number of
persons possessing the qualifications
neceisary for technical posts have not
been available.

In regard to Scheduled Tribes, there
s a general paucity of candidates
possessing requisite qualifications for
both non-technical and technical cate-
gories.

Foreign Exchange Earnings

' 1534. Shri Jhulan Sinha: Will the
‘Minister of Transport and Communi-
cations be pleased to state:

1a) the total amount of foreign ex-
change earned by the Indian Ship-
ping since the start of the First Five
Year Plan up-to-date; and

(b) the total allotmeni of foreign
exchange for development of Indian
Shipping during the same period as
against the total demand thereof?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b).
The available information is given
below:

The total gross freight and passen-
ger earnings of Indian shipping com-
panies in the overseas trades for the
years 1951-52 to 1957.58 arc indi-
cated below:

Year Rs.
{in crores’
19%1-52 . 7-90
1952-53 . . . . 9:60
. 1953-54 : 8-60
1954-55 - - 18- 50
1955-56 . . i3-42
1956-57 . . . . . 1745
1957-5K . : a0-9f
88-45

———

These carnings are partly in rupee
currency and partly in foreign ex-
change. The figures of disbursements
in rupees and in foreign exchange are
not available so that it is not possible
to work out the net earnings.

The total amount of foreign ex-
change released for acquisition of
ships in the private sector in respect
of the calendar years 1851 to 1958 are

JSfurnished below:

Year Rs.
(irt crores)
1951 2-11
1952 . 2 o : : 1-86
953 . . .. : 0-94
1954 . - . . 2:93
1955 . . . p - 538
1956 . : . i . B-75
1957 - . . 939
1958 X . ) ‘ 894
40-00

The total amount of foreign ex-
change released ‘for acquisition of
ships in the public sector, in respect
of the financial years 1951-52 to 1857-
58 are indicated below:

Year Rs.
(i crores)

1951-52 . Nil

1952-53 . . . , Nil
1953-54 . . . . - 073
1954-55 . . P18

1955-56 . . .. . Nil
1956-57 . . . . . 2-06
1957-S% . ) " : 072
4:69

The total demand for foreign ex-
change for shipping during the First
Plan years can be taken to be the
same as the amount released in those
yvears as there was then no difficulty
about foreign exchange. ‘The foreign
exchange position deteriorated only
from 1957 since when  restrictions
have been placed. Even so small
amounts of free foreign exchange
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Bave been released and also a sub-
#antinl amount of yen credit has
been made available to' meet a part
of the demand.
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Coir Co-operative Socleties

Bhri Narayanankntty
1538 Menon:
Shri Punnoose:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the Special Officer
appointed to enquire into the working
of the Coir Co-operative Societies in
Kerala State has submitted his report;

(b) it so, what are the recommend-
ations made; and

(c) the action taken thereon?

The Deputy Minister of Community
Deovelogiment and (Shri
B 8. Murthy): (a) Yes, Sir.

{(b) The recommendations relates to
Thondu (Husk) Societies, Primary
Societies, Marketing Socleties, and
Unions and the administrative set up.
The main recommendations are:;—

(1) Exclusive membership in
Thondu Societias should be
provided to the Primary Cofr
Production Societies thus en-
euring better co-ordination
between the Thondu (Husk)
and Primary Societies;

(ii) Systematization of accounts
and standardisation of me-
thods must be attended tot

(iil) The number of Thondu Societ-
ies should be limited;

(iv) Primary Societies should be
made Societies for the benefit
of workers and small manu-
facturers by conflning thelr
activities only to these classes,
They should arrange sale of
coir produced by members
through Central Marketing
Societies and improve stand-
ards and quality of production
to ensure a uniform price;

(v) The Central Marketing Societ-
ies should insist on improved
quality of production and en-
force better standards. Their
internal and external selling
departments should be streng-
thened. The Societies should
be assisted by Government to
provide godown facilities.

(7i) A systematic procedure for
intensive supervision by the
Department should be follow-
ed. A more thorough system
of audit is required. Ad-
ministrative delays should be
minimised.

{c) These recommendations are be-
ing examined by the Government of
Kerala. The State Director of Indas-
tries and Commerce (Coir Wing) has
alsd Deen asked to take action where
Ixragularities in the working of the
Societies have been noticed.
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Spares tor Bulidozers

1537. Shri Pangarkar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether any request has been
made by the Government of Bombay
for releasing foreign exchange to im-
port spare parts for bulldozers during
1959-60; and

Ab) it so, whether the required
foreign exchange has been sanctioned?

The Minister of Agricniture (Dr.
P. 8. Deshmukh): (a) No.

(b) Does not arise.

Air-Dropping of Food in West Bengal

1538 Bhri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to gtate:

(a) whether it is a fact that food
wag air-dropped in the flood affected
areas of West Bengal recently;

(b) the total quantity of food so0
air-dropped;

(c) whether it is also a faet that
ope man was killed by the food s0
air-dropped and several persons were
injured; and

-4d) M so, the total number of per-
sons who sustained injuries and died
ar a result of the food air-drops

The Deputy Minister of Foed and
Agriculture (Shri A. M. Themas):
(a) Yes, Sir.

(b) 500 bags of Chira, about 5,000
lbs. of Gur and about 5,000 maunds
of rice.

.i¢) and (d). 3 persons received
injuries in the course of air-dropping;
of these, 2 persons died.

Railway Time Table

1535, Shri Bibhuti Mishra: Will the
MNiinistér of Ratlwaps b¢ pleased to
stdie how, fyr Rallway authorities

have aeccepted M.Ps' suggestiony since
the introduction of the scheme of
taking opinion of MPs in framing
Railway Time Tables of various Rail-
way zones?

The Depuily Minister of Railways
(8hrl Shahnawax Khan): The proce-
dure regarding prior consultation with
Members of Parliament for suggestions
regarding changes in timings of trains
etc. before finalisation of the hailf
yearly Time Table was introduced
with effect from the issue of the Time
Table which came into force from
1-10-564. During the period from 1Ist
October, 1954 to 30th September, 1958,
944 suggestions were received from
Members of Parliament by the various
Zonal Railways. QOut of these 285
suggestions have been accepted and
implemented. The balance of 879 sug-
gestions could not be accepted due to
lack of trafic justification, wunsuit-
ability of timings proposed and opera-
tional difficulties.

Tenkasi Station

1540. Bhri T. B. Vittal Ran: Will
the Minister of Railways be pleased
to state:

(a) whether any representation has
been received for treating Tenkasi as
a hill station for the purpose of grant-
ing hill station travel concession;

(b) if so, whether it has been
examined by the Railway Board; and

(¢) the nature of the decision arriv-
ed at?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Repre-
sentations have been received for trea-
ting Courtallam, which is served by
Tenkasi, as a hill station for the pur-
pose of rail concesaion.

(b) Yes.
(c) The request has not been agreéil
to.
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PAD. Scholarships by LARI

‘f Bhri B, K. Galkwad:
15401 Shri Vasudevan Nalr:
Shri Warlor:

Shri Puanoose:

Will the Minister o Weod and Agri-
enlture be pleased to state:

(a) the number of scholarships
awarded to PhD. students for the
year 1959-80 in the Indian Agricul-
tural Research Institute, New Delhi;
and

(b) the number of scholarships
reserved for Scheduled Castes and
Scheduled Tribes for the same period?

The Minister of Agricmiture (Dr.
P. 8. Deshmukh): (a) and (b). The
Indian Agricultural Research Institute,
New Delhi, is awarding eight research
fellowships of the value of Rs. 150
per month to PhD, students. No
fellowshops have been awarded so
far for the year 1959-80. These re-
search fellowships are awarded on
the basis of merit and no reservation
is made for Scheduled Castes and
Scheduled Tribes students.

In addition to these fellowships, the
University Grants Commission, Indian
Council of Agricultural Research and
Ministry of Scientific Research and
Cultural Affairs are awarding some
scholarships to Ph.D. students of the
Indian Agricultural Research Institute
on the basis of merit. Selection for
such scholarships by these bodies is
made on an All-India basis and there
is no fixed number of such scholar-
ships for students of the Indian Agri-
cultural Research Institute.

Ph.D. Fellewships of LCAR.

1542, Shri B. K. Galwkad: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) the number of fellowships insti-
tuted for Ph.D. Post-Graduate train-
leading to degree by the Indian

Council of Agricultural Research, for

the year 1059-60;

(b) the napmmber of scholarships
reperved for the Scheduled Caste and
Scheduled Tr{be students for the same
period; and -

(c) if not, the reasons therefor?

The Minister of Agricultare (Dr.
P. S. Deshmukh): (a) 28

(b) and (c). The Council awards
fellowships with a view to developing
and encouraging agricultural research
for which talent and merit are the
essential pre-requisites. The fellow-
ships are, therefore, awarded purely
on consideration of merit irrespective
of caste or creed.
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Integral Ceach Factory, Permabar

1544. Shri Ram Erishan Gupta: Will
ths Minister of Railways be pleased
w0 state:

(&) whether the scheme for the ex-
pansion of Integral Coach Factory,
Perambur has been finalised; and

(b) it so, the details thereof?

The Deputy Minister of Rallways
(Shri Shahnawaz Ehan): (a) Yes.

(b) (1) Introduction of Second
Shift: |

Introduction of second shift working
with a view to more intensive utilisa-
tion of Machinery & Plant and in-
creased production of integral type
coaches, to meet the requirements of
coaching stock. An estimated expen-
diture of Rs. 89'44 lakhs has been
planned for this purpose.

(ii) Permanent Furnishing Unit:

Provision of a permanent furnishing.
unit for interior furnishing of the
shells produced in the Integral Coach
Factory at an estimated cost of Rs. 3°7
crores, The expenditure during the
Second Five Year Plan will be of the
order of Rs. 1'8 crores. The Integral
Coach Factory authorities were ad-
vised in June 1859 to go ahead witls
the scheme.

Khungar Committee

{ Shri Sanganna:
Shri Subodh Hansda:
Shri S. C. Samanta:

| Shri R. C. Majhi:

1545.4 Shri J. B. 8. Bist:

Shri Aarobindo Ghosal:
Shrimati Ta Palchoudhuri:
Dr. Ram Subhag Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a Com-
mittee under the name of Khungar
Committee has been appointed to
report on the Panchet-Maithon area
of DV.C,;

(b) if so, whether any recommen-
dations have since been made; and

(e) if the answer to part (b) be in
the affirmative, what are they?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (&) A Com-
mittae known as the Augmentation of
Water Resources Committee has been
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set up by the Damodar Valley Corpo-
ration tb study inter alia the present
and future water reguiremsnts of the
Damodsr Valley region and the need
for augmenting the flood control
chpacity of the Damodar Valley Pro-
jects. Shri S. D. Khaungar is the
«Chairman of this Committee.

(b) Not yet.
(c) Does not arise.

Central Ticket Checking Body

1546. Pandit D, N. Tiwari: Wil
the Minister of Rallways be pleased
to state:

(a) whether there is a proposal to
revive the Central Ticket Checking
Body; and

(b) the reasons for its discontinu-
ance since after August 1857 and its
revival now?

The Deputy Minister of Rallways

(S8hri Shahnawaz Khan): (a) and
(b). The Centiral Ticket Checking
Organisation originally functioned

from January to August, 1957. The
purpose of the organisation was to
assess, independently, the extent of
ticketless travel on the different sec-
tions of the railways, so that suitable
remedial action may be taken. The
«organisation was closed on completion
of the investigations necessary for the
purpose; but it has been revived from
August 1959 for a short period, to
sstess once Again the prevailing situ-
ation.

Agra Fort Rallway Station

1547, Shri Amjad AH: Wil the
Minister of Railways be pleased to
state:

(a) whether ft is a fact that a new
metre gauge wing of Agra Fort Raii-
way Station was opened recently; and

DECEMBER 16, 1959
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(b) if so, what _beiter:

tacilities have bem provim dt

new wing? = -

'l'll.e Deputy mm of
(8hri Shahnawas Khan): (a) Yed,

(b) The following passenger hcﬂi-
ties have been provided in the new
M.G. Wing.

(i) 2 bath rooms.

R

(ii) 4 flush type latrines & 4 flush
type urinals.

(iii) 2 water taps.

(iv) Concourse hall ..
(v) 5 benches in the
hall.

concole

(vi) A foot over-br‘_ldge.

(vil) Parcel office.

(viii) Reservation and enquiry office.
(ix) Booking office.

(x) High level passenger plntfor-
of tull length.

Port at Haldla

Shri Aurbindo Ghosal:

1548 Shri Muhammed Elias:

Will the Minister of Transport and
Communications be pléased to stale:

‘(a) whether any contract has been
given to any fum for construction ¢f
the port at Haldia of West Bengal;
and -

(b) it so, what is the name of the
firm and on what terms?

The Minister of Stafe in five Minli-
try of Transport and Communivhiless
(Shri Raj Bahadur): (a) No, Bir.

(b) Does not arise.
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Agricultural Administration Com-
mittee

1549, Bhri Vidya Charan Shukia:
Wil the Minister of Food and Agri-
eultdre be pleased to refer to the
reply given to Starred Question No.
418 oni the 19th February, 1858 and
state:

(a) whether a decision has been
taken in the matter of Central assis-
tance to the States for impl=menting
the recommendations of the Agricul-
tural Adiminstration Committee in-
wolving financial implications;

(b) if so, the details thereof;

{c) what are the financial implica-
tionig involved in the implementation
of the Committee’s recommendations
for each of the States, as per require-
ments intimated by the States; and

(dj) what is the position with res-
pect to Government's consideration of
the‘recommendn‘.inm concerning  the
Centre?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) No decision has
been taken so far as specific finan-
cial requirements have not yet been
intimated by the State.

(b)Y & (e¢). Do not arise

(d) The recommendalions of the
Agricultural  Administration Com-
mittee falling under different catego-
ries have been placed in the Library
of the Parliament.

It will be seen that the bulk of the
recommendations concerning the
Central Governmcnt are closely inter-
linked with those of the State Gov-
ernment:. As the implementation of
the recommeéndations concerning the
States is held up pending working out
of the financial impllcations by each
State, there has been no parallel
action so far about the recommenda-
tions concerning the Centre. How-
ever, in regard to the following re-
commendations, decisions have been
arrived at independently of the States'
action, as indicated below:—

317 (Ai)LSD—4.

Para 2.5. Formation of a Committee
for the Centre once in 5 years to exa-
mine programme gqnd policies of Cen-
tral Commodity Committees and other
Central Institutions dealing with Agri-
culture.

A proposal to appoint a Commission
on Agriculture instead of a Commit-
tee, to examine, among other things,
policies of Central Commedity Com-
mittees and other Central Research
Institutions dealing with agriculture
in its broad sense, is under considera-
tion.

Paras 84 to 8.6 (o) Setting up of
Centrally Administered Godowns for
fertilizers & (b) Defering of inte-
rest on Centrul Govut. fertiliser loans
to the States.

(a) The distribution of fertilizers
beng primarily a State responsibility,
it has been decided not to pursue the
quustion of setting up of Centrally ad-
minjstered godowns.

(b) It has been dccided not to levy
any interest on fertiliser loans to the
States for the year 1959-60. From the
next year, the loan is proposed to be
sanctionvd at the normal tate ol inte-
rest.

Para 811. Increasing the quota of
ron & Steel for Agriculiural purposes
for the Siates.

The quota for the States has been
doubled from the IVth quarter of
1958-59 and the States have been ad-
dressed in regard to its operation.

Accident to Kalinga Airlines Aircraft

1550. Shrimati Renu Chakravartty:
Will the Minister of Transport amd
Communications be pleased to refer to
the reply given to Starred Question .
No. 808 on the 25th August, 1959 and
state:

(a) whether the pilot of aircraft
VT-DGR or management of Kalinga
Airlines had notified to the Director
General of Civil Aviation the details
of the accident at Kolapani on the 21st
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July, 18598 under Rule 89 of Tndian
Aircraft Rules;

(b) if so, what are the notified de-
tails;

(¢) whether it is a fact that both
engines of the aircraft were broken
in the accident; and

(d) whether Director General of
Civil Aviation had called the pilot or
management to submit a report under
Rule 70 of Indian Aircraft Rules?

The Deputy Minister of Civil Avia-
tion (Shri Mehiuddin): (a) and (b):
The accident wag notified by the Com-
mander of the aircraft on wireless
telephony. His message stated that
the aircraft was ‘badly damaged due
bogged while taxying at Kolapani.
Both engines to be changed due both
propeller hitting ground'.

(c) No, Sir. The engines were not
broken but the reduction gear hous-
ings of the two engines were damag-
ed. The engines were put back into
service atter overhauling and replac-
ing the reduction gear housings.

(d) Rule 70 does not require the
submission of any report by the Pilot
or the management; but an enguiry
was held by an Inspector of the Direc-
to General of Civil Aviation Pilots
and other employees of the Company
submitted statements and gave oral
evidence.

Minor Irrigation Schemes in Tripura

1551, Shri Dasaratha Deb: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) the minor irrlgation schemes
adopted by the N.E.S. Block, Dham-
arapur, Tripura so far;

(b) the total acreage of land %rri-
gated by these schemes so far; and

(¢) the number of minor irrigation
schemes under consideration of the
Block for the remaining period of the
Becond Five Year Plan?

DECEMEER 18, 1959
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The Deputy Minister of Community
Development and Cooperation (Bhri
B. 8. Marthy): (a) Presumably the
block concerned is Dharmatiagar.
block. Various schemes including
bunding of cherras, excavation of
tanks and distribution of pumping
sets have so far been adopted.

(b) 3,075 acres.
(e) 8.
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Detesntion of Howrah-Bombay Mail

1553. Shri Aurcbindo Ghoshal: Will
the Minister of Rallways be pleased
to state:

(a) whether the 3 Up Howrah-
Bombay Mail was detained at Howrah
station for about an hour on the 30th
October, 1958; and

(b) it so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawas Ehan): (a) Yes.

(b) Alarm chain was pulled by a
pasenger from first class carriage No.
6713 as soon as the train started right
time from Howrah with the apparent
intention of allowing his friends who
had come to see him off, to get down
from the compartment he occupied.
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(%) ¥ gra 8w famd
& T F o5 WX gA IEM

Leprosy in Tripura

1556. Shri Bangshi Thakur: Will
the Minister of Health be pleased to
atate:

(a) whether it 15 a fact that in Tri-
pura the work of collecting data re-
garding Leprosy and lepers is not
going on satisfactorily; and

(b) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

{b) Does not arise.

Control of Pests

1557, Shri Jadhav: Will the Minis-
ter of Food and Agricuiture be pleas-
ed to;state:

(a) what States and Union Territo-
ries have tried th. experiment of
aerial spraying of insecticides over
the crops to control the pests;

(b) what crops and areas were
covered during the year 1958-59 and
this year so far;

(¢) what was the amount of ave-
rage EXpenses per acre;

(d) what portion of the costs were
borne by the State Government, the
Union Government and the agricultu-
rists;

{e) whether it is a fact that there
is & great demand for acrial spraying;
and

(f) what steps are being taken by
Government to meet the demand?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa):

{a) Assam, Bihar, Bombay Madhya
Pradesh, Punjab, Rajasthan, Uttar
Pradesh and West Bengal.

DECEMBER 18, 1989
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(b) Following crops and wtess
were coversd:

fe-e Pere
1958—59 1959—60
(So far)
Sugarcanc . . %1549 5,716
Paddy . . 6,856 .
Jowar 7,033 14,905

Cotton 33 _ 6000
_ (Privatcly)

(c) Average expenses per acre for
aeria] operations, excluding the cost
of pesticides etc., is between Rs. 3 to
Rs. 5 depending upon the total area
sprayed.

(d) The Government of India does
not bear any portion of the cost of
aerial operations whether undertaken
at the request of State Government/
Union Terrifory or individual agri-
culturists. The charges recovered by
the State Governments from the cul-
tivators are not known to the. Gov-
ernment of India. For locust control,
however, no charges are recovered
from the cultivators.

(&) Yvs.

(f) (i) It 1s proposed to strengthen
the existing aerial Uniy in the Third
Five Year Plan.

(ii) To cncourage private firms to
undertake such work.

Over-Bridge In Siligurl

1558. Shri Manaen: Will the Minis-
ter of Railways be pleased to state:

(a) whether a railway over-bridge
has becn constructed near North sta-
tion in Siliguri; and

(b) if so, the date of completion
and the use it has been put to since?

The Depuly Minisier of Rallways
(Shri S. V. Ramaswamy): (a) Yes,
Sir—a road overbridge has been cons-
tructed by the Railway Administra-
tion for National High Way No. 31,
near Siliguri junction station on the
Northeast Frontier Railway.
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{R) The bridge proper was complet-
ed in January, 58. The road
approaches, however, have yet to be
consiructed by the State Govern-
ment due to which reason, it has not
been possible to bring the overbridge
into use.

N.W. Railway Co-operative Credit
Bociety

Shri Subodh Hansda:
1559. 131::: S. C. Samanta:

Will the Minister of Railways be
pleased to refer tb the reply given to
Unstarred Question No. 1025 on the
17th August, 1850 and state:

(&) when was the N. W. Railway
ERmployees Co-operative Credit
Society, Delhi registered and who were
the Chairman and directors of that
society;

(b) whether any notice in the Rail-
way Gazelte or newspapers was 1ssi-
ed for the guidance ol railway em-
ployees;

(c) if so, when;
(d) if not, the reasons therefor;

(e) whether the amount of Rs, 2'80
lakhs collected represents the tetal
amount of loans due and if not why
the whole amount could not be col-
lected;

{f) whether the depositors’ claims
have been got verified by the Pakis-
tani counterpart of the society; and

(g) if not, how it is proposed to
distribute the amount collected on
pro-rata basis?

The Depaly Minister of Rallways
(Shrli Shahnawaz Khan): (a) The N.
W. Railway Employees+ Co-operative
Credit Society Ltd., Delhi was recog-
nised on 25-7-1853 under Section 43
of the Displaced persons (Debt Ad-
justment) Act, 1951 by the Registrar of
Co-operative Societies, Delhi. The

following constituted the members of
the Commitiee of the society;

(1) General Manager, Northern
Railway—Chairman.

(2) F.A. & C.AO.. Northern Rail-
way—Vice-Chairman.

(3) 3 members nominated by the
General Manager of the
Northern Railway.

(4) 9 members of the society re-
presenting several departments
of the railway.

(b) No notice was published in the
Railway Gazette, There 1s no infor-
mation whether the society published
any notification in the newspapers.

(c) Does not arise.

(d) It was for the society to lasue
the notice in the newspapers. Tt did
not approach the railway administra-
tion for issuing any notice in the
Railway Gazette.

(e) Information is not readily avail-
able whether the sum of Rs. 2-80 lakhs
collected represents the total amount
of loans due, as the recoveries were
made by several offices of the Rail-
ways.

() No. All possible effarts were
made to get the claims of the deposi-
tors verified by the N.W.R. Society,
Lahore. These attempts have not
proved successful so fan.

(g) The claimants will be asked to
produce satisfactory evidence in the
shape of share certificates, pass books,
deposit receipts or other documents in
their possession to prove their claims.

Jhelum Channel

1560, Shri P. G. Deb: Will the
Minister of Frrigation and Power be
pleased to state:

(a) what is the total amount sanc-
tioned for the widening and deepen-
ing of out fall of the Jhelum Chan-
nel; and
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(b) whether the work is being done
by the State Government or by the
Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
scheme for widening and deepening
the outfall channel has not yet been
sanctioned. The Project Report and
estimate for the work are being scru-
tinised by the Central] Water and
Power Commission.

(b) The work will be executed by
the State Government.

Reduction in Manganese Freight
Rates

1561. Shri Panigrahi: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 643 on the 21st August,
1859 and state whether there is any
proposal to reduce further the man-
ganese freight rate?

The Deputy Minister of Railways
(8hri S. V. Ramaswamy): No, Sir.

Bodinayaskkannr-Madurai Branch
Line

1562. Shri Gulam Mohidesn: Will
the Minister of Raillways be pleased
to state:

(a) the amount of loss incurred by
Government from 1st April to 30th
September, 1859 on the Bodinayak-
kanur-Madurai branch line of the
Southern Railway: and

(b) whether any steps have been
taken to convert that line inte a
profitable one?

The Deputy Minister of Eailways
(Bhri 8. V. Ramaswamy): (a) Ap-
proximately Rs. 76,000, without taking
into account interest charges.

(b) The following steps have been
tmken or are under consideration to
reduce the loss, by reducing the ex-
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penditure on the section and incress-
ing the eamnings:—
Reduction in expenditure

(i) The goods train service is kept
to the absolute minimum. Also,
the question of converting one of
the two passenger trains now beling
run over the section into a mixed
train is under consideration.

(ii) The possibility of closing
down one or two stations on the
section as Block Stations and ope-
rating them as flag stations is under
examination.

earnings:

(i) The prospects of developing
passenger traffic by reducing the
fares for Third Class in competi-
tion with the Road services is under
examination.

Increase in

(ii) Arrangements are being mades
to provide a Quick Transit Service
for developing cardamom traffic
originating on this section.

Sea Island Cotton

1583. Shri Jinachandran: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) what was the total acreage
under cultivation with Sea Island
Cotton in the year 1958-59:

tb) what was the average yield
per acre; and

(c) what is the total acreage now
under cultivation of this cotton®

The Minister of Agriemiture (Dr.
P, 8. Deshmukh): (a) 1,049 acres.

tb) 252 Ibs. of kapas.

te) An area of 3,855 acres (3,085
acres in Kerala State and 300 acres
in Mysore State) has been sown with
Sea Island Cotton during 1959-80.

Research, Design and Standards

@rganisation

1564. Shri Basumatari: Will the
Minister of Rallways be pleased to
state;

(a) whether Government contem-
plate to locate the Research, Deaigns
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and Standards Organisation in about
two yeart at Lucknow,

. (b) it so, the reasons for shifting
that office for this temporary period
to Simla; and

(c) whether Government have con-
sidered the financial cost both to Gov-
ernment and the employees over this
double shift and the dislocation of
families, children’s education ete?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) At
present different wings are located at
Delhi, Lucknow, Chittaranjan and
Tatanagar. It is proposed to locate
the entire organisation at Lucknow
ultimately.

(b) A proposal for locating the en-
tire Mechanical Wing at Simla as an
interim measure is under considera-
tion.

(c) These factors would also be
taken into consideration before taking
a final decision.
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First Class Coaches

1366. Shri Chandak: Will the Minis-

ter of Railways be pleased to state:

(a) how many berths and toilets

are there in all first clasg conven-
tional eight-wheeler coaches; and
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(b) how many berths and toilets are
there in all first class eight-wheeler
vestibuled coaches?

The Deputy idiaster of Rallways
(Bhri Shahpawaz Khan): (a) and (b).
The Amenity Schedule provides for
at least one toilet for every 6 first
class passengers. Compartment type
first class standard each has 22 berths
and 6 toilets. The standard first class
corridor type coach has 24 berths and
4 toilets.

Contravention of Drug Control Act

1567. Shri Chandak: Will  the
Minister of Health be pleased to state:

(a) the number of cases of contra-
vention of Drug Control Act detected
in Delhi in 19858;

(b) the number of
launched in 1858;

prosecutions

(c) the number of cases of 1858
decided so far;

(d) the number of cases pending;
and

(e) the action taken to expedite the
pending cases?

The Minister of Health (Shri Kar-
markar): (a) 401

(b) 17
(c) 15
(d) 2

(e) Only two cases are pending in
court. In both cases, the evidence
for the prosecution has been con-
cluded.

Collision between Train and Trolley
near Banspanl

1568, Shri P. G. Deb: Will the
Minister of Rallways be pleased ‘o
state:

(a) whether Government are aware
of the fact that the Down Banspani
train had collided against a rail
motor trolley on the 27th June, 1959
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on the Nuamundi-Banspan| line of phe
S.E. Railway;

(b) whether any enquiry was held
into the accident; and

(¢) the action taken in the matter?

The Deputy Minister of Railways
(Shri 8, V. Ramaswamy): (2) Yes

(b) Yes.

(c) The question of suitable action
against the staff held responsible i»
under consideration of the Railwsay
administration.

Extension of Railway Line

1568. Shrimati Mafida Ahmed: Will
the Minister of Rallways be pleasad
to state:

(a) whether Government have any
proposal for extension of the Railway
from Rangapara to North Lakhimpur
on the Assam section of the N.EF.
Railway; and

(b) if so, when the work is likely
to be started?

The Deputy Minister of Railways
(Shrl §. V. Ramaswamy): (a) The
proposal has not been included in the
Railway's Programme as approved Yy
the Planning Commission for cons-
truction of new lines during the cur-
rent Plan period.

(b) Does not wurise.
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Forcigners in Indian Agriculturai
Resecarch Institute

1572. 8hri Inder J. Malhotra: Will

the Minister of Food and Agricalture
be pleased to state:

(a) the number of foreign nationals
now employed in various departments
of lhe Indian Agricultural Research
Institute, New Delhi; and

-(b) what steps Government are
taking to give proper training to our
own experts who in time can replace
these foreign nationals?

The Deputy Minister of Agricalture
(Shri M. V. Krishnappa): (a) Nil.
(b) Does not arise.
T qTH | EE agy ave fam
® wdmfci & g e
PRed. o AW IR : wr fong
aqr ST WAy ¢ frewec,  teus
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Parlakimedl Light Eailway

1575. Shri Sanganna: Will the Minis-
ter of Rallways be pleased to state:

(a) whether any improvements
have been made to the rolling stock
of the Parlakimedi Light Railway
during the last one year for the con-
venience of the travelling public;

(b) if so, what are the improve-
ments; and

(c) if the answer to part (a) abova
be in the negative, the reasons there-.
for?

The Deputy Minister of Rallways
{Shri Shahnawas Khan): (a) Yes.

(b) Coaches passing through shops
have been provided with

(i) Safety catches in all 1 & 11
class and ladies compartments of
111 class coaches.

(ii) Mirrors and shelves.
(iii) Towel Rails.

{iv) Bottle openers.

tv) Coat Hooks in lavatory.

(vi) Stainless steel pans when
replacement is necessary.

(vin) Light and Fans whereve:
possible.

tc) Does not arise.
Central Councll of Health

1576, Shri 8. A, Mehdl: Will the
Minister of Health be pleased ‘u
state:

(a) whether the meeting of ‘“he
Central Council of Health was held in
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New Delhi on 20th November, 1059;
and

" (b) if 50, what are the main deci-
sions arrived at?

The Minister of Health (Bhri Kar-
markar): (a) Yes.

(b) The following resolutions were
passed:—

Resglution No. 1

The Central Council of Health, con-
sidering the progress of the schemes
included in the Centrally Aided and
Centrally sponsored categories in the
Second Five Year Plan, recognising
the need for the promotion of certain
basic pneeds for the development of
Tealth services in the country, and
appreciating the desirability of achie-
ving uniformity of approach and action
on an all-India level, strongly re-
commends to the Government of India
the proposal for the division of various
health schemes in the Third Five Year
Plan between National and State
Groups, the former category of
schemes to include those of Water
supply and Drainage, Control|lEra-
dication of Communicable Diseases,
Training of Personnel, Family Plan-
ning and other appropriate prob-
lems

Resolution No. 2

Tin Central Councii of Health
having taken into account the views
of the States in respect of the pro-
gress of Health aetivity in the coun-
try sp the First and Second Five Year
Platis,

recognising the need for the ex-
pansion of health programmes on a
much larger scale than has been pos-
. sible so far, particularly in the matter
of provision of Water supply and
Drainage facilities to the rural and
the urban populations, recommends
unanimously

(i) That not less than 10 per cent of
the total plan outlay should be pro-
vided for ‘Health’ in the Third Five
Year Plan,

(ii) That the Rural Water supply
Scheme Programme should be muccele-
rated in a manner as to be completed
within the Third Plan peried and in
no case later than the Fourth Plan,

(iii) That the Urban Water Supply
Schemes should be phased so us to he
completed within the next two or
three Five Year Plans, and

(iv) That Drairage and Sewerage
Schemes should, wherever practic-
able, be taken up in the urban areas
simultaneously with the Water Sup-
ply Schemes and that this Programme
should be completed within the next
three or four plans.

Besolution No. 3

The Central Council of Health
approves the recommendation of the
Expert Committee on Smallpox,

endorses the proposal for the

appointment of Smallpox Control
Commission,

agrees with the plan of pilot pro-
jects in 1960-61, with districts of 10—
15 lacs population as units; and re-
commends

That provision for the latter he
made in the next year's budget by
the Ministry of Health as a centrally
sponsored scheme, and suitable pre-
paratory action taken in hand by the
State Governments,

Resolntion No. 4.

The Central Council of Health notes
with satisfaction the progress made
o far in the control of communicable
diseases, especially in Malaria and
Tuberculosis,

considers that much greater effort is
required in this fleld,

approves generally the programme
of controlieradication of communic-
abie diseases proposed to be includ-
ed in the Third Five Year Plan

hopes that the eradicatlun preo-
grammes in respect of Malaria and
smallpox will be pursued vigorously

to a successful conclusion in the Third
Plan period.
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urges that coverage for leprosy and
flaria be extended on a much larger
scale than heretofore, and

considers that domicialiary treat-
ment facilities based on a network of
T.B. clinics should be expanded
throughout the country.

The Council considers further that
the health education aspects of these
programmes must receive due atten-
tion in the interest of their successful
implementation.

Resolution No, 8.

The Central Council of Health re-
cognising the importance of the place
of the District Hospitals in the orga-
nisations of medical care pro-
grammes,

recommends that upgrading and
raorganisation of the District Hend-
quarters hospitals, including provision
of an adegquate number of beds and
specialist services, should be given a
high priority in the medical relief
programme of the Third Plan.

It recommends further that referrsl
services be developed at the District
and Subdivisional levels,

that adequate ambulance, transport

and communication facilities should
be provided for this purpose,
und that Training Programmes

should be geared to meet the require-
ment of specialists.
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Diversion of Bombay-Agra Read st
Naalk

1578. S8hri Jadbav: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is u fact that the
Bombay-Agra Road is to be diverted
at Nasik by constructing a new
Bridge on the Godavari river; apd.

(b) if so, what is the progress made
so far in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) Yes, Sir.

(b) In respect of the diversion, part
possession of land has been taken and
for the remaining land negotiations
are going on. In regard to the
bridge, the excavation work for
foundations is in progress.

Export of Foodgrains from Manipur

1579, Shri L. Achaw BSingh:
Will the Minister of Food and
Agriculture be pleased to state:

() whether i1t is a fact that per-
mits for export of rice, wheat and
paddy fram Manipur are issued hy
Secretaries and Assistant Secretaries
of the Manipur Administration sccor-
ding to the Manipur Foodgrains

(movement) Control Order, 1988;

(b) the number of permits issued
during 1950 so far; and

(c) the quantity exported frem
Manipur during the period?
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The Deputy Minister of Food and
(Shri A. M. Thomas):
{a) Yes, Sir,

(b) and (c). 116 permits for the
export of & total quantity of 6,688
maunds of rice, paddy, wheat and

&t the prescribed prices and this
helps the cultivator in getting a
Teazonable price for his produce.

R A F X gw

their products.
ftate Trading Organisation in Tripura

1580, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a} whether a State Trading Orga-
nisation exists in Tripura;

{b} if not, whether Government pro-
pose to introduce such organisation
in Tripura to pracure¢ paddy and rice
from the market at a certain fixed
price;

(¢) whether any Industrialists e
grotp of individual traders or any
co-nperative society or socicties have
been permitted to procure rice and
paddy from the market in  Tripura;
and

(d} it o, whither the minimum
prices for both rice and paddy have
been fixed by the Tripura Adminis-
tration to be adhered to by the licen-
seps?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
(a) and (b) There is no State Trad-
mg Orzranization as such, bul the
Food Organization of the Tripura
Administration performs the func-
tions relating to state trading.

(¢) Procurement of rice and paddy
m Tripura is being made through
agents appointed by the Tripura Ad-
ministration. A - as possibie 9.
operative socicties of the locality ure
appointed, but 1n areas where such
sgcietics arve pot functioning iIndivi-
dual traders are also appcinted as
agents.

{d) No statutory minimum prices
for rice and paddy have been fixed,
but the Tripura Administration is
making purchases of rice and paddy
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Railway School at Catiack

1582. Dr. Samantsinhar: Will the
Minister of Rallways be pleased to
ntate:

(a) the reasons for not spending
the money sanctioned nearly two
years back to extend and furnish the
school buildings of the Railway Set-
tlement at Cuttack; and

(b) the time by which the school
buildings would be extended?

The Deputy Minisier of Railways
(8hri Shahnawaz EKban): (3) Funds
were not available for the work

(b) The work is being taken in
hand now.

Eosi Project

1588, Shri 8. A, Mehdi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it 1s a fact that the
estimate of Kosi Project has been
raised from Rs. 47 crores to Re. 52
crores to make provision for additional
benefits;

(b) what are those additional bene-
fits; and

(e¢) what is the cost to Bihar and
Uttar Pradesh Government to be
shared in this connection?

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) The re-
vised estimate for the Kosi Project
stands at Rs, 44:76 crores. The ques-
tion of upward revision of this esti-
mate to provide for additional bene-
fits is not under consideration at pre-
sent.

(b} Does not arise.

(¢) The entire cost of the project
will be borne by the Government of
Bihar. The Government of Uttar Pra-
desh is not required to bear any part
of the cost aof this project.

DECEMBER 16, 1989 5378

12:02 hrs,
RE: MOTION FOR ADJOURNMENT

Shri Braj Raj Bingh (Firozabad):
Sir, you have been pleased to disallow
my adjournment motion on cane strike
ae a continuing matter, thouh you
have admitted it has begun only yes-
terday. My submission is that it can-
not be a continuing matter. The cane
strike about raising of prices of cane
is a matter which directly concerns
the Central Government. Supplies of
cane to the majority of the mills have
been stopped. We have receievd 10
or 15 telegrams

Mr. Speaker: From whom? From
those who have stopped the supplies
of cane, asking the hon. Member to
represent to this House and increase
the price? From whom has he received
telegrams? -

Bhri Braj Raj Singh: I have receiv-
ed telegrams from the cultivators.

Mr. Bpeaker: Canec-growers refuse lo
supply cane and sent telegrams to hon
Members here to persuade this House
to help them in striking and getting
more money. For that purpose, I must
adjourn the proceedings of this House?
I have disallowed this motion. I have
already said, I am not going to allow
adjournment mo'ions if one man says,
“T am going to threaten with a strike.”

Shri Braj Raj Singh: Not one man,
but 30,000.

Mr. Speaker: Let it be 30,000 or 30
million. Nobody can embark on a
strike and force this House to adjourn
its proceedings to just accommodate
him, There are reasonable methods to
adopt. 1 am not going to allow it; I
have disallowed it. Hon. Members
must tell their constituents and other
people who think that they can be
helped by hon. Members through this
House, that if they on'y embark on a
strike to force this House or the Gov-
ermment and to adjourn the proceed-
ings of this House just to accommodate
them and enable them to get some
more money, I am not going to allow
(Placed in the Library. See No. LT-
1795/59).
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Adjournment

it. I will disallow it. I am really sur-
prised; hon. Members ought not to
persist like this.

Shri Braj Raj Singh: I feel Parlia-
ment must become the mirror of the
views of the people

Mr. Speaker: I equally feel that
Parliament ought not to be used as an
instrument for coereing the Govern-
ment or the Parliament. Therefore, I
have disallowed this; I am not going
to allow it in any shape or form.
{Interruptions )

Bhri 8. M. Banerjes (Kanpur): If
this is to be disallowed, what is to be

allowed? There is no question of

coarcion in this,

Shri Ranga (Tenali): I do not
wish to question your ruling. But is
it within the province of the Chair
to make observations about public
problems and take sides?

Mr. Bpeaker: I have bene invited
to give my opinions about this mat-
ter. If this adojurnment motion had
not been tabled here, I would not have
embarked on such a thing; I am bound
to give my opinion. 1 have to decide
as to whether this adjournment motion
ought 10 be allowed or not, first of all
whether it is within the province of
the House, whether it is in public in-
terest, whether it jg urgent, etec. I do
not find that it is in public interest.
Public in‘erest wou'd be jcopardised
if I allow this motion here. That is
my considered view and I am entitled
to hold it. (Interruptions)

8hri Surendranath Dwivedy (Ken-
drapara): You were pleased to say
that there was some sort of coercion
here. That is not the question, These
people came to the Minister ang re-
presented to him. The House should
know what happened to that. (Inter-
Tuptions).

Mr. Bpeaker: Papers to be laid on
the Table,

8hri Braj Eaj SBingh: I am walking
out of the House (Interrup-
Hong).

(Shri Braj Raj Singh left the House).

the Table

Shri 8. M. Banetjee: [ am really
sorry that this most important matter
is not being debated here. (Interrup-
tions) .

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER PREVENTION OF
Foob ADULTERATION ACT

The Minister of Siate in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): Sir, on behalf
of Shri Karmarkar, I beg to lay on
the Table, under sub-section (3) of
Section 24 of the Prevention of Food
Adulteration Act, 1954, a copy of each
of the fo'lowing Notifications publish-
ed in Manipur Gazette:—

(i) No. 41/185]59-MDL|S(W)-
AS(W)(1) dated the 10th
November, 1958, containing
the Manipur Prevention of
Food Adulteration Rules, 1958,

No. 41{195!59-MDLI|S(M) dated
the 12th October, 1959 con-
taining the Manipur Preven-
tion of Food Adulteration
(Supplementary) Rules, 1959
(Interruptions).

(Placed in Library, See LT-179(58).

—

(ii

-
NorrFIcaTions UNDER EsSSEnTIAL COM-~
MODITIER ACT

The Depaty Minister of Food and
Agricultore (Shri A, M. Thomas): |
beg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commodities Act, 1955 a copy of
each of the following Notiflcations:—

{i) G.S.R. No. 1351 dated the 5th
December, 1959, making cer-
tain further amendment to
the Uttar Pradesh Foodgrains
(Restrictions on Border Move-
ment) Order, 1959.

(ii) G.SR. No. 1376 dated the §th
December, 1959, making cer-
tain further amendments to
the Bombay Wheat (Move-
ment Control) Order, 1856.

[Placed in Library See No, LT-109|
59.]
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The Deputy Minisier of Rallways
(Shri 8. V. Ramaswamy): I beg o
lay on the Table, a copy of the Report
of the Committee of Engineers, (In-
terruptions), (Placed in Library. See
No. LT-1796|589).

RE: ORDER IN THE HOUSE

“'The Prime Minister and Minister of
Bxternal Affairs (Shri Jawaharlal
Nehru): Sir, there is no order being
maintained in the House, Hon. Mem-
bers continue standing while others
are speaking.

A

‘Mf. Speaker: If those hon. Members
who insist on speakihg notwithstand-
ing the fact that 1 have procceded to
some other matter, think they can go
on disturbing the proccedings of the
House. I will have to do without them

Shri Sarju Pandey (Rasra): On a
point of order, Sir.

Mr. Speaker: No point of order.

Shri Jawaharial Nehru: I move that
the hon. Member be suspended from
the House for the day.

Mr. Speaker: Yes, The question is
(Interruptions). The hon, Mem-

ber will kindly retire from the House
for the resy of the day. (Interrup.
tions). It is open to the Leader of
the House to say it. The Leader of
the House is th 1 oresentative of the
House; so far as the order is concern-
ed. he can bring it to the notice of
the Speaker. When the Speaker is
hesitating, he would like to have con-
firmation from the Leader of the House
as to what he should do. Certainly, in
taking the opinion of the Leader of

DECEMBER 18, 1030

in the House s382

the House, I have only done the pight
thing.

Shrimati Renu Chakravartty
{Basirhat): The Leader of the Houss
says it only when an Opposition Mem-
ber is involved; not when it Is a Mem.-
ber of his own party.

An Hon Member:
order.

On a point of

Mr. Speaker: There iz no point of
order.

Shri T. B. Vitial Rao (Khammam):
After hearing it, you can say there is
no point of order. You cannot do so
betore hearing it.

Shri Jawaharlal Nehru: I move
that all hon. Members in any part of
the House who are challenging your
ruling be suspended from the House
for the day.

Shrimati Renu Chakravartty: What
right has he to ask you that a person
who raises a point of order be sus-
pended? Does anybody have that
right? (Interruptions).

Shri H. N. Mukerjee (Calcuttu-
Central): Sir, on a point of order in
regard to whal the Prime Minis‘er has
just chosen to suggest. I ask you if
it is in order for the Prime Minister
to bring forward an omnibu: motion
of that sort that whoever is
contes’ing vour ruling should be asked
to leave the House? (Inferruptions) I
request you not ip come to a decision
merely because the  Leader of the
House is a very great personality. The
Leader of the House does not seem
to be aware of his responsibilities as
the Leader of the House. (Interrup-
tions), He says that you are to ask
every Member who contests your rul-
ing to leave the House. That is a sort
of copy-book maxim which he has no
business to impose upon us in this
manner.** ;

"‘Exp;.mged. as ordered by the Speaker.
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this not only by voice, but by strange
gestures throwing them about. It is
an extraordinary sight in this Lok
Sabha

- Bomee hom Meambers: Shame!

Siri Jawaharial Nehru: People are
moving thelr arms and shouting.
While you are standing they do not
sit down; they are standing. They
CAITY on arguments while you are
ialking, and they do not listen to you.
7 do submit that this is an offence
against all rules of procedure and the
dignity of the House. And I venture
to say that any permeon who functions
in that way should be proceseded
against, It is for you. I did not men-
tion names; I can mention names later
but [ may suggest that any person
who acts that way may be asked to
withdraw and made known that you
will be pleased to take gzuch action.

4

"Shri M. N. Mukerjes: It is open to
the Leader of the House, if he chooses,
to bring forward a motion in confor-
mity with the rules of this House,
naming certain members, and certain
procedures necessarily follow. Before
that is done, S8ir, it is gratuitous on

in the Howse 45334

Se far

in this House ig concerned, T have dis-
allowed the three adjournment mations
and | have informed the hom, Mam-
bers of that fact. Now, whenever saly
hon. Member feels that on an adjourn-
ment motion which 1 have disallowed,
which I have not allowed to be hrought
here, there are some merits and the
matter has to be taken up, it is open
to him to convince ma, to write to me
and so on; not to raise it then end
there. In spite of my direction, heh
Members are repeatedly doing it hewe

Member to withdraw from the House
for the day is coocerned, I could do
it myself, but if I have to do it fer a
little more time, say, for a week and
s0 on, on account of the persistamt
conduct on the part of individual®
members, I want the asistance of the
Leader of the House, The Leuder of
the House is here, not to assist me

:

taking such action as may be neces-
sary. ‘Today all that he said was in
view of fact that & number of

|
i
!

i
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(Addittonal

Dutieg of Excise and Customs) Amemdment Bill

[Mr. Speaker]

spite of my direction not to do so. The
hon. Members from this side were
speaking, three or four or five of them.
What has the Leader of the House
satd? All that he said was that “in
accordance with the rule take action
against such of the hon. Members who
defy your order and make it impossi-
ble for us to proceed”. It is not a ques-
sion of omnibus motion. The rule i
there, and that applies to everyone
who causes disturbance, I am really
surprised at the conduct of the hon.
Members. I look to the leaders of each
group to control his following, and see
to it . . .

Shri Raghumath Singh: They have
- failed to control.

Mr. Speaker: Shri Mukerjee has
come here to defend their cause. I
agree with him, so far as the particu-
lar points that have been raised are
concerned, There is no general order
wusking all of them to vacate. But he
must equally take notice of the fact
thet some hon. Members here, in
spite of our having gone to some other
subject, went on getting up and going
on loudly protesting. When | said
that I will proceed to the next item,
be raises a point of order. A point
of order can be raised, and abused
also, After all this disturbance, when
I did not allow him to proceed, he
saye “On g point of order”. It is open
to me to see whether the point of
order ic basad upon samething, or
merely is a ruse to get an opportunity
to get the other point adjourned. It
is open to me to find out that. If
once, twice or thrice I call upon an
bhon. Member to order and then he
suddenly gets up and says “A point
of order, Sir", am I merely to yield?
Have 1 no discretion in this matter
to see how did the point of order
occur? After I have asked him to sit
down once, twice and thrice, he says
“On a point of order, Sir” as though I
ought not to have asked him to sit
down. Tt is rather strange. A per-

son who wants to defy my order
wants to evade it by saying It is "a
point of order, and if I do not sdmit
it, immediately all hon. Members get
up and say “you have not acted pro-
perly”. 1 do not know how I can get
on. If it is a regular deflance, I am
afraid, I will have to take more
serious action than what has been
suggested to me by the Leader of the
House. The Leader of the House has
not gone out of his way. On the other
hand, it is I that suggested that I want
some help, and he came to my help
today. He has kept quiet all these
two-three years and It ‘B ohiy now
that he offered help, lest he be mis-
understood; otherwise, it may be mis-
understood, because he iz the leader
of the party also. Under these cir-
cumstances, he has not done anything
wrong. On the other hand, he had
assisted me and the House. I would
welcome such reasonable assisfance
#rom all hon. Members of this House.
as all of us are jointly interested in
keeping order in this House.

Dr. Sushils Nayar: (Jhansi): Your
orders about action against members
have gone completely umatienaed to.

Mr. Spesker: Serdar AmaiSingh
Saigal. 1 find he fs H6T Nefe. Shrt
Jhulan Sinha.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry -FrOURTH REPORT

Shri Jholan Sinha (Siwan): I beg
to present the Fifty-fourth Report of
the Committee on Private Members'
Bills and Resolutions. ’

MINERAL OILS (ADDITIONAL
DUTIES OF EXCISE AND CUS-
TOMS) AMENDMENT BILL®
The Deputy Minister of Finanee
(Shrimati Tarkeshwarl Stmha): On
bebalf of Shri Morarji Desai, I beg
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1o move for leave to introduce a Bill
40 amend the Mineral Oils (Additional
Duties of Excise and Customs) Act,
1983,

Mr. Speaker: The gquestion is:

“That leave be granted to in-
troduce a Bill to emend the Mine-
ral Oils (Additional Duties of Ex-
cise and Customs) Aect, 1958."

The motion was adopted,

Shrimati Tarkeshwari Sinha:
introduce the Bill.

1218 hrs.

DELHI LAND HOLDINGS
ING) BILL—contd.

(CEIL-

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri B. N, Datar on
the 15th December, 1858 that the Bill
to provide for the imposition of a
ceiling on land holdings in the Union
territory of Delhi and for matters con-
nected therewith be referred to a
Joint Tommittee.

Shrd Mahanty (Dhenkanal): Today
was allotted for the food debate.

Mr. Speaker: The time so far taken
for this is 1 hour 18 minutes. This
is partly over. When this is over, the
food debate will be taken up. There
is nothing sacrosanct about the food
debate, and no time will be curtailed.

Shri 5. M. Banerjee (Kanpur):
What about the time for food debate?

Mr. Speaker: It will have five
hours.

Skri Surendramath Dwivedy (Ken-
drapare): May I know how long we
will continue with this?

Mr, Speaker: We will have two
hours at the most,

(Ceiling) Bil

Bhri Amjad Ali (Dhubri): Origi-
nally five hours were allotted, and I
understand the time has not been
changed.

“ M. Speaker: When we wanted to
discuss and pass it here we allotted
five hours. Now it is a wmotion for
reference to the Joint Committee.
Now, it stands on the same footing
s the other two, with some wvaria-
tions here and there. We can have
two hours or, at the most, two and a
half hours. If more hon. Members
want to gpeak and there are more
points, 1 will allot more time.

Shrimati Renu Chakravartly
(Basirhat): These three land reform
Bills which have come before this
House one after the other in the
course of the last few days raise
some very important points. In the
course of the debate Shri Ranga has
raised certain fundamental concepts
which go against the entire idea as
formulated by the Planning Commis-
sion. The aim, of course, has been
the shaping of a new pattern of land
ownership and cultivation that will
have in it the germs of futur: deve-
lopment and that is why the question
of ceilings has been put forward with
so much emphasis and it has also been
fought bitterly by those who oppose
Jand ceiling.

There is, of course, also the gues-
tion of ends of social justice. If we
want co-operation and if we want the
development of co-operatives, there
must be a lessening of the wide dis-
parities which have developed in our
rural economy, because without a
narrowing down of the big disparl-
ties that are there in the villages, it
Ja not possible to have effective co-
operatives which we are to develop
as a future pattern of community life.
That is why that question is being de-
bated on a very wide scale.

The question of distribution of land
to the landless is now being combated

tintroduced with the recommendation of the President
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with the argument that this will im-
mediately bring about a fall"Tii peo-
duction. But this much has to be un-
dersiood that the end of land reforms
i» not distribution of Jand dlone. The
distribution of land is a pre-requisite
for the evolving of the future land re-
lations and the pattern of community
life. Therefore, if it is not an end,
distribution has to be ensured te the
landless and the poor. But with it
the development of co-operatives,
making aveailable to the peasantry
with sgmall holdings the instruments
of production, seeds, fertilisers and all
other improved methods of cultiva-
tion, credit which is g very important
thing and all these things have also
to be brought about. Without these
two things going side by side there
can be no question of new land pat-
terns evolving., That is why the ques-
tion of production has to be looked
at from thig point of view.

It is important in this connection to
quote what the panel on land reforms
of the Planning Conimission has very
categorically stated. They say:

“In our view the fall in agri-
cultural production is likely to
result not so much from the small
size of the land of the newly
created landowners as from the
isek of other instruments of pro-
duction besides land, such as,
bullocks, seeds, manure “etc. 1f
land is distributed and theee
people are expected to look after
themselves then certainly there
will be fall in production. The risk
of fall in production can only be
for a temporary period until these
arrangements have been made and
thereafter production is likely to
increase progressively and sub-
stantially.”

Therefore the question is as to how
we can integrate the two eo that there
will not be such a dislocation. That
is the question that we have to take
up.

‘would Hke that some such
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Having made these general ohssrva.
tions 1 go on to the guestion ag
what is going to be the first question
which will arise 25 soon as you im-

the hon. Minister as t0 why in con-
travention of the recommendations of
the Planning Commission, which re.
commanded that the ceiling should be
three times the family holding, a
ceiling of 60 standard acres has been

have no such thing as a ‘basic hold-
ing’ in this Bill as there is in the Tri-
pura Bill. There is no such thing as
a *family holding” defined clearly
although this 30 standard acres clause
is there. Then the ceiling, I suppose,
is 680 standard acres. Therefore I
recommend that this matter be gone
into in greater detail by the Joint
Committee. T would like that these
three categories of holdings be clearly
stated and also that the ceiling
should conformn to three times the
family holding as has been laid down
in the report of the land reforms panel
of the Planning Commission.

Now I come to this guestion of ceil-
ings. Under the Delhi Act there is one
thing, as far as I could make out from
the Delhi Land Reforms Act, and that
is that there is no specific clause for
resumption. But the eight acre hold-
ing which is stated in this, I presume,
is the basie holding. Now these sight
acres obviously have to be resumed. I
clause
should be interpolated in this Bill as
there is, I believe, in the Bombay Act,
namely, that this land should be al-
lowed to be resumed by pectple whose
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people to the urban needs of the
Capital. That is my feeling What
have we geen in the last few days?
30,000 acres of land is being acquired
for the purpose of the green belt. Also,
today 1 find that 900 or 500 acres—I
forget the exact figure—is going to be
acquired for the indusirial estate. A
few years ago I found during the
course of my work in connection with
the West Pakistan refugees’ rehabili-
tation that a large number of people
in the villages living right roundabout
Delhi actually brought to our notice
a8 to how land was being acquired in
the name of refugee rehabilitation. I
would read out for the hon. Minister
this memorandum submitted on behalf
of the inhabitants of the villages of
Munirka, Mohammedpur, Humayun-
pur and Hauz Khas. These are the
villages roundabout Delhi It says:

“By four separate motifications
dated 8-3-57 issued under Section
4 of the Land Acguisition Act,
1654, the Chief Commissioner of
Dethi, made an order mequiring
practieslly fhe entire land of all

(Ceiling) Bill

I want the Joint Committes to keep
this point im view. This whole ques-
tian of housing schemes for Delhi is
golng to be a very major thing which
will eat into the exress lands because
find that there ig an omnibus clanse

-t

-in the Bil, clause 1(2) (c) which says

shall not apply to

:
¥
z

enactment relating to the acquisi-
tion of land for a public purpose.”

This s a paint which I would like the
Joint Committee as well as the Minis-
try so take into consideration.

What happenied in the case quoted
earlier? They say:

“Thousands of Bighas of barren
land are available in the neigh.
bourhood of these villages, Our
request that consideration be
given to the suggestion that this
alternative side offered by the vil-
lagers may be utilised for the pur-
pose, which has been wvaguely
given out as the building of hous-
ing accommodation under some
housing scheme, has gone unheed-
ed.li

All right. Then they say:

“. ... no further cultivable land
should be acquired until and un-
less the tens of thousands of
bighas of land acquired decades
back, is actually built upon, . . "

that is, thiz land is acquired and is

left unused for years on end. Nobody

knows as to how many years hence

they will actually be built upon.
They even gay that—
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Such land is lying unutilised al-
round the city...... thousands of
bighas of privately owned
land acquired by a handtul
of influential and rich colonisers
from ignorant and needy villa-
gers at dirt cheap rates, often as
low as annas four per square
yard, is lying alround the city.
Some of this land has been
levelled and divided into plots
which are being sold at fabulously
high rates, going upto Rs. 40 or
even Rs. 60 per square yard.
Large areas, however, can still be
found in the same condition in
which they were mecquired from
the original owners. The coloni-
zers are deliberately keeping this
land idle since they find that with
the expansion of the city the value
of the land is appreciating every
day and every month.”

This raises very fundamental points.
Firstly, there must certainly be plan-
ned development of a city. T do not
at all say that there should not be
some growing spaece. But, in a small
tiny State like Delhi, if you allow
acquisition of land helter gkelter,
without any planning in the sense tha!
there is no time limit, put to execute
the plans of acquisition be allowed to
run amok, it will be difficult. You
are taking away land from so many
villagers who depend entirely on
agriculture. You give them a very
small compensation in comparison to
the market rates today. On top of
that, you allow that land to lie fallow
without being utilised for bullding
purposes. So, you have to be very
careful in giving these full powers to
the Chief Commissioner for declaring
anything a public purpose.

Secondly, ag regards the question of
housing, I would say that you must
put up a time limit. Even if there is
acquisition, that acquisition will bs for
a three year period and after that, if
it is not buflt upon, those who were
the original owners have the right
ask you to give back that land
them provided they pay back
wompensation. Seme such clatse

g?ss
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be there. Now, we find so many co-

|
s
g-

of many leading figures in Delhi are
bandied about. I do not know how
far it is correct, but this much is
ture that the co-operatives, in the
name of co-operatives, have
taking away land from the villagers at
very low rates. Those who are culti-
vators are lured by some money. Then,
these are used for land speculation.
We must guard against this question of
land speculation, keeping in view that
the excess lands must be available for
the poor peasantry and the landless
and the maximum land should be
brought within the purview of this
BilL

1

After having said this, I come to the
question of definition of family. This
question has been gone into also in
greater detail in the Planning Com-
mission level and also by the Kisan
Sebhas and other peasant organisa-
tions. Here, the definition includes
dependent children and grand children,
There is much to be said. regarding
the definition as it has been put in
many other Acts. Where the family
is limited teo minor children. My feel-
ing is that it should not be left ax
dependent children. If it is kept as
dependent children, in the joint family
system as it is, in a city like Delhi, it
may lead to evasions to avold celling.
I would say that the entire question
should be viewed from this polnt of
view that in a joint family system,
only to meake the definition as inelud-
ing dependent children, may be llable
to be mis-used. Rather I would say
that it should be “minor children”.

1 welcome the provision to calculate
the ceiling from a date 10 months back,
that is with retrospective effect. Of
course, this is a much grester advance
from the ceilings imposed in the West
Bengal Act. The West Bengal Act has
a celling. But, that objective of nulli-
fied ceiling is completely by-passed,
because individusl cellings have besn

.o
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pregcribed there. Each man, hig wife,
his children, bhis grand children, his
daughters-in-law have the land sub-
divided among them and there are
malafide transfers. You can hardly
get any excess land for distribution.
Here at least you have got a family
bolding. Also you are calculating the
ceiling on land retrospectively, tcn
months back. But, I do not know
the conditions in Delhi. I would re-
quest the Joint Committee to go into
the whole question whether even with-
in this particular date that has been
suggested, it covers the bulk of trans-
fers which have already been made.
1 do not know the history of this. I
have heard in Rajasthan and other
States, wherein expectation of ceilings
being imposed transfers have already
started. Therefore, this matter has to
be gone into.

Mr. Speaker: In the amendment
that the hon. Member is suggesting, is
she pot giving opportunities for them
1 have more land? If it is restricted
10 minors, the other persons, each one
of them, in his or her right would be
entitled to have 25 acres. The depen-
dent children also have to be content
with the maximum that is allowed to
a family. Tf they are thrown out of
the family definition, each one, in his
or her own right, will be entitled to an
additional 25 acres. 1Is it not so?

Shrimati Renu Chakravartty: I
think at the time of the passing of this
Bill. the ceiling would be imposed.

Mr. Speaker: Whatever may be the
ceiling.

Shrimati Renu Chakravartty: If it

is 25 acres ...

Mr. Speaker: The ceiling is five
acres. This flve acres is now restric-
ted to the husband, wife and all the
dependent children whether majors or
minors. But, if the dependent children
who are majors are excluded from the
category of family, each one of them,
in his or her right will be entitled to
land and this will lead to division of
Property as she fears, and the condl-
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tion of no land being available to out-
gsiders will oceur.

Shrimati Renu Chakravarity: I do
see some logic in what you have
stated. I agree that the matter should
be gone into very carefully. My sug-
gestion may mnot be valid. But, my
idea is that we should plug any loop-
hole, by which that malafide transfers
will be lessened.

Pandit Thakur Das Bhargava (His-
sar): Why malafide transfers?

Shrimati Renu Chakravartty: I do
not know what the legal terminology
means. 1 say malafide in the sense
that they want to avoid the ceiling.

Pandit Thakur Das Bhargava: They
should.

Shrimati Renu Chakravartty: Tis is
a matter on which we differ. We do
not think that the ceiling should be
avoided. Ceilings are something that
are being put forward as an instru-
ment of social good and therefore we
should not try to avoid it.

The main weakness of this Bill is the
absence of a satisfactory machinery for
determining the exact land possessed
by an individual or to find out the
exact excess of land, to prevent illegal
iransfers to prevent malafide eviction.
All this is being left to the powers of
the Chief Commissioner. By this Bill,
the Chief Commissioner is being given
over-riding powers. Through the rule-
making powers, he will do all these
things. Everything more or less de-
pends on him. Qur experience in
West Bengal has been that thig leay-
ing it entirely to the executive has led
to certain bad results. That is why I
would like to propose for the consi-
deration of the Joint Committee the
constitution of Land tribunals as they
have been suggested in the Kerala
Land Reforms Act We have foumd
that even when malafide transfers
have taken place in West Bengal, ille-
gal evictions have been taken place
et it has been very difficult for us to



5397 Dethi

[Shrimati Renu Chakravartty)

ot the emsuutive to change it. There-
fore, some sort of quasi-judicial or
fully judicial body should be constitu-
ted which will bave powers of the
court to examine documsents to eall
widence, Beth the parties should
a i o be able to put

the land tribunal The
uggest a Land

do the ordi
or judiedary
A | takes
Thaerefore, 1 strongly feel
be special Land tribu-
as suggested by the Kerala Bill.
would L the Joint Commitiee to

ry
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¥For example, here in the Kerala
Hill is a whole chapter on the consti-
tution and powers of Land tribunals.
Firstly, the constitufion of the Land
tribunal itself gives an idea. “The
tribunal shall consist of three mem-
bers for the purpose of performing
the functions of the Land {ribunal.
Of the three members, one shall be a
person nominated by the Government
from advocates with not leas than
three years’ standing at the Bar or
from persons who are or had been
judicial or revenue officers. He will
be the President. The other two will
be elected from among themselves by
the members of the local authority
or the local authorities of the area
for which the Land tribunal is to be
constituted”. Whether this particular
constitution could be changed here or
there or not, that is ancther matter
but by and large such tribunals
should be constituted. There are many
things that that Land tribunal can do.
I feel the question of fair rent will be
a very important thing to which these
tribunsals can apply their mind. The
question of compensation itself is very
important. The question of evictions,
restorations, resumptions which land
js 10 be taken and which hnd
is nat to taken is important. All
shat is left 40 the rule-making powers.
Everything has been Jeft to the rule-
oalting powers. That is very dunger-

DECEMBER 18, 1850

Land Holdings
(Ceiling) Bill e

of right of appeal. I feel some such

the right .of appeal

There is the Question of the depo-
sit to be made by the tenan: of the
purchase price. This is another point
which I would like the Joint Com-
mittee to take into consideration. It
is said that an Asami can have the
right to become the bhumidar or
owner or tenant on payment of so
much money. Ome of the big pro-
blems which we have found is that
the poor tenants are unable to utlise
this right to become bhumidar be-
cause they do not have the money to
deposit as the law lays down. They
must pay that money, otherwise they
cannot become owner of the land.
But if they are not abie to do so, they
should be allowed to continué on the
land by the payment of the rent which
they were paying earlier. I do uot
know whether that is covered, but I
would like this to be clarified that
they should not be ejected just be-
cause they are not able to pay the
money within the time-limit, but if
they continue to pay the rent—and
that rent should also be determined
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t, of course, clears the position,
formulation in clause 7(1) is
land shall be selected out of
transferred”. Here 1 zhould
be categorically stated by
the words “except as
gub-clause (4)” or some-
that. This is a question of
tion since, obwiously, the in-
is to try to stop illegal trans-
If there have been transders,
computation of the excess land
be taken from the transferee of
1and.
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Clause 7(8), I believe, is dangerious
in the context of Delhi. It may not
be dangerous in a place where there

“Notwithstanding anything here-
inbefore contaimed, the excess
land to be selected shall in no
case include the homestead land
of a person.”

The homestead of a person should
not be taken away, that is quite all
right, but the Explanation says:

“For thg purposes of this sub-
section, ‘homestead land’ means
the land on which the homestead
{whether used by the owner or
let out on rent) stands together
with any courtyard, compound
and attached garden, not exceed-
ing one acre in the aggregate”

If it is omly one house for residential
purpose and part of it is rented out,
that iz all right, but 1 would like to
be made very clear that it will only
apply to the residential house alone
and will not include housing colonies
built up and let out on rent. I want
%0 be clear on the point that this

venting the aim of this Bill by build-
ing thres or four houses on the sxcess
land. That should also be Jooked
into.

1 do not know whether the ques-
tion of forced land swrrenders which
have taken place is within the pur-
view of this Bill or not. It is the
finding of the Land Referms Panel
also that out of fear or out of lure
of money, tenants and sub-tenants
have surrendered their lands. In
the Kerala Bill they have made 2 pro-
vision for that in clause 5 which
reads:

“Where on or after the 11th day
of April, 1837, a tenant holding
land less in extent than the ceil-
ing area has executed a deed sur-
rendering his leasehold right to
the landlord, but has not actually
transferred possession of the land
to the landlord, such deed shall
be deemed to be invalid and the
tenant shall continue as tenant.”

Fixity of tenure, has, of course, to
a certaln extent, been graited by this
Bill.

I do not know how far share-crop-
ping is a problem in Delhi, but that
has also to be taken into considera-
tion, If it is share cropper's land,
at least a portion of the land should
be left so that that man is not com-
pletely driven out and thrown to the
wolves.

Lastly, I would like to say that the
question of distribution has been left
completely to the executive. ‘This is
a very big lacuna in the BillL — At
least the principles of distribution
must be laid down. That is one of
the main aims of a ceiling; otherwise,
what i3 the use of a ceiling? Shall we
leave it to the executive to decide it?
Surely, it should be decided on some
principles being laid down as o whom
it should be given etc. A clause for
assignment of land should also be in
the BRill If particularly knotty cases
comg up, they can be referred to Land
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Tribunal. The Kerala Bill has pro-
vided:

(a) fifty per cent. shall be assign-
ed to the landless agricultural
labourers of which one half
shall be assigned to the land-
less agricultural labourers be-
longing to Scheduled Castes
or Scheduled Tribes residing
in the same village or adja-
cent villages;

(b) thirty-five per cent. shall be
assigned to small holders and
other landlords who are not
entitled to resume any land;

(c) the remaining fifte&ITper cent.
shall be assigned to the culti-
vators who do not possess
more than 5 acres of double
srop nilam or its equivalent:

Provided that where the exeess
land that is available for
assignment in either keyal or
kole nilam, such land shall be
assigned only to co-operative
societies formed by landless
agricultural labourers.” .

Some such thing should be there re-
garding distribution. Without that
ceilings will not achieve the social
objective for which we have under-
taken them.

That is why I say I object to the
wide powers which have been given
to the executive. This is my main
objection. Here is a small compact
State, with the city of Delhi growing
and growing and grasping the entire
State almost. 1f we want to look after
the interests of the rural people, es-
pecially the rural poor whose main
income is from land, then we should
not leave these things entirely to the
Chief Commissioner, who, after all, is
an official, an urban person, a person
who is liable to be influenced by the
City of Delhi. I feel that these large
rule-making powers should not be left
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to the executive, but the principles
should be actually ircorporated in the
Bill and the social objective of having
ceilings, .ie. land distribution for the
landless and poor peasants is brought
about.

1247 hrs.

STATEMENT RE. COMMONWEALTH
PRIME MINISTERS CONFERENCE
The Minister of Parllamentary

Affairs (Shri Satya Narayan Sinha):

with your permission, I want to make

a short statement.

The Government of the United
Kingdom have been in communica-
tion with the Government of Inflia
and other Commonwealth Govern-
ments about a meeting of the Com-
monwealth Prime Ministers in London.
It has now been arranged 13 hold a
meeting of the Commonwealth Prime
Ministerz in London beginning on 3rd
May, 1960. The Prime Minister of
India hopes to attend this meeting of
Commonwealth Prime Ministers,

12-48 Hrs.

DELHI LAND HOLDINGS
(CEILING) BILL~contd,
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TF AT @ qF WEWT A @AE, O
AT /AT &, T Y aY femifdy & 9
fratfda s A Far e AT § |
FUE §9T TF WA FT wyHEAr F
Wi Tg ¥ wrAEA A1 T & fr xw
forrm &t i § 1+ = wgi T W
femifdm Mg N sem adi g ?
T axg & fewifdie sa €39
W3 § | OHT grom ¥ &t of@r §
& ¥ qad & fawraar W7 gl <
HTHR 1, ST AAT B ¥G AGE &
T O faeg araraa g | 50 wmw
¥ 7 wrn g fv wl feafsfaaow
gy amar § | v @Y feafsinaam
waw ot & ofcare &1 aow § T
wre § Y foelt & v w a@ W
feafsfaes o @ ot +f goaw &
ffwrar §
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[afea sz <@ wwia]

gy waf 291 Sar At Arwdr w
F2gdt § woaraT fFaq 2t af ofam
2 fora) f qaara v fagy gy fedfa -
WA U F I HIT TG HIAAT FIET =
& §rad agr av grEdid F a7 fa s
faa aar ar = a9 & f5 ami w7
watfas a7 fzar 9o sasr &
T FHATATC HIX 84T € 7 faum o
99 faw ¥ 3z 219 ¥ Ik 97 Ti=Ar
udedz wis d FidegaT faa Tar
AT I9 aFT IT A A wigar &,
T {¥qI0 F 919 3 W G AT 3H
FIFF F =37 ATST 37 ¥R 48 Far
T fF Fal g3ar #9 qEEr S
AR FY fzar 7qr § 1 w7 AW A fF
Y AraaT 3w fa g g fEar g
g 399 AT FE F7F 0 7 ar Fgar
ag fa% mri-ara §, a8 F1E drg 25
€| 9 33 w7 78 fa7 9o sgr A7 71
g fafqezs arzg @ warar & =32
@i fF wmrrwr W 4 B A AR
fafaeedt %t axw ¥ @i g W& &,
& @aea g ik d q oft Bl o 8
4 @wwar g 7 gy wftew frar
BT R e o yw wiaw fan
TT ERT

fz==t % armre 1 99 qoas
qET FAGT § | I7 a1 THA AT STTEL
9% T F A 93 faw <@ & At e
qw foeelt #1 warq & q_t 9 FHE
uwst & feama ad fagat &, «3@a<
& F fema ¥ fagar £ 3@ @
feeeft # sl 1 #wd wTEwE
F g W T 9 I AT A
%00 ¥ o000 To TFT & FUT & |
T A FIAT GET € o 3T § 98 Ad
F @19 qg Far § 5 T a9 q9Ew
i ?,%0,000 ¥4 FT &H F41C
FHATT F [ F T wir g €, | T

DECEMBER 16, 1959

Land Holdings 5406
(Ceiling) Bill

FTHT gFY 7 AL =g § QY qg Fg o
ﬂ@ér%ﬁﬁﬁi&ﬁélﬁw
FRATA AT | TAFT Aq9F Al 48 &
fr fodarsr gt gfaa & amd S7
e St F g fom #r T &
MG q&F ATH FET §, STHT ATA
# qTE FT T8 TF FW AN | FT AN
g fr fom gaa & ama e OFs & s
FHI &, SRt WY AT AT 2
IEY IFFT THIF TaIEdT GraAT T8
g 7 Fu1 9g o & Ffreaa £
I I W T FT q9F (AT A
T 9g WATEA § 7 O oY IEH
TAAT FA qITAAT 3G § 7 A Awemr g
f§ ag sAFEaT 8, 3¢ 29 U W3
ot & FIEEgad |

I AT AT AAT AT § AE
MA@ F § F I9F IO F A
Aiifraeg fearsfes & 1 o3 o7 3@
& 7z wfwedy #a1 gAT 3, AT e
e o @ 2 7 gT gWR T T W
gaT< dfsreaam # o tane Sfsfasma
Ft & Ay g, gawt ufedr qrag §,
Hfadt #1 smw fefasua Foe 7@
faat &\ oo gAww 23w WAT F &
#re fomay a8 wer %1 g1 3, SR
iy fefaema & dix = & w9 §
et F TR 9T 7E | 7T T A
®AET ¥ a9 "Bl @0 5 | I ;T
fefasum 1 dfedt am® &\ et o
ferg vamde wfwelt F1 arew § 9%
3T e &1 ey =9e € i WA
fafreex aga & wfuw f frar & 5
I UF FHE FE T | FT AN
T dam # sfefasmwr #v dfed
I & A & a1 g7 aF JHA &/
aredAd § SR BT F ANA BfAAT
#Y gfqe a=mar & | 7w wfaet frg @
gafre awEsdrg ? @01 7 o cw
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et & 7 oy firely o el gy art &
aY wg $feft v wrdt § R wiesy
fF ar ¥ ofF a1 tfor wrc wok iy Wit A
& 1 O F wd wear wigar §f fie foroeft
ot gty fgrgerrer ¥ o & qenfaes o
o aft | gl wivhegaw ¥ avec
tfefirwe o7 fas mar ¢, azor w1
faw urar ¢, Sfnefr w7 fars Y o

& ot oo

g gor ¥ dfadl & o &
¥, g Agedn T § W7 g N
fvrarer @y ¢ foed ao & femrg
Wit ¥8 f £ war § 1 Y TF -
#ra frrely oY fis ot R 8 TR
g, 3% queT g g | AT W
fgrgeama # oft wrewrelt €fed¥e am W
T § SET W I F wew qer
fasr & | wod WY qwr 3 W oeg &
TGH WIOWT HET A § 7 WA agh T
g1 & for foraefy 1 1, Fare® Poewrcr
& W fassw 7 W &, $edr @,
miﬁﬁwﬁfﬂwﬁ:—-—

“No person either by himself
or, if he hag a family together
with any other member of his
family (hereinafter referred to as
the person representing the
family) shall, whether as a
Bhumidar or an Asami....hold
land in excess of thirty standard
acres in the aggregate”

THET AqE T gUT I OF  wnet
fow & drft ¢ fomd a4 § Wtz
feerr & xg fw o ¥ ofew
bty Y oo i Wt g o Rfekt
N Rasz w3 | e RaEw ag &
fir Fady ¥t ot Ia% Peqde Feeror
g ¥ a fF ar B2, Wi Ao & @
AMETT, T AT ¥ o IuF A%k v fed

AGRANMAVYANA 15, 1081 (SAKA) Land foldings <408

(Ceiling) Bill

mFt e wg o fdfike v )
o iy w7 wanw ug 8T fr @
1 ol @ O T T Uk W
s R, wre aet fifr ¥ qrg amg
# Y Q¥ agy ¥fww § frdl At &
qry, aeuT ¥ qTE A ATNT ¥ O W9
g w9 aw ¥ Rl ¥ argad
et §, 3 gor § wore I qie Wy
e 3. 2wk owy ¥ & Wit W
e B ffirdfe sow gww ¥
oY 3w arft #Y ug vowr & R, W
w2z 2 fem o fy oy fevd aff v
§, @ @ aga @ eafaat d g
7 wew w5 avm § e woelr A
7 fr afy foRfea € ? wn it WY
ag weare Agt v w9 w9 W w
forde &t o1 frdy WlYT & w03 ?
o wEET W oacg e FoiaRfee
Fefmg o wEaR ag ke
i 1 F 9F Yo uwr Wwfiw
&, W 3% I ¥ a9 §F IAE Oy wré
& 73X o o w0f g AT @
2o QT A, @ifae ¥ whw W7
wew! # wfw W § 99 wT N q&
¥ fear I WK g9 ¥ ¥ AR
3o UFY IW UF ATEHY ¥ A1 w¢ &
Fat | Ay &1 ®w P 7 andt
i aETe £ g 1 o e f
wift, a=t # o A7 o a7 =W}
fady fgoe & T8 ¥1 W wifeeke
w0k & & i F od T g g
fo efax ag #aar w1 €, fea g
& 3, few onfas § A3 g9 oy
e g1t ¥ arfa faeya & s
wifeehe T FF ? OF WA § o9
Fed & e gt are 3o oFy SoE™
¢ qw 7= & arfaw g1 1 gw fifek
i Su® 1 R §, I | ity
g a1 I a9 w7 ||y A 7 je I
T+ wY w1 AR ? oy W O W o
73t ¢ & ant vy oF $fwdr w30
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H @ O gAer
ﬂﬁﬂhmiwnmntﬁtﬁt
FE WY W T, I TR OES A
# aredz § | W OE wroht & w2
wwr oy Y aTRA QY IAE A &
arg Wt w1 ¥y g ? ag vaw anfe-
qr & qrg WGy | aw IEE IfeE
¥ G WHT ET TR AN 4T
farer anfiemrr & Forr Y afier Y wrod
fora § IwaY oY 6T 30 gww # ¥ fear
a@ar ? w4 3o gEw & fewy
fog i § aY fam wee & T 4%
t % & L UE KW AW T THEEY
g 1 Afe A A ot foawy ardt
F T FAA wrey wifeake v o WY
fs o uwe oY, Igwl f fas o g™
usT T fadft | 16 ww X A
wren 6 oy few arg & s F e
wgr e et agd &1 A%
gfes ff § 1 TR o gf
T1A ®) & FIiATeT Iv & qre ey
arn wifgd 1+ fex Fom wredt & qrw
30 THE FJHIT FWT A AT IX aw
Fh, W9 ¥ AT T oy g E
#fenr W ww o ww T@ AT
#1373 & 5 ot ¥ wrew A
STt 1 qu Fwwt Wi oty ® A
wcar § A, A1 A0 TE ¥ et g,
g AATEEN ZiEwe @ wgwr ) &
gy we@ & wd WO igan § fr
ot 37 At ¥ ¥ o £ fored omy
fem W AT wWaSa R oy ¥
FY too WA T¥ gH fwgr day
¥ feuy 1 Afen snfee g & o
we fem 7 fam afw & aTd By
A O, AR AT Gl ¥,
IgH AW F| I T e
AT E | WY ITHY TR g ¥ 4Y Y ¥y
W&?m!ﬁﬁﬁ“ﬂw“m

DECEMEER 16, 1938

Lang Holdings s4r0
(Ceiting) Bill

ATRE § ST WA AE AT ATGETT WY
YT wrgd § A W WY gy
E? gt snw fafaee agw &
ANTEET ThUwT ¥ faw TR W
arew ¥ frar § | SR way wr v g
FRrETEdr e Y § | W 9%
et wet et & A, wad aEEy
& AT SroETy w2 A fedt e ¥
SuTHTEd) FIHT ¢ £ ) 7@ R XA
&1 e § ) fET agt SATend Fw
*1 &Y warea A€ & 1 w9¥ g Wy 9y
g 2 faar 5 o ardle W
|TEY St TR wY g § TE
AT | W IT ) g F o -
TTe A wret § a7 W g9 oXe S &
TRt 8z KT R E 1 Juk AT H WX
TIOGq ATaTgw &7 ¥ fag aAmga ¢
¥ T[T T N § 1wy e T
F AT B IEET KA ¥ AW g6
2 ¥fer Wt ury wre AT £ oWy
Y ¥ 7% TNT §, IgEA TS §, W
wfezq & wma &9 £ @ E, qg ACATEY
T 1 ¥t vy awar § e oy S €
Tafod GHY I Tt STET TS E,
RIS ¥ 9m #, qreet Aw §, e
I A |

13 hrs.

w& g qar ZAr § fw difer
FTHY WTfRd AT A | 7 e & fararrs
TR 1w gk W W & wh-
I awr &, 9w gy grohfeta
1 &z fwar, o anE 0% A,
Iu¥ wraEr I3 § T v fed ge,
TR wron wew fer, Wi gw oW
Al ) s ¥ wew e, wifezuz
et & gaw & wew feur aw g ow
IR WA 47 | Ay ww difove oy
ATHAT 9rAT, WY I TR AN GF ATANT
o AT, § IENr Sy 4 ferdt T
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U AET §, I GAAX ¥ Ay e
TRy Figgain
mff 3% wwr wywr mar of fr frger
¥ wT et e TR g o
wqAt v g AYET ST drATe w5
wgife g gqdfat &1 awai £ fe agi
fwzerwe NN # @l g TEA
waw ¥R 2 AW Ax miee
stferzguz advadt ¥ &1 Iwd ar
fr war gTRIT dFT TET ¥ wfe
¥ar aR AT AuTAy ¥ A a® Q-
fagga o 1 agt 3@ e wfga
fn o wureen g 1 AR Ayt
ug FATH WET ) g A 3B e A
IEEY ATZ fERAMT WEAT E | FA 28%?
% gifeeeqrw wimde @R § A &Y
tEYY § WHEAT WY a7 I K T
¥ WY THT I TAGT AGT | A€ §W
d IA & g (Fy7 H1 AW A FE
O TEETEH foh NG AgARE W ATE A |
d I A ave TEwwy AT TR
§) S gw A qum ¥ A% A
O fagn fam aw Fifreegaw &
¥ fygr @ g 9 fw qaw 9
Lt S mmgﬁaﬂ&um

R
I9 7 Y gre A a7 w7 waw e

AGRAHAYANA 25 1881 (SAKA) Land Holdings 5412

(Ceiling) Bill

ur fr cfesds Ao fear amm
WR A& Aygidt) wwe
Wy § g 3 vt of @Y gge
for womr

“Compensation shall be .dequnt shail
be cquitable, shall be just

a7 T 7Ew gATT AEw At aEa ¥
%2 §T & v wsgy et Ty st
fexr foamr 3 A wga o s o
g too THT A, TAfeT AW
so TR A, Afew ag co0 TA=
Fus W ag

§ wa v Argan g e mr gwi
wgw fafiees  Aga &1 . HAfar
wfama s gar(l  wAAde AET AT
3@ § A FETH A AT AT WA
sargmr 1 "R 9w A & fF g
g fafiezs wrew a1 fedt g fafaeew
Wﬁmwwamm%mw

qmwﬁp:{rﬁwmﬁ*
mwz% O I ¥ T 7 e
wrefy afy &1 gy o & e R
aewt & o off 7 ) W T®
aT ag At wofrA wwwi vy forer s,
afen wre Wi 7 W2, 39 kv |
ey @ o A oW A
fadmiea Y fram wC 30 oww ol
fadeft 1w o wrElt § A I ET
W 30 Q6% Wt uradt § SiwE F
M TN X ® fad W 20 wwy 1 W
TP g § B wv @ Aney er
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[ifeq s157 am qitq)
S wiferd site A avg 4w afEw
59 A7Z T AT AT TG WE | T
ATt FT Y AARAT $EE | T
TF qredTr g o fF $3a  ar Agan
T AT I FT AT 30 UFT WAL IF FI
ET 7 AT 99 AT FT 3o UEHE |
Tfeae &1 qget w9 € fF @
£ qzz A frud”’ =g 7 99 F1 sy
daq & fagr 1 s Biwdr § g
AT B @Y WY 30 UFE | FE IW
1 ate® & 7 R taepa /ud @l
Tt & 7 zg wfoanfes &1 oa w€
fr mx  aEdt @ A 30 TFE, 99
HEHT Z1 A1 AT 3o UFE, AT &0
21 ar fagt 4vdr 2T F A7 30 UFT
z fa R ag wamr w1 @l
fFraqg § 7 & I& FLAT 90§
fF sz #TE g% OX g It oF
nxE  q GIET SuET gt Y, gW
FaTaT 4T % A F{ OF 0FT § aga
SAET JRETT FIAT §, A Az agl
77 Hifer g7 & ot ¥4 g1, Ftwa fvaa
g zw 99 qew § faed 408 ga
T fem F gar A "ifa g
fest a3t 7@€y af & | TR TN
q A F T AT AW FGIH wAT
AT 2 | g9 A@aAT | 91, A
OreT F AN A iFETﬁF@T 3%oo0 ®o
FAA. A3l F7 AFdT, IJFMA Yoo Fo
o fn qawie f&d & ar @
2 Z 0 A dr g3t Aaw gar anr @y
e @ fFdT 777 § uF afaem
Hrfem  Z1 rg, 0F AAEH AT a4
e 7w fggae & foarkd
aigd g, fFfady o =wzd & 1 afed
A gAY gl AEAAs g &,
A fgrgeae F OF Sifa@ 7AW
A Tt § ®O g OFAT Gl E
dT UF g a7g T AMNAT T SO 7@AT
garfra A 2R | 94 AW 9 &9

DECEMBER 16, 1959

Land Holdings 5414
(Ceiling) Bill

frqxr #r fasr qra fwar qv i
Y U3 |l afaqr we g
¥ faf Ao 7 Y UFT Fr Ao )
Z uxus Gfaer # afgw gifcen
qT T .4 UFF A €. ¥ UFT GEEY
1 9@ F HIT gL TH WA,
2T UF  TAFeAT da AT 5o Fo
¥ Fq ) FATET §, IS AT TET I
q F7 AL FATCAT |

7 I S ANA dw £eT T
#r @i« ey qr @6 r §
dr IRET 7T 24T BNF AT & A
gare grew fafqees aga 4 gl @
fF 7z or fefgsaaa ae qraed
& A7 adr oo gw 4g difan @ 575
77 A1 TR | qg el famgw
™ WY AR F AR
FE wE AT 8 A0 gEM MT 92
TFF A AT a0 AR AR qN
el FT 9T &Y AEA | W T]
Fg7 ¥ S At g 98 ¢ fF @@
AT 41T & A7 o9 W 9 9T
difeer & amAr wifgr 41 L

S H o Ao A (HAF): MY A
q¢ difqa mga & 7 fwaet Ao 2
=wifgg =oFT g 7 7

-

IEC I TE SO S L R -
IEE ARAT T HE QIS AE g A
#F g w791 Ngd g F oz qww [
TF dro Fwer famrd o #yv FEwl
4 FATET M| qZ AR IW AW
T4 41 o {5 AT 9963 W WX
AT AE A AT | FAT fo0 F IH
Fadr dro § Yrag A | YW TR A
7 & are x fq= fFg 41 #T cgar
e qaq & miest aiew gt g s
¥ aqr wgATE | S9H W W &
TEE AT qg g AT fF Ag 30 T
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e apw Ol ¥ 1wyt ww
dffr To w1 v § A e &
ure § gretee Afesr foed fr woa
®r wonwy g1 fEw g w3
o v 1 Aifer @ w1 wo e
o # |9 gm eI WY T OF H
Yo UFE W€ ETRATET Y |

(Interruptions)

Mr. Speaker: What is the matter?

Shrl D. C. Sharma (Gurdaspur):
Nothing Sir, I was going out.

Pandit Thakur Das Bhargava: It is
better that you go out. I cannot pro-
hibit that.

& sttt § 1 Gur st oafes adf 8
ity fegq & of wadr & for &
NE FA9 IF 0FT 41 D) T & o
o i S quedmoss aw & ar
1 WM Iy Awi Fr A v Ay
dfar T o1 @ 2 3T F = FuIT
g7 #far & ama g dtfwew
gm =ifga 1+ gare w3 fafimz viga
A TY WA H FE IW AT T S
fod =gt g fs 2o & siewem @
W 9 wer fw g forg fea frmet
w2Eaa ffom oz ) gNE FEE
¥ fad 997 T A mamw g
it &, sfemizad &, ey &t
Wt fadfieer wefEay & 1 wa
wo gy 3ww wwq § fw w0
o d fedf wwr sfrana Awfes
g d § gm &Mt &4 ¥ foad
wEA & AT UF ST ® M Qoo UHT
wdry g =ifgr 1 o® S AT A
g ? f& wod weT s dfer @y
N 4 4y A A a7 W VA A
¢ fe ¥ ey 9 difer somer 7 wTe-
817(Ai) L.S.D.—8.

AGRAHAYANA 25 1881 {SAKA) Land Holdings 5416

(Ceiling) Bill

= a7 frde vt 1 w frowe O
AT sy g g v fe a3 ose
o ¥ quedy qe == 6 ot W
et g fafer gr oy & 9w«
T wW &b Al qF & UF% 9% A
#iferr s o w1 Aarer Y Ev
TEIAE &q.q AweHT T M q av
EAT STEMT {6 Q6 TOTT ©9F g o
wiw g & wY o wHAT A gorrerer gy
w fgd Wit & 0T &1 Iar  oqEY
e A wifgd 9w a% f& ww
M A ¥ oA A Afew gE
LA Gl

Wo it oy (v )
Geo YT IT{F?QT %l;%ﬂi‘
fo@t coo ®ayr wdtw fwerar & 97
97 HE I |

iva sgraw NAr . R A
g e wm mwd gy gfrefr & 5=
W71 F 93T F 97 7w I § %
wa wafast & wAE °ow, &Y "k
& o1 # fefady 7 oty ot o ol
& ff @Y ug wg four a9r o e 9|
ity &7 st afwe 2 &y oy A F
T R ¥ quA IEEr g fE oaar
W BIW ¥ agT A A=A wodr adfy
WME TAANZ %Y ¥F FTA9CE ?
swferg & @t sgay {5 ot fi g7 799
FHT FET  AMH] T gY TEET B 9
T gAY F 39 A La, <Tea § ?
B Sy ar aid faw weddz § e §
W9 ¥ ¥ AT WA & W Ew A’
swd fv gvmr AT mar Wy faey
&7, YT 30, Yo & .97 #dF & |
nd g2 wel %1 39 ¢ fw et &Y
Ggg #Hifsq /00 ®T adr o woaey
% g fom® AN AT A A wF
T 9% AEAI H @ w/E T 7 TN
Y oarew ¥ v i 7w alw ¥
AW WF G | GRuET ug Ted §
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[afes are 7w W]

¢ o feeh & wre o fewger
g1 wx o=t 7 v wft ford
fire arr @ oFr ¥ e ol
t’ﬂ‘?ﬁ mtﬁrﬁi{qmgom
¥ sy oA & A ' oSEY @ W
wgT feqr § 9 w9 A€ wlfiw ¥
o 9T ¥ § ?

W 3o Vo ¥ : ¥ &= ¥
¥ W AR ¥R W 2 SarRr AW
LU S

i%7 srgT I WrfY ;WM
wowr T sgm g oY fv swAt
TINE ¥ TW A@ AT NEY &
W gad  #r ngnd gem g
g1 W W AW ¥ W= UR oW
a® %Y ozfa sww FT G E oY cowaw
et & W=7 wer ferifeader @
T @ A & wwmem g fr A oniz)
¥ wz e ag@y W fw frwe )
wT @ ¥, gafes 28 & 1 F 3var)
Ta &% Y fedE ogd ¥ fad wgm
fogw f& 59 . faor 1 389 o=
w.% & ARE F a5 30 usy ¥y difew
wY AaEs feorar, |

@ o Wo ¥ : W wher
O ¥ W GEer g wgioEr 7

Tfem sgr TE wia : widE
afgn w7 w7 dger gk fax 9%
afen wrgw fufaeee s w7 dam
%gi ag1 fagin fr «faat 2 % a8 woamar
t e g fefegsrmm wrd oigedt aft
AEA | B AT 9Eq & fw oW oz
HE 1 ) wE 734 Yo gvge il
Ty MEEr AT & AT 30 TFE A Itoo
C Ry AE fRERE AT Yoo TTUT TE
- WRHT ¥ ZIRTE AEH g @ wa

DECEMBER 16, 1058

Land Holdings 5418
{Ceiling) Bill

Yoo T ¥ TR AY WET O AT
& wrgeft et ot evfew w7 dar &
owas qg A A @ifem # ary
¥ vz fawg o & o) vy form a<e
W e e A e Ak 2, N

% WA wa gy gy fear ¥
& ummr Y o wT AW S
AR Made ¥ de gy 1 ww feg
&1, gfeerw =, gofew @, fefm
1 gy 97 & &1 & vy aw fie o
OH AT AT g A IR AWIR
HATY FHATY FT AGAT oqr IAH Fven
goT & Y w7 F1€ 9 IEET 17 AT
T Qm aw § =g omEEw we 3
T AEAT | W GRT 9T JART ATYER
1w g ¢ onfge & R wre de
UHg ¥ a7 IEM KR §e radde
&7 yrafy Ay fedt & qdy g o
w5 #rfwq fF fedy & w7 3% 2
A #g wEe O @ g Oy gl
W1 39 ¥ F g1 R A OIAE
w4t g7 a1 aifew & == 0 1w
FAXT F1E razrg 7E AT 9 g 3T
AT A OF I F AqQ WL AT | AR
T UFE TE AGAT W WG AEAR
Y @A ) F T T AOF §F Fre
¥ faq aF 9T Am @A qiiEw
a1 W IEET FY T gATO Aifga
a1 | wrgwt say feaar wfgq @1 fw
Lo ol CitE o n () _

W WATAT ST TEEl www R
JEwt orTr waHgwr wTma | wft
A qge ST o) T J e faw
&t qa7s @ fEme | qF wsaE @
fe § ¥7a fam & aga ¥ dwiag ¥
wifes afi § 8fea 4 qu g fr aa
N wgfre R AN w9 & F9
fafew w¥@ *Y ag ®w &1 § fw
WM @A TR Y o Ak
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W Wit orfmafea sifsed & a9
¥ wwfad & wrAd a7 w @ w Afywn
i gy A gEwr gy g 5
7z ww foafaw $d = ®Y foar amg
¥ 4z wgr ® s € fE ow sy
¥ fag ot 30 dwi qwe 3 Ol =]
wrefugt & = WY 3o Y usy difae
@, . ...

oY 70 Tao vt (wewrT)
e & dN wfasm var o g
fr fad wzfy § 0

ifea srgz qraama : mg <=
Iy sqrar afess &

7 gz w4 #T @ @1 f5 gl O
TEE W A & A Wew ¥ wA w0
wgar £ f5 5w oavg & wmfax ¥
wraett w1 A gfar § fafaw &
&Y dmen wva ¢ oY g7 yaifae oY 2
f 3=y & wfrd gaar &9a7 11 JT
|l AW & 7 ORY oF 0Fg A 9y
AT GTEE F AT Iq@H IET afFadm=
sifeaT STET T FirE ¥y @ f
T a foaar =fzg o fer qa
sfuFm 3 & o7 § I¢% & 7
g A 3F a1 § oser At W
§ wa¥ faers afia w7 awal § W
# 4z Tveard ¥ qwar § fF w0
autfasr &7 § AR IAX FF aF
wFgar fafasr #1¢ F 8 ak & e
g oY & AR fafasr §1 ) ag Saen
s f& ga feaa safaar frem
arfegd | Afew g famr & wfva fafaw
w2 g &1 gg sl dar T g
AT GoTa ¥ WEFq o W o9z wfaad
& T sore faed 1 stdfra qesTe GaAT
& o 3981 faad o qanfas &
wweas g1 av ag fafaw §1d § www
WG LI BT eI T oAEA )
ngew # fTEviRang wiga Fig
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7R & AT W ST T R & w7
G gur fafasr wdm # wiw &
srifaAa gz § gaw @) uF A7g
& oA faar @ W7 4z ¥ Fedy wigsaw
oy FFfzz ey @ & g
waifea grr Id faew 0z amifaF
® G FeAr vw fomr @) ma
“ofga 1 3@ fa ¥F Alvx gawm
tr g1t 2 389 4 % 5 @ oy
A w7 1A g wan o gAw foar ¥
fF q13%z N $% vy nFy S
WA A0 A7 AT IFT AT Yo AAT
qa, a3y oo ¥ faq dw
T3 FT 3y 4 frar e S
az &y uFy AL & fag dz g
) q4T g0 1 AT qi@ Y, UFE
AT AT F AeA maviAAc A3 vE7
FT VY AT ZEN WY ATE wanw §2
F 1 &7 v37g w1 a9 N4 drr
A7 mq@ R feedr & 7z so A A
g AT #1 femAa w0 Atam adt
qPETT WY TTRTeEr &7 % oa owig
7 w31 & 5 7w &1 wig 749
T AL | TEHT 4§ Co TTIFE 0 [
¢ i Are (wqEee agg wA@ wavamr
FF FFVIN FF 1zl 90 A Tig
F1q @A o oFxy fqur @A oz 7

T4 R 49+1 :  FE Bq4y
SART X SqIET gN

iz sipT ow WwAE (W W@
qr & 9T ¥ FAT fAT | AW ET
g% @ dgaT AW | g @ G9rey &
farp aa 2, W FG fafee waw )
IR ey 72 o 7 qaman fr Faelt
¥ 3o 0%y A SuTAT FW TEY AT
T S0 UHE ¥ SURT I @ AT
fra Frerere &, ot 72 o w9
ol oWy ¥
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[dfem amgx ww W)
ug 5t #fod s wmre & AT @
W5 WET § &Y TF TFF 9T R0 TAT
qurrer fadm, o fr oarefe g
C1]
Ate NI f4g : A & WA Ao
grar 1
Mr. Speaker: Order, order. If the
hon. Member is interrupted the
reporters cannot take down the
speech.
There are others also to speak.

Shri D. C. Sharma: T also want to
speak. ’
Ch. Ranbir Singh: I have been try-

ing also.

ifem 5157 I wifa A 9@ |
o=, &9 ga § fF faesft ® o &y
MIQQQoﬂT!‘s’ooﬁmﬁ"‘
TwT D A T W wE Aw Rl
o wT BT ey & fera A weas )
W @ UF UFT FT IATT ¥ FATET o |
AT & 1 8T 3w @, " TAT &
T 9wA & wWifE s oF 9
TH FATC AY FF THTA @I F | O
grem ¥ A #Y owed gEe e
¥ foa fagsY 9= 979 919 I’T A
wifre fear 2w fadrm o 3@
i @ A FTE T AT Yo
war ¥ UFE 4T @ | ¥4 a8
AT } 1 A § mEE A aafer
&7 1 wEAT g i a8 awmas O A

1w A T o EE R

f fr Y 1 gHd onfaer feam e
1 F " A qaseg W faw &
W ¥ s faarn @mear g oo
Ik w ¥ v 0 X oy fam wmar
g..

“It shall not apply to the areas
which immediately before the 1st
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day of November, 1856, were in-
cluded in a municipality or in a
notified area under the provisions
of the Punjab Municipal Act, 1911
or in a cantonment under the
provisions of the Cantonments
Act, 1924; the areas owned by the
Central Government or any local
authority; and the areas held and
and occupied for a public purpose
or for a work of publie utility and
declared as such by the Chief
Commissioner or the areas ac-
quired under any enactment relat-
ing to the acquisition of land for
a publle purpose.”

T aTen, ¥ wEw & nfo
¥ e oo Sl Y frere 3 & oW
& o § o o e oW fad
' wfam & & arfes s 9wy
¥ o ol Fmirem ¥ o vt
qrofen ¥ azar ATER T A
s foa a7 ¥ & a7 qafes
o ¥ fodr £ ag sl a1 @ orrdey
AT AT AT 1 WO TEAW e
FT T Y A A =T &, A e
IT9s ® 9T § W TiE & FET
Qs & g |1 a6 § 399 o J19F
& a9 &)

T gatfzsn weATsd fd osmow
TRAASA § T E[T.q| Few var
tirmwmag:

“Exrplanation: —In the case of a
company, an association or any
other body of individuals, the ceil-
ing limit shall be thirty standard
acres.”

Far &% o frwr 5 oo
oRifame & T A ar w8 fesy
e sm ¥ fog ol ¢ San
ford f soA ady avy w7 frar & fe
Yo OFE & WTRT FE Ay Wfed 1 qak
o wa &Y Trear @ g, 2% & W 91T
/T FTAT | HET 70 T 7T
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o cnir fag : d0h @ A
g fear § 0

ifrx 5:37 aTw wnig W@ fawm

garaft &
oF WA q3eq % ¥ § !

iwA sipT AW WiTI o oA@ M
g% § farey s % sfamae gatre
U | FEN A R £ | Ie A
FET T § | A 9@ A W A
9 %7 qATe § I9A EMA & #T WfET
@t fapar mar &0
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Y A & ;e wEwl & e
1 @A § | R T ¥ wgeT g
i f& qurdt ofeslt 9 arel @ gat
Frgfrer o) oY ag #F adf 2 fe
T HEHY #Y Saers & Ay W1 ewy
Y 7R I | g9 ag 9 18w
AR F At et qEf e AN g
W g dwar § A & a1 owras
E t9d w74 & fad SEr A
g1 AfFT & uor T I@AT E fE
fora®Y o g % sparaen AW
ot AT AR W A ¥ @ A
IAHT IqAT & @ e o fe

& I @M &Y gwn g foAey Ay
AT T A&7 T 89 &9 76 ) §

Mr. Speaker: The hon. Member
must conclude now. He has taken
sufficient time. He may take a few

more minutes.

Yigx sgT AW WAT ;@ A
e & fegaa ¥ g8 w9 T @ a7
ff ST 975 a9 § 3 99 F1 § I9F Hemar
ot Wi vy giede gifee &Y 939 G
IER T TafAn @ AR G R
g8 fea sz 9 ¥ oA A
g

w5 a1 g fF ggr & v a9 A
e ® T ) fagre e Ay
g1

st g0 fwo v (:T)
T AW # A ¥ A7 F A g A0
farma.fr off =Ty 397 4 &7 &
=i ¥ qaFaw Fy formard uwy
FT AT &

Mr. Speaker: All the amendments
that have been tabled to this Bill will
be sent to the Jomt Committee for
consideration.

e s Tm waz @ W
Tz &% 3@ for, g gl w
¥, 78 47 7@ AIF )

qfa 5157 ave AT & waw @
o FN IR § Fowr o g
fasgsr & fad 30 &wed wwe 7@
ar & 35% g% ¥ § Fife Juw 99
AAH § oo TUQT ATEATT & ATHEAT
&) 9T WX IEY I8 Ay §7 2wE
g fafer ag srdm ) Bfes @
mw%mﬁiu THE aO%
@ Y g e wifgd wifs wm
YT FY 7R F I TgF A
g urg OE AT TF AT A FL AlE
W QIR W At qodT ol Y a9
g% X SN T W Al g )

T § 98 7 F7 721 971 ¥ a9
TN 131 WHEHT §T & | WIT FAA-
w wArA ¥ gz fag & wode deg
&1 w441 1 gg Gz myafagr &1 wd
& | aF JT gridfmat & q4H1 @ &
faad o8 979 99 gR.I AT g [
BT UFE AT g1 | 9g W SHY a%g
F AN T O A F QU FIEER AN
g & A% IFEA TR AwreAvrE o
gt @Y & 41 fF gw oF ww IA
g 3% fEqr oy gmi 1 @1 o @
o 7 W FAT g § TR e
g Wfgd | e werar @ fe
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[iTer zig= xm®" w4

A4 ud feyr @rfqaq ® 5347 Frar 4
T@T TG | SART GYT FYET a¥TdS
i 1 wT M qwis ¥ a4
g Y 3@ f& w1 IgegEaTd W oFur &1
T & 1 9 ® ) Aifan At agem
qEar F5i0E agt w0 £2=d Ary fAta
qIT AT & 1 ST T QAT A0 4 T
FT WY §EH! W IAEE WS TG
9 A T4

THE UATET AT gATES RTHG
& W% wigwe § F3 uess
T Frrwwa 51 vk g Il o Frey
Fgm & 1 o 9% Fimen ¥
qrY TEF FiAT IAFT AT T g ATaaN .

qws Fear g fow ra o w19
feedt ¥ Arf&w T Fori 43 40F TINER
¥ 0 0T A9& rev € g §9 97 W9
W F9 | IHE TG a7 WS A g
g i fayr | wre w3 tE 3E fem
S Ar<AL AT 39 97 Aifew avn qE
gl 1§ wEd T afTared aVAT Wnge
g 1F T IEF 4T A mvEE AqE
&7 qATETGA 37 5iG.07, #7 WFET FIE
am Agl & AGw 1§69 ug AT
Wt & [AEE A1 @A F1Z 2
1% g WL § IR TIAICT Fo
FELT STedty t Hi SHIET F ad woTE
AT AT IART AT A WIFEQS 1T
;T |

9% WAE@ § HA FAT AGEN
g f& o F4v qafa® pefas s g,
qAEq (AT I, TET 4rde
2 yr finen & TA% gaRT we § fawrs
Nfwa

T (A ? = &t FemT b
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Q% WA WAEr  amr wY A
grisee fegr smam @y difew &
TR fet s

dfeq s1g7 am wriw : gEd
frar & fF fagsr S s am
LU G LA CAR L S L Y |

g 3% & afer wnr & fad
WITHE & &7 AT a1 T4 T
gar witga | $1€ a9 ALY ¢ t& wEEr
HTCAE TR & GRATAT &7 &% HC faan
E1 |

rez wEt & and Y e
b, fom ax Y graeHT @ W fam
I ®AAT 3 | Al qEW A1 TEAw-
#z % 71T waa ¥ fewga ad) e
g e W feehee 9T g
fem @ 1 qEA awg ¥_WE
T age fagia dain g

a9 v A wdl ag) ang

a5 ga aﬁ'ﬂTEfQ i%hvg!'&rrméﬁs
Hifar fY st E Aewmans & fag)
F Y 7R Ay 9 aFar 1w
¥ fvg axg g A®THE 93T GHT |
OF aTh AT Figdl & fF H1 wgifea
far 4 NeFaa @31l W g|d
THIATAMA NIFAT I & ZHF
FIX A I R d ggam &
oft F@r Z & & FZ, 0w 0w,
2L I U F G418 gardt Srewmw
aft ag wwft W &), @ |, =,
& oFz & a0 4§ fmbwa sediam
& awet § QY srewe 43 gHfi g
AfFa_ 7 ag W F@T TR § iR Y
T3 & AR [, FTE NS HCFAR
tHE (T W7 <R 4 QU 150§ w3
T3 A ara A o1 oy § 1w
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|emre st ww ag § fr amedt ®@m@
7@, ATwE g AatF T
¥q q¢ qAREw qAwa-dE @M
aeft § 1 faaft | fi7 Ao gewa
wqRT YT T, SEA F@ER A
gnit § | dfeq e &Y ag aden
gferare afl scar aifgn | gaTETER
T¥ @q €Y A FAT A A A
a1, ag gnfRa A g, | a (A ad
oF 3898 § 1A § 4K ag IgeT
TAT § | ®T N FH Yoo URI FT &Q
N T30 A G| oo THT & AW
& mifaw fagdr daare &4, s
IT &S F1 WA AFE § aFET F
fear s, aY 9w 4 Iadt 9T
A& g gowrT 3 fafraw 1Es
742 T@AT GAT g | 98 I9 A AR &
& gFN § | aF AR FqrET IAA
ag drasar) wad A S Ny A
I fqy, arfs M &1 geomade
faqd arc @ ® Smer ), I
q g oy & omafioma & g6 d
afi g, 1 & wAtERaw & qoay
trogafar (s i & )
ad&r gardt F1edsyq  wATAHAT F
afl qr, gud g4 fafre afk dm
fafrezr  agf qr 1 =19 9T euy
A aFQA A IF T 7T g3 wam
fe arir 0 A & qarfeas g7
FEFITA K AT ST AN T 1 IT S
W AART [ fE @ ad § feoaw
I & ic‘.‘é-ﬁ | MTCHY g, a1 &
A5 I GFJT § | W9 ¥c¥o GHE
qr . ifem rzw amm Sr et £
ag oY o am 7 19 § zaw far,
ot 247 w7 s afere famar 2.6

€7 % ardl £ 1a¥ 33 0y fi=
farmd fedt & foa dewed §
agt @ f Tf TAA W gaem § d
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a g FIfai ¥ AT fggrm
¥ fog ag T 129 7 wOAT SIIAC
& fag 46 Aifaw T8 F BT LE AT
't ar® & fagn sm@ar, & qaTar,
e w7 ATz a4 6T AT o Wl
¢ @ 4 9w svaw &g w19 ;i
7t fa w1 fogram & fad gaifea st
Iw g gw 4 F e Wi |-
WA 4 & AT o4 1 ang §, e
q 37 &1 4&W 9T 1 iRlEm |1
F ITFAURA S AILA (oL B WwaF
THR [T Tl § —§¥ AW & T Q@2
I9 GId A g g8 B an.a
FATE | WTHETT W04 24 A T
T FT GAlR 9 4L, T F od
AT oF gAY W 4 AfwI @
fom & gt o & I 94 Tifow
g1

Some Hon. Members rose—

Pandit Thakur Das Bhargava:
g W §a & 4 afi qidt wrdi
Wrggd .. ...

Mr. Speaker: I thought he had
finished. Some hon. Members got up
because they thought he had finished.

Shri Datar: Except him.

Mr. Speaker: Has he concluded?

Pandit Thakur Das Bhargava; No,
Sir, I have not. At the same time, if
hon. Members are so anxious 1 am
not anxious to take much time of the
House, 1 was saying that so far as
limitation is concerned you have fixed
three months or six moths. 1 should
say, Sir, that in a matter like this,
when the property will go away for
all times, we should not fix. such
small periods of limitation. - When I
give you the amendments, Sir, you
will find my suggestions.

A S a0 i s
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[dfeT s arg wria]

T arfrferg <dr i, 11 sq wragd
FT RIGTT AT 31 a‘gfwaaaﬁ af
arf g, 97 H’téﬁr‘( Mg & fF am
I [FF F 50F KIAT _Er{r Th

fefasqa AT I T {efsqaeg
® fA7 TF ATA 3777 <A 341 § AW
FZ % 37T fo(%) 199 4 I
fefrsyreg R AR 7 faar I f o
F TriTs T i we ard, i aaiie
1 FLM ! T A Fw ATEAT §
IR FT A FT 3T A FT AT
T BT 3 AT (Feqq a€ Frz
faegfa 1 fefrda a1 F¢Eqa {edr-
spreg qarg,  faefiv ifcd & aa
TTd, TR BT 37 EAZAETTE
FEME TTIA0T 0 A AT I T
Al ITR AT T I AT AIER
o Fimafas 1§ 1 sgagmar
fe @ 77 & ad, Fg Aaq
=IT 6 AT AT FFM Fo3m
EIESIEE I FIEE B PR IR G ECE
fgs RiA7 FO7TAT a2 T FATT
Ffaar? o Bar 182 & 17 fed
9 & 70T 6 (a7 FAZ I A3
ML ITELr AF FFA39T 217 78% F1-
IM | AFTIIT AZIFAH L5
a7, S fF gsse frar i,
ft Ierfr, ag Rt amafasi & &
S fr 417 fRx goaa 9< f IEdr
AT 1T §TT I3 7 FL ST 5 A
Tt §77 449 FT fag Wi I, @
qg AT AG N0 IT TAZIA AT
TrfT fF A1 ¢sQ f1F 7 7 =3y,
IT /T GTRR R a7 151 T wL,
atfe g7 w1 TITm AT o7 fF fag o
# fa7 FeR ¥ a7 4T fr ag 9@
FT I OF A A7 367910 FTE
fhe 7z fr @arer § fFag I im #4017
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AAFeLi atdr | 35 F7 4 9@, 79
TA{iz § 98 15T FL ! FIE asg Al
g fFag @iz § 32 & | weaw
ar wfaar 1 feqrzg forar srAT AR
Rz T1amedr ardy Ay Wi g2, Ag 5w
At &\ wex fa@r AT § agd
FIAFELr a7 IH T GFAAL 3 | T
LHT &1 TF ToF, J0(T, T T8 £199

a1 fF 9ad 5 frar 1 afsw A @
TF AT ATET T Ja7 {,
3 F1 faqdr | § ¥ F@T | g
fr ag famr aza e grfpes & 4R
Jq A I T arT 41 adtwndr §, sirfs
UF AC{AT faw 4 g9 137 &1 39
7519 #di &, qOT adi & A=A
& 3@ F1 AT Fw g | § qwaar
5@ a1 fas a fag amar o § 5
713 fgegEam &1 Twaaw % faar sm
AT FT5 Z5TTAFCAR AT T TG
AR f‘cr w3 7z faw o w fa §,
gf.faq ard aar agr & ? A s
wrear Z B 8 F1E qree a4 781 &
ARSI FI20 98 AT IF | 7T
3T #1972 fgezmam & faq T2d aamm
g Jragsardz &1 w1 F™ a0 5
ag fRaard 39 @1 fed awmy, aaf
fodd #x 3 fF fooedr 4 39 A7 9@
qETE |

Mr. Speaker: May I know who are
all the hon. Members who have not
yet taken part in any of the three
Bills and who want to participate in
this discussion?

Some Hon, Members rose—

Ch. Ranbir Singh: Sir, Rohtak is
nearer to Delhi than any other
constituency.

Mr. Speaker: Order, order. Barring
those that I have already called, I
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jntend calling only those who have
not taken part in the other two Bills,
Has the hon, Member taken part in
the discussion on any of the other two
Bills?

Ch., Ranbir Singh: Yes, Sir; 1
rpoke on the Manipur Bill. But 1
am conversant with Delhi better
than most of the members.

Mr. Speaker: That is another mat-
ter. We cannot go on spending time

on this. This is being referred to a
Joint Committee. The principles are
the same.

Ch. Ranbir Singh: My submission
is that the contribution of those Mem-
bers will be material who have inti-
mate knowledge of Delhi BState.
Rohtak is much more néarer to Delhi
than any other constituency.

Mr, Speaker: Order, order, Befcre
1 call an hon. Member who is ncar
Delhi let me call an hon. Member
who is in Delhi, Shrimati Subhadra
Joshi.

Shri Supakar (Sambalpur): While
speaking on the Manpur Bill, Sir, Ch.
Ranbir Singh discussed Delhi and
Punjab.

Mr, Speaker: 1 will call Shri Amjad
Ali if he has not already spok.n.

Shri Amjad All (Dhubri):
on the Tripura Bill.

1 spoke

Mr. Speaker: Then 1 won't call him.
There is no time.

Shri Amjad All: Sir, I would like
to make one submission. There are
three Bills relating to Tripura, Mani-
pur and Delhi. If you restrict the
time and say that an hon  Member
can take part in the discussian only
on one occasion, the hon. Minister
ought to have moved his motions for
consideration in respect of all the
three Bills together and placed all
the three Bills together for considera-
tion of the House. He has moved
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them one by one. Each Bill has got
its own principles, each one is d stinet
from the other and we have got to
say something on each one of them.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The principles are more or less the
same, but under the ruleg we cannot
move tor consideration all the taree
Bills togetnher.

Shri Amjad All: If you put a res-
triction now, we will not be able t0
express our views. Agamn, time limut
is mmposed omiy on some Members. 1
am constrained to remark, Sir, that
the hon Member who preceded me
has taken full 45 minutes. The bell
was rung nearly five umes. I do not
grudge his being given more time,
but others who have stood up four or
five tumes are not given any chance,

Pandit Thakur Das Bhargava: This
1s tne first chance that 1 have got on
these three Bills,

Mr. Speaker: Order, order. [ will
call all nhon. Members, It js only a
question of time. Why should I pre-
vent an hon. Member from sp.ak-
ing?

Ch. Ranbir Singh: Yesterday, Sir,
we were only two Members who want-
ed to speak and the Chair mentloned
our names and said that they could
easily be accommodated—myself and
Pandit Jyotishi. As regards Shrimati
Subhadra Joshi I have no grievance,
but she represents Ambala even though
she lives in Delhi. I represent Rohtak
and lhive in Delhi. Rohtak is much
more near.r to Delhi. Therefore, my
claim is much more than any other
hon, Member.

Shri Raghunath Singh (Varanasi):
We all live in Delhj for six months.

Shri Sarju Pandey (Rasra): Sir, I
have not taken part in any of the
three Bills.

Mr. Speaker: I will try to accommo-
date all hon. Members. Hon. Mem-
bers should take only ten minutes
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[Mr. Speaker]
each. If he has any special points, I
shall call Shri Amjad Ali later on.
Shrimati Subhadra Joshi.

ot garr WA (warr)
osgR a9, €f a A & AAR S

1% qE (4 TEe AT AT £ forg wEw §
wraT § 1 w4 ggi 97w« 4, aq
AY @ @12 7 «ifaw w0, Gfeq
9% § F97 A97 g7 faF Y 3447 3¢
a1 a | gATe &€ Walaw Jraq A
Tquy (v § of foed ¥ aga wa dm
& foF qu e we §ion @ faw
& Jr ¥ HIGAL € 1

Mr. Speaker: Order, order. 1
would hike to conclude this debate by
300 p.m.  We bave still 1§ hours.
Only some four or five hon. Members
more want to participate in this
debate. If they take only 10 to 15
minutes we can accommodate all of
them who have risen i1n their seats so
far.

Shri Amjad Aii: May I point out
one thing? If my information is
correct, tune is sometimes allotted
party-wise. The majority parly—
the Congress Party—also has got a
time limat. Have they not exceeded
their timc limit? On this side of the
House, I am constrained to remark...

Mr. Speaker: It is not done in
every case. It is done in the case of
food debate and other special debates.
So far as Bills are concerned it is not
done. Sometimes I allot the time
entirely to this side of House if they
are interested in & particular Bill.
Whoever is interested in a Bill I
allow him to speak. Hon. Member
would have seen from the proceedings
that in some cases Members only
from this side have spoken. We have
no time now.

Ch. Ranbir Singh: My submission
is that the names may be noted.
Yesterday we were only two. Some
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more have come now. Some others
may come in afterwards. There may
also be a change in the Chair,

Mr. Speaker: All right. Those
hon. Members who want to participate
may rise in their seats and give their
names.

Shri P. S.
Pandey.

Daulta: Shri Sarju

Shri Datar: He is not here,

Mr. Speaker: Shri Sarju Pandey
was here. Then, Shri Amjad Ali; Ch.
Ranbir Singh; Shri M. C. Jain; Shri
C. K. Nair; Shri Ajit Singh Sarhadi;
and Shri D. C. Sharma. Shri D. C.
Sharma is far away from De.hi.

Ch. Ranbir Singh: My submission
from land also; he has no connection
with land. He is an absentee land-
lord whereas I am a cultivator.

Mr. Speaker: Among these hon.
Members, how many spoke on the last
occasion in connection with the other
Bills?

Shri C. K. Nair (Outer Delhi): I
did not speak.

Mr. Spcaker: Anyway the Joint
Committee is there, Those who have
already  spoken, I think, are Ch.
Ranbir Singh and Shri Amjad Ali. Of
course, they will be called after the
others have spoken. About 11 names
have been given to me.

Shri Datar: For how long will the
debate go on, Sir?

Shri Speaker: 1 want to conclude
it by 3 pm. Does the hon. Minister

want to reply?

Shri Datar: I have to reply to a
number of points.

Mr. SBpeaker: I ghall call him at
3 pm.

Shri Datar: 1 might be called at
2.30 i2 possible.
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Mr. Speaker: There are a large
number of Members wishing to speak.

Shri Amjad All: Why should hc
reply?

Shri Datar: You can say everything
against it and I should not reply! Thuy
is surprising.

Mr, Speaker: Very well; the debate
will go on till 3 o'clock. I will then
call upon the hon. Minister who may
speak for hall an hour. The Bill will
conclude by 3.30.

Ch. Ranbir Singh: ] am going to
oppose the reference to the Joint Com-~
mittee. No Member has so far opposed
the reference to the Joint Committee.

Mr. Speaker: He can vole against
it if he wants.

13'43 brs.

|Surr C. R. Parrasui Raman in the
Chair]

® A gAT A aamifA RERT
mitmzsg-mdfrfeiad wam
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Shri Amjad Ali: Mr. Chairman, Sir,
I expected my hon. friend Shri Da ar
to give, in his opening remarks, the
quantum of land that is approxima-
tely available in connection with this
measure which we are going to legis-
late. That is a poin* which I want-
ed to know from him. Till now, it
has not been made known to us, and
it has cau<ed good enough difficulty.
We do not know what gquan.um of
land is now available to give effect
to this D.lhi Land Holdings (Ceiling)
Bill which we are going to enact.

The other thing which I wanted to
know from him was, when the sur-
vey and se:.tlement was last done in
Delhi, because that would be very
ma erial in caleulating the compen-
sation. Compensation, as my hon.
friend, Pandit Thakur Das Bhargava,
said, is rather too litile for the popu-
lation which is living in and round-
about Delhi. The city of Delhi is
growing, and being thec capital city,
it is growing faster and faster. The
rural population there have got to
give up their lands, but in casc they
have to get compensation, at what
rate will they get it? That was my
anxiety also.

The other fact which I wanted to
bring before the House is the man-
ner of disposal of the excess land.

AGRAHAYANA 25, 1881 (SAKA) Land Holdings s440

(Ceiling) Bill

In other land reform Acts, we find
there is a chapter devoted to it. But
here in this Bill, if I am allowed to
make that remark, no thought has
been given to that. No thought has
been given to the mode in which
excess lands will be distributed. In
other land reform Acts, certain cate-
gories of people have been enumerated
and the order of preferences has been
given. The first preference to settle on
excess lands goes to the people
affected by calamity. The second pre-
ference goes to co-operative farms and
the third preference goes to landless
cultivators. This can be changed
either way, but there ought to be a
certain system in which you have got
to dispose of the excess land which
you have got.

Under clause 28, the Chief Com-
missioner may, on an application
made to him in this behalf within
three months from the commencement
of this Act, exempt from the opera-
tion of section 3 certain categories of
persons. Some farms or co-opera ive
societies also would be given exemp-~
tion from the operation of this Act.
But one thing to which we should pay
attention is, what the nature of the
co-operative society should be. In
some Ac!s where co-gperative socie-
ties have been exempted, the mem-
bership is restric'ed to 20 or there-
about. A limit should also be fixed
on the quantity of land that is
going to be given to the co-opera‘ive
societies. Unlimited quantity should
not go to a co-operative society. For
the considera'ion of the Joint Com-
mittee, 1 suggest that a proviso like
this should be put in, viz,,

“Provided that if, within three
vears from the commencement of
this Act, or three years from the
date of registration of such society,
whichever is later, at least half
of the to‘al lands held by such
society is not brought under cul-
tivation, then the provisions of
this Act shall apply.”.

-

This should be put in. My friend,
Pandit Bhargava, tried to make the
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point that co-operative societica should
be exempted with a view to bet'er
production. Betier production now-
adays means improved food cultiva-
tion by mechanised farms. That
should also be one of the aims. Then,
lands not exceeding 500 bighas, utili-
sed for large-scale farming with the
help of power-driven mechanical ap-
pliances by any person or society
should also be exempted. Then, so
far as specialised farms being used for
cattle-breeding, dairy or wool-raising
are concerned, these specialised farms
must be of a particular type and of
a particular nature. The quantity of
land that way also should be fixed.
No unlimited quantity should be
given. That is my fear and we have
to guard against it.

Then, one thing which 1 wanted to
bring before the Joint Committee and
which has been agilating the minds of
several hon. Members of this House,
is the definition of ‘family’. I have
consulted some of the land reform
Acts in  different States. Family
should include a joint family. Joint
family means a family whose members
are descendants from a common an-
cestor and have a common mess and
shall include wife or hu:band, as the
case may be, but shall exclude mar-
ried daughters and their children.
Shri Supakar yes'erday was very
much anxious to put in widowed
daughter or daughter-in-law in the
family where they remain aad the old
widowed mother. Of course, this will
include all these people. There
should also be a proviso, viz., provid-
ed that a family consisting of fa her,
mother, sons and unmarried daughters
holding lands jointly shall be presu-
med to be joint in spite of having a
separate mess. That is my contention.

Mr. Chalrman: Then they belong to
another family.

Shri Amjad All: Because the an-
cestral property continues to be in
the joint family, it will continue that
way. That is my contention.
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One fact which was mentioned by
Shrimati Renu Chakravartty was the
ques‘ion of bringing forward a board.
Here a lot of power has been given to
the Commissioner. The Commissioner,
as a matter of fact, is a single person
and & lot of power—from making
rules to distribution of excess land—
has been given to him. Boards come
last in the queue. Whatever nomen-
clature you may adopt, there should
be a board for the distribution of this
excess land. In other places, we find
that the land reforms board consis's
of two non-official members nomina-
ted by the State Government, {wo
officers of the Central Government,
namely, ‘he Secretary to the Govern-
ment in the Revenue Department or
any other officer of the State Govern-
ment nominated by it and the Land
Reforms Officer who shall also be the
Secre’ary to the Board and a Chair-
man nominated by the State
Government.  This will be =
very  healthy  provision.

Clause 10(1) deals with the amount
of compensation that has to be paid
and the mode of calculation. Unless
we know at what rate they are going
to pay, my fear is that they will get
too little, and if they are given at
this rate, no compensation at all will
be due to them. That point also will
have to be looked into by the Joint
Committee.

14 hrs,

Wt roirx Fag : mata wga,
oY qd= $7 A 75 AgeHe 2 5 39
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Toaw d ot parfawr 27 qvefy § wg
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8hri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, Sir, this Bill and the
other two Bulls pertaining to the
Union lerritoriegs have an importance
of their own not only for the reason
ihat they incorporate the rccommen-
dations of the Planning Commission in
regard to land rcforms, but also
because they emanate from the Cen-
¢ta! Government and as such should
constitute model Acts for the guid-

ance of the rest of the Siales. There-
fore I am happy that thig Bill and the
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other two are being referred to Joint
Committees for their considaration and
we do hope that the Joint Commitiees
will be able and in a position to give
a mature consideration to the policy
of the Planning Commission pertaining
to ceilings.

1 feel that it is oo late in the day
to oppose or even criticize the palicy
[ ceilings in regard to land reforms.
That has been accepted by and large
by the country. This fits in with the
socialistic pattern of society. But the
question 15 that we have got to give
each individual a certain standard of
living in accordance with the condi-
tions prevailing

I agree with se.ral of the hon.
spoakers who hav. preceded me that
ceiling periain'ng to lund in rural
areas alone is discriminatory. In fact,
th.re js a lot of heart-buriing on this
point. 1t would be well for tlin Gov-
ernment to consider it seriously that
when they have particularly se.ccted
the rural areas for the last few yiars,
there is no reason why a sim:ilar policy
should not be adopted m relation to
urban areas, particularly in regard {o
the holding s of houscs and s‘tmp proper-
ties 1 do believe that the Govern-
ment will give mature consideration
to that fact. for the poor people are
being covered by the ceilings  while
the richer prople have s0 far o4-
caped But that is not  relevant to
the 1ssue wi'h which we are concern-
ed. What we are concerncd with and
what I am submitting for the consi-
deration of thig House is that while
wi accept the policy of ceilings, -we
mus' see that the ceiling should be
commensurate with the standard of
life which we wWant to gn.e to the
people.

Here, what [ find is that this Bil
envisages a ceiling of five to six acres
for an individual. 1 personally feel
that that is too little for the indivi-
dual. Of course our remarks are only
10 be suggestions for the consideraiion
of the Joint Committee, Therefore I
shal]l he brief and put in my sugges-
tions about some of the imporiant pro-
visiong in the Bill. You will find that
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the deflnition of the
that—

family says

“ ‘family’, in relation to a per-
son, means the person, the wife
or husband, as the case may be,
‘and the dependent children and
grand children, of such person:”

You will find that in the farmer's
family there are no dependent child-
ren except infants. Even a child,
about the age of seven ycars, contri-
butes to the family income and 1 be-
lieve contributes more than what he
takes.

An Hon. Member: Still, he 1s called
a dependent.

Shri Ajit Singh Sarhadi: He is not
a dependent. Leave aside the gues-
tion that he ig a member of the Joint
Hindu family and, as such, a share-
holder, he 1s otherwise a contributory
to the income of the family which u
farmor makes by his cffort and labour
on his land. As such, by no stretch
of language can he be called a depen-
dent. He 15 an individual by himself
by ubout the age of T years, who
collectively with his  falher or his
brother doex labour on the farm or
land and as such contributes to the
income of the family, income which
sustains the family. As such, he could
not be called 2 dependent. There-
fore, my respectful submission is that
wo¢ must have a target, o certain
ceiling of holding for an individual,
whether a man, father, wife or child.
1 believe we must have a long range
view of things and no! a short range
view. We have got to look into this
question. We are not very much in
favour of urbanisation. That emphasis,
at present, has shifled more to agri-
culture than to anything else. We
have got to develop the country in the
agricultural sector. If thatl is our ob-
jective, and if we have to look to the
long range view of things, 1 would
submit, why should a boy of 17 or 16
be deprived of his own share? It
would be well and in the fitness of
things that the Joint Committee should
not look at the ceiling from a family
point of view, but should put in a
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ceiling from an individual's poiat of
view. Because, the child of today is
to be the father of to-morrow and
the ceiling should be commensurate so
that the child who is to be the man
tomorrow may have a certain stan-
dard of living. That should be the
consideration. You have got to give
not only security to the family as
such, but you have got to give them
incentive also to live up. The child,
as I said, is not at all a child in a
farmer's family. The child is equally
contributing to the income of the
family. We should understand that
he has got an interest, he has got a
future and he has got to contribute
to the income of the family. My first
submission to the House and for the
consideration of the Joint Comm.i o
15 that the definition of ‘family’ should
be recast in that way whereby the
ceiling should be imposed for indivi-
dual holding and not for a family hold-
ing.

Here, again, as I said, the relevant
provisions of the Bill envisage a ceil-
ing of five acres. It postulates thal
every child, if the family is above five,
may be entitled to 5 acres. [ do not
know the incomes which the land in
Delhi gives. I do not think it can
give much more than the land in
Punjab. If the family of the farmer
is big and a child has got ambitions
and aspirations that he should prosper
and go ahead, do you think that the
income from five acres would be suffi-
cient for his education? That is one
other point which you have got to
consider. Can he mcet the expenses
on his education? We have not reach-
ed that stage or that set-up where
education 5 given absolutely free.

I shall be brief; you need not look
at the watch. I shall submit my last
point regarding distribution. Distri-
bution is a very important element
in this Bill. I quite see that land-
less people should be provided. Cer-
tainly. But, [ believe that if you en-
visage a future of collective farming
or joint farming, this is the stage
when you should start and go ahead
with it. When you are having certain
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surplus areas in the hands of the Gov-
ernment, there is no reaton why you
should not vest them entirely in the
hands of panchayats. They should be
able to look after them on the princi-
ple of joint cultivation. That also
would fit in with the policy of the
Government which they envisage and
by which we foresee the future,

1 should submit one last point.
You do not find any definitiop of
standard acre. This is a consolidat-
ed Act, complete in itself. It does
not depend on any other Act.

An Hon, Member: It does; see clause
2(h).

Shri Ajit Singh Sarhadi: I have seen
clause 2(h). I have seen the Dclhi
Land Reforms Act of 1854. That does
not contain any definition of stan-
dard acre. 1 have got that hcre with
me. Standard acre is a post-pariition
term which has emanated when the
refugees were being settled, where a
certain land with a certain income was
considered to be standard and all the
other lands, having different incomes,
were computed by that standard.
Therefore, there is a lacuna which I
submit for the consideration of the
Joint Committee. They will have 1o
clarify it later.

Another point that I would like to
submit for the consideration of the
House and the Joint Committee s,
we have got to make this Act in the
light and context of the development
of Delhi as the Capital. 1 fail to un-
sderstand why the Government has not
chalked out a policy about the future
of Delhi. We have certainly got the
Master Plan. [ would submit that a
very important consideration should
be before the Government as to what
is to be the future of Delhi. If you
see the history of every capital of each
big country in the last 30 or 80 years,
—I am talking of Moscow or Paris
or other Capitals—they have grown
say from 25 lakhs to a population of
8 million. Here too, the way our
capital is growing, we can well say
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that Delhi will also go to that extent.
This point of view will have to be
kept before the Joint Committee
while it congiders thig Bill. The Joint
Committee has also to take iato consi-
deration the future of Delhi. Certainly
Government has acquired—I need not
g0 much into it——certain areas round
about Delhi and has taken possession
of them—acquired small areas from
the displaced persons and others who
have purchased small areas for their
personal use, not with the object of
colonisation. That should be be kept in
view,

The last point that I submit through
the House to the Joint Committee for
consideration is, how far it would be
legal to give retrospective effect to
the provisions of this Bill. Where a
certain right has vested in an indivi-
dual after the 10th of February, 1858,
he becomes the owner of the property.
How can you legally and constitu-
tionally deprive him of that without
payment of compensation? Of course,
you can fix the quantum of compen-
sation as you are doing at present.
But, certainly, you cannot wmake it
retrospective. 1 hope the Joint Com-
mitlee will give consideration to this
also.

The last point is about the quantum
of compensation. This should also be
kept in view. This point has been
thoroughly dealt with in detail by
my hon. friend Pandit Thakur Das
Bhargava. I would certainly say that
when you come to the conclusion as
to what compensation should be given,
it should be, if not adequate, equit-
able.

Mr. Chairman: Shri M. C. Jain.

Shri C. K. Nair: I would like to
have five minutes only.

Mr. Chairman: He is on the Joint
Committee.
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Bhri O. K. Nair: 1 want to place
some salient features before the
House.

Mr. Chairman: This is the usual
convention. Others have not even
spoken.

!ﬁ{o"o*ﬂ: aafe w7y,
goe 7 w5 fam Y 57 & fo2 &
A gw fafamer e ®Y faor A
wurk [T wgAT § | TES W€ WO
| U% FaF § 37 & % wwm o
oqF Amgy & fue® wiEET e
"7 g Swr femr ar fr s o @fe
SUCEE TR B E Ol AT A ST
¥ gy owmwm fggew § oW wmr
w1fed, %g WIHEN @eH 2 qrAr S1fed |
wY o¥ Al & 9 54 4g A
a7 fF 288 &F AT T8 17 @A Fal
F1 Q@M | %H AR AT T & /A
Avma AT 7 frgria # swar
¥ A" g8 arEr §94 " § fF wer A%
gl gv  difew @1 aETE
Fg @t g feew &1 zwaw g7 W
dfan o wfed — 9w Al 7
wfer e ® fig® ma o s
wF TEE ¥ S wAr 4 Fag T
ag frewa fem frag @t o ww ==t
2 & ov9 =% g7 7 faog fem o
wa gl aF Aget gsfafaees cfam
W FITE & TaH A T AW
g fafeeT s a% ag fimt, -
M g AT 9w 6T fawiw gwr & W%
gt g

E T

ZA PR W TY A 97 aE FHIX
7 agq gt ¥ ag@ ag fta vy, =
g KT A1 Hifw w9 w ¢, ag
ag9 &9 ¢ | Ia%1 @are a1 f5 #ifs

ar g wifer W ammr & et

T A T Fg g fE o oaf @
wxfed | gt aw fr dfew sy aw
wrtr ot # 7 feeae Az v ag
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w¢ fx difem aff ot wfgg |+ s
At qg w1 fe & oFr A e A W
v At wfew o difan @ 1 9fs
AT fawTT 39 arud ¥ a1 a8 91—
*EAT At @ w4gA q fF difew @ a@
et srfg Afew g a7 few af
4t fr ag oar ¥g aEI—rafad 0
g1 fF at vy g 917, e @
sgarey  Afem # a@ w qE g@
T 9 ATt @ v 3@ w@r g

Y Aew, & wem W g
fs wd & 99 AT § Arq &v5%
uT 78 afew A wifeadr oy o
e =t 2, ag €19 o Il ag §
o st o€ it 78) AT §, st
T2 X & YT 97 g7 o naA
F qum qUAt =IF 9t IwE mfes
gl & v% ford mgeiT A @)

SR A% 9T F 79T §, § 9@l
& FAA g7 FAA F A F A
=G AAATE | AT O At @ i
1 ofEfews &1 areqs 8, d9ma
o &Y fog Y ¥ oareer w9
e 2T vFT ¥ Y AW oFEEL
T8 F7 mvar | faoey & Ifm ¥
M A F AR A gw faear @ AR
TR T I JHT AT At gy, e
avg At 2, 7 23¥ ues ¥ whiw
AR A ATAT & 1 W U R & O
@\ UTT ¥ FWRT 9EE &, SeR 4
# T uw fag o= dv9 ¥ O w7
9 AT ¥ T3 a1 9 I FA A
gl 9 g a7 qE g AEm
A et & ar iy 238 g & wins
A AET g FHAT 1 AY wreg I
TH AE ¥ ENir ST ¥ T % dqw
N ar FEY sefaal Y 23 & @
ot Foagt & ar ¥

NN Raw § el F
a9 Y, ITH gaen A% 3 feaw
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[ 7o o ]

¢ fe agt o ot ow o A et
¥ W agi ag v gy 4y R o awd
¥ fma v ovx & wfes «r difew
# am AT W IEd gw A ae
T Wi o ag wgaT fr o dyamd
% ga% ava ¥ aveirw wg ¥ g1 aw,
& THH TE/ § a7 qRG, ART wEg F
@ %, A% AT A& FT AR
#7 Y T, § WUN AT T AKTRY
fasraa X9 @@A, oF AnTA @
St ¥ 1

oW WX 3, §6 FrOw § A9 Ow-
e 2w fa= wrar a1, 409 d¥q fawr
soyar o, fage S fasr wrar a7 ay ot
R& T ¢ 5 o somd & s
F fras w7 7 & wig agv 9 W1
wgr a1 fif T=91 &7 3 £ @, IaET
foomaa & & 4N, TAT AR w44
e ¥99 9T 0¥ gE= a7 I
w3 fear ar 1 37 Fw o A% Fgr oA
o s ft § AR QpwEr e 2
f& ot 979 2o, oqmafesy Zaw A9
free 257 fa= 39 dam ¥ o fra 9
§ I FOT T WAET § F 9f9 77
T AN 9T #T SR & ST AT
T &t IT UF AT ArA AT FY
et @ gw 2@ ¥ Afew o1 3¢ A
Lo AT VT § IAH AT TSN § FANT
|1 T, AR W FrE g7 A
2

AT AT AT 3T I W
ot & 7gr 2 i ag F17 ¢o—y o wrafimat
9T € W g1 | IAF a4 H7 IAw,
fox 81 v ¥feT 30-3y a1 AW
@1 feesl) ¥ @7 &, IT® T F77 A
a@m, wE % g wr T g
#at aTelre & Tt W feh 8, Few
TR T A R, o Few Iy
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s g Yo agai oy & fe xa
¥ arrEert & v orax @ A
wifes 23 ¢, o fs O framt
¥ oy 07 ¥, ¥ I A § 1o
g yuy ¥ g wy § fr @) 2Y 5 qFe
I % 79 § 7K JF W g
Y T8 7R §, 93y o § @Y v wrfaw
% O &, frry fs TR et
W /A & T | :

# g oY qa wigew § e feg-
& # ot ffesw | ) Jgede
HTEa, WY qT9 HTHET A7 39 A7 Sygey
aAT =9 & ¢ QU ¥ 9 et gEta g7
gifigr 2t & 1 gq A® ¥ Wi
mafagl & uF g7 7 Fifen @
oxz Z AT & 27T IW g onww oW
gaTny uatw Fifeww gr war g g
&: UFT & qFTAF § 77 faeeit & wrAa
ﬁm#ﬁ#mm*m%mmw
qg WY Fera & Aveen g fa Ay =SeE
Fifegn 211 £ ag wfew{d Afwn
LT AT IT T ET AT 2 AV Om
mﬁ#w’rﬁwwvfwm -2
a1 wAa ag 2o f fergemm @
Y vadw gfeew 2, IR qATee & gw
TET 9T U2 4T 79 AT TN @ 3 | 3A
1T g7 off T FT W A8 A B
AY T 7T ¥ IR WA T &Y AF
qFAT & | § AT 77 =gt Z fe are sme-
fod & gwa & fag A wTow A S
vwe Taay &, a2 N ufww ¥ ) qiw
wrrafag | ¥Y ST® 97 TgT IT AvA WL
2 wfgy A IR IR W wrE
qi g &Y #7 So RTE gFT ¥ wwrw
¥o uw¥ frar A wfgd )k ey
wfes afta o ¥ ol & e
a8 & wifgg + & fewnw woan ¢
f& vamz v ¥ T wAeg fawre
waft
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or Wk #ix w AT T
paret fear war & 1 aw g & Fs anew
fafreze & art & 35 o vy i ¥
W gAer Az frgr o Y e
wifears A w1 & fv ag oy @ A &
e ag T8 wrgd & | ¥gedT A,
qgi a% d7 wna fafeer qza o
wfifas ® g7 & 517 aweT & WM AR
pfy ovgyioye ¥ 34 Ay g &
AT A GATT FT FEAN IgA -
TP A T T AY, I AT G I@T Y
sAFHAT ¥ ¥3aT AT, W gATT OF
39239 35% ey ar 71 fx g7 4w &
THTT AT 4 IAF A2 RAAE TATH
m g W oy sfew =ifse
ff, I 331 1 7 293 o el
ofest ¥ g A 3 7% qyendn & o7
Y ®1 § afew @2 feard & swe
¥ forg #1 € o7 9w ey ¥ AT
TR & F1AR W u1H v & ST
AT G IAF) 37 v foay @y 1 F e
WA e Wy qa afi 2, 93 S
&% & | tmmE A fufawer aee
" garer W1 A wg sy fe o
iy fame §, faege mow & 1 G@Er
Taf HTE A g ®T TG FIE FIATE |

ng & 57 agd I fam o
o o T fug i 7 @@
T F® AWAN AR ¥ g
& T H gy 7 ¥ sy €, W7
age af femmd 20 & Feen st
g fo Tt owne & 7w 3¢ e RaE
®t oq oSO ®r, T G fEFEAr
qarer e oedt & 37 ar fon
wHT §, 4R AT ofefwdre o, SR
A AW ¥ zaw 2 awd( ff T &2
wwdlr ff fr e s far w0
¥fe o wrmg SrTg ST wETee ¥ W
griwved  zewm T v fegr At o 2w
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T ¥R THI A WA AT 99 T
¥ goxlr ®Y ¥v. oy s faan fe ot
7% AUy w7 AN §, wim ¥ T
o wr—oedz & wgi faw §-—owv
arr * sgr o v geneen
wrmer v wf femy o v § afew ot
ot o o1 nad & wUft 9w
AT ®1 (S THET ST | RAT
6T AR AR Fwa 3 ¥ feaw
wr A7 ae ANEE qeF WY #w
AT sTRE §, UR walem ww WX
saferr W9 g T wTES €, A¢
% Ao w1 AY ug 4 v vl &
T2 3 &1 v § | (Y 7 Wi |y
F7 WY IhHET IADT HY rudy ToradAT
faar s, Tadt ® wek A A §
e 39 arg Ard T 7@ F€T aafee
TE ff T AT ARTAS A7 AN &
g YA A WIS WY
AT Yo Ml VAT WA E, TR K 47
awwH, 7 W7 WA § 1§ g Ao wfes
grr wrfea s ® WM sen g O
Jargz §d; Ta 47 €T A FO0 )
o § %R &7 X7 UF FRkeA A N
s WY orreqna fea v o wnw 3
It aq7 7w § ! Feww & die o
@z @ oef-Tatadc & e W@
CCTE B I SRR L Ll |
w8 g 1 g TS @ F o Al
qfafemy & ot F=kiic & g
&g A1 ff FH A T W HE 9 T]
&1 7 BT 71T

r &g § A% $fana7 &7 2o 7y
2y ¥ & gt woff & ganfas win
O U S e foan g
¥ T aa w1 a9 awweT § W
A v Ao TTHH Rar A §
o ol § 3 ¥ X F o o QY e
o gl g ) Ow T w ¥ e
fir umed wnoed o ofy s o o
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[ 3o %o dq]
wa gt @2 o amd w1 ofr g adf
&1 o o T A AT e
10 ERE UFT ¥ Ty wdw & W\
Y AT STTAT AT wHT ?

W gt 9T wwagaT dw faw
QYT 4T IR R AT AT e g o,
oo x# a1 WL gy ar @y E
7g faeng g v giow w e Tt
¥ oHR ad oy o ATt ouR
farsr #amX w1y 2199 ¥ oiar §, 99N
N A § I A% v ¥ Al
YT TR sy geta) arfe 78 fae
oF Aq7 &7 faw 1 A Ak 3w & gal
g N nfy il T ¥ 9
@ o § WA ¥ 19 wix 7 WA
@ W7 9 FAw aAd W 91 feg-
T A A7 ¥ A o foe v
w1 F1ar feqr 2 2 arar a1l ¥ =Yy
T E

st wew qredy : aaea wEEy, @
¥ ¥ qga 4t a7 Afan ¥ ow A
o< faqer & fag o3 | ga § afgw.®
7y frazs F st § fr et 2w
¥ frt i & 78 OF age gOAT
wir @ § fs sfrEt w1 qeny @
# gwaa g fis a2 fadi & a1z 7 W
Tt £ f& a7 A @ FT A
fem € fF g M 1 agw & ¥O
Y o i TamARA ™
fadas w1 sweT w70 E

%7 S ¥ q wEar E fem &
qfs forgenia & offtma ¥ gr o o
feifcdy g wafad wfi=i & ft
iR 1 3z TF 9ol A% § fe g A
mEdy wOE wT TN gy a7 A2 Ig
of 35T fir qgd aw egwl B g ]
< g% g w1 3 | & gvmw § fogg
aga THa an e Sfe oEwtes
I ¥ g @ ¥ femafedt § e
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uw e 3% 7 fwer foar g qw o%
witt & Aad ¥ I¥ # fr oy o
e gt M ox 7o &1 wfew
Fram ot 7 § fe N AN wrw @
faq warar Wt @1 § A Ty ¥ AQ
§ W Wt w1 gEwer sem N

wfgg

faeett A1 asftw & M1 F Foremi1 o
§ s ¥, Ik wgiwd R qia Mg
# waigar § f5 TA%) g Sguw F€ |
IEY G 3% wedrT WA g nay |
T Az ¥ ww me Afen Aw ¥ faw-
fas & wargr mn f fowr ot & o
TF TxT ¥ &W oHlT g I
% demm vy 9wz & e
T F I TF UFT § 9187 A A
T E FH qHIA g IT T AER
R qWEZ g1 fWd axg ® AW
Go g far & e 3% TaEE & A%
LY UNE A% a¥w §, I FT aATINL
Y THL G I SHI A § YL F 4 T
Yo UFE A% % AT FI AR Y T
&z & WY %o UNE F IUTF AT &
ITE AT 0.8 TEZ & | AN TE
qYg & agT 4YE WIEH § A FF JHA
& wifas & | G g smar g s
yfvwa iz feaafedt § i am
7z 32 @) g wfgd 1 & @ wTARw
g f ag "ifnr w&< g Wifzd | @
fawaa & oF 7% ag ot fear avar €
fegfe dfii & o@ad a¥ ag@ §
% fx o€ 7 Fwe o ondt E {fe
o ot a2 fufwdadn § 97 #r qraz
qr fifenr s Y ar ot &  gafaw
W 9T o wff &f afgg ) gafa -
fod & N AT @« T &%
fohm w fad ag #ar wgw & ag
Ay IEX & § A AT W
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“Monopoly in land and the
ownership of large areas by a
small minority of the agricultural
classes is an obstacle to economic
development. This does not apply
with equal force to industrial
development where large scale
organisations may lead both to
great economy and efficiency.

¥w &7 xarx fzar § Afaer wfag 7,
¥fs agf o7 a% fed oy ¥ A
maaar g 77 fasr aga o= W2
qrr gal ¥ ag fer mar wifgg 1 AfFa
AT T AT F7 & o grarife =rw +Y
qrqw 2 fe mat w1 wra o feafy 2
maga i gf g A A fax o |
ze fog aarar i 99§ At &1 J51F
fus, SPrx 7z 3357 39 ¥ g7 AE
gary  fev o #@F T @ fam
g 2 fE S0 ARNG amaY asdr 98
Ia AMT R FEr qEq g & o
SqT A0 0 9 AT o F7qA F
gy afY avg & swArqr agi A1 vk E )
T FTA 7 a2 A1 AhEq 47 o F1 G
AT AMA F qTT FTGT & IT AT I
Furt ¥ qier qgm A faeyw T
FHT ¥ # 33if* gR0T AR a7 I
T Z 5 FF17 37 A7 & qreT A7 AL
WEN WIATH I & G £0F & 1 AT
% g aTd A4 21 UF qCH AT F
aT% $%eo, %900 &qT WATA & A
axT7 9 R; O ATE AT FLA JAT
F o g7 i g fags faat ¥ ow
qizg 7 FA T IW 7 oo ;wEEr o
g fF qeEr ara faady wara ¢ oar
G A FEF {00 T fRTIEY
qgr 5 &fr fFArds@a g ar 3aw
a7 fggr f& foo FM9r 1 AGA W
AT § TF] WA AR § 7A@ g ofwa
w9 A § TOAT § 1 W a%g A
QAL WA ¢ F TATT 9T 778 AN RHIAT
foar & 9T FTH FEC AFTAFT A
@ U T A0 § 9§ 7C 4aoy
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wAd @ ow @l avg A AW
w& T FHAT & witew T gm § A
gz aft =ff T afes gt A
FAT ¥T ¥ IT F NN @ ¥
g g9 fasr ¥ a7 o sqaeqr €Y
wifgd for oY onity wrog a9 T 3w
FMY H FIE ATT AY QAFALT VA
§ a1 Y rag &A% A w15 ¥ £

4 F arg gr Ar4 o fas § qfzare
! afzarar & 7 ¥ @y, J9T sy
Yo a3l X Fqn, I 4@ ¥ 9w
¥ 9z A&T F31 917 FifEF O wrgas
A1 fedvdeq & a7 w59 & W}
gl w1 & AT 37 AW BT HYFT AGY
AT fF a7 39 AYE ®T AHAT TT FawT
FT A& | FA(AG # ArEAT g fF @
oz fam saFz F9E0 4 g {1 sqrgE
FHET & AT ATGATA TA FATH 97 Wl
TR FE A 73 &1 2% 478 ¥ a9
F7 afw B g9 I § AT a5 |

q*ﬂ‘a'zqi‘fah'gi'n%a‘ TF T
amEr g T AT A
uTHr QT AAR F ArfAE AT iF
2o OFY A SATAT ZWT a7 IW AT NIGAF
i a9 T¥m w7 fx 7z 39 F 47
AFAAT 3 FEM ) g FAE A N
AAT &, OFT AGY F1AT AT | IF B
@i gmasn a3 zo & w4E #71
artaF wmiq fAar arar sifgg o W
agT 9T qATIAT IA F ATA W AL
AT g AT AT ATIHY AT FAL LHTIAT
Z &1 T8 95T A% I F vt o
g @ gRT |

T Aty ¥ O g W wdF o
fast & ¥ fot7 o3 g¥ ot w7 wif
AT T a7 A Az FAS F awe
arr wifgd wife T v ® W @
it fear o @% ) W fgated
# % 7g frdaa w7 g e gt aC
AT A W T oy Ay §oo o
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[ st a7y ovan |

a1y WA w7 gavew famr war §, v
et Y w1 q@ arg ¥ foed fealf
A #N o v ¢ R AT
WiaT WY gE @A wrgar §, WX q%
€ U o7  f W Wi &
I ¥ WT wAAq ¥ 9g wex 4 fw
W § AT /AT FgATE QAT RAAY
g g 2w & frenat &1 3w A
ara 7z § fw v /41 ¥ O fErAt
¥ arg wAm A ¥ ogw fer &
auaa g f& S 3o oxe & qiwT
e T § Ag AGT SArAT 4 F G
SiAar e fas #1 qr9 77 F avg qeA
% fad feaer wd@ ST g "HT
oM I9 ®r Fwa w@v gori 7 et
& foq ot ag A qewa &, dfwq 77
T F AR W XK ay fFwar ST qw_r
2 F weagar g tv sardz €35 w0
g9 & qre § A T Ay ;wipg #7fa
agad & 03 x@< § fo3 w1 977 g f
& wAE % oo A1 AT 53 Fi 79
gl & FARA( aqi o 1 Ty a0 adt
A1 @ a7 30 o FHA A A
ST T & 9% % advar ag g fr aga
N &1 AT fFEE wIa I3 A
¥ 99 o1 37 9 @90 FTAT AEA 0
& faq e 39 ai=r sy oF orfuigy
H Y AT FTAT ITAY & A vART AT
e &Fc arAr A q& AWl oW
€ o aufg@ o §4T F<F ar> @ 2,
At | w7 wEy &)

W faafas § § gaa #71 s
T AG F Ager | Ak 7w wgAr
[T g fE g ow sAdg qae
T 5y f& €= 3 NN e W w9E
o |1 gabaaw o €0 wwi T
T agiar ot 31 F v 7 6
fedT 7ff o wrgar Wk 7 A aw
¥ 3, 36T ¥ OF awr g wwar §
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fs &fage dey § ar foaey Aot & -
aiéy WAEqT w9 § 99 W & A}
# HTAEIT ST w1 O o 8 Wige
2, T ALT & Ay 0y agr aF § Wi 3@
X uF Ay Al ¢ faw & IR
arr qvET &1 X9 fewr 3 s
gAr R4TT WA A fogd faay aw gw
¢ TgH 1 TE0 di, WOF ¥yry § K {v@w
& f¥ 27 fore & &g qwe w1 gT w7
forar & @eT ag wATE A& gur fE Ja
1 M w1 F frar aw & 99
q1¥; /i 37" 1 MAT A ¥ faTmn
By T AT AL AFY ATAT A
g g i ofidl & aear g
®7 ¥ 21 g I qraAr & fod oF dEr
A7 argr wrq fom 7 fF sarar A
SUrET FAF 34 AT & gray & w1d
St Adr w@ &1 @@ g afy A i
FTHT 81

Shri D. C. Sharma: This Bill deals
with four problems. First of all, there
1s the problem of land ceiling. Then,
there 1s the problem of compensation.
Then, there is the problem of distri-
bution of land, and last of all, there ix
the problem of the workability of this
Bill.

Looking atl the legislative map of
India, T think that two types of legis-
lation have been found to be very
deficient, so far as their practicability
1s concerned. The first kind of such
legislation is social legislation. We
have passed so many Bills concerning
our social problems, but I find that the
nei resull is not in keeping with the
trouble taken. Secondly. I would say
that so many Siates have passed
Bills regarding land legislation, but the
net result has not been in proportion
to the trouble taken. Therefore, the
Joint Committee should sce to it that
this Bill is amended in such & way
that the incidence of its practicabllity
increases. I find that in this Bill there
is more for su legis-
Jatien than ¥ have ﬁn?m:l‘i:t
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corresponding length or corresponding
number of clauses. On page 12, I
find that almost all the letters of the
alphabet have been exhausted so far
as subordinate legislation is concern-
ed. I think this kind of thing in it-
self is s guarantee of the unworkabi-
lity of a Bill. So much is left to
rules, so much is left to regulations
and so many things are to be decided
afterwards. It takes quite a lot of
time to decide those things. When
they are decided, they are placed on
the Table of the House. But you can-
not scrutinise them as well as you
can scrutinise the Bill. Therefore,
they are found to be not always up to
the mark. The result is that so many
loopholes occur and o many gaps are
there. All these things make it possi-
ble for lawyers and for courts of law
to make this Bill, 1 should say. ab-
solutely ineffective.

For instance, take (g)—the manner
of apportionment of compensation, or
(h)—the manner of determination of
the net annual income. All these
things arc left vague. They are left
in the realm of speculation. They are
left in the land of guesswork. I
would be very reluctant to pass a Bill
like this where the effective princi-
ples of implementation are left vague
and to be decided afterwards, This is
oneg of the big drawbacks of this Bill.

Now, I come to other aspects of this
Bill. First of all, there is the ques-
tion of ceiling on land. 1 welcome
this in every way. Of course, I am
not a landlord—thank God. I am
not also a capitalist—thank God. I am
just a kind of person who holds a few
acres of land,

Dr. Krishnaswami

(Chingleput):
Landless labourer!

Shri D. C. Sharma: T hope to setile
down on that land when 1 retire.

Shri Narayanankutty Menon
{Mukandapuram): When does he
want to settle down?

Shel D. C, Sharma: [ was saying
that a ceiling of 30 acres of land is
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a good thing. But you must relate
those 30 acres of land to the quality
of land, as wag done in some States.
There are all kinds of lands, lands
which are urigated, lands which are
not irrigated lands which are very
productive and lands which are not
very productive. There are all kinds
of lands and here you make a blanket
provision of 30 standard acres
of land. I think this is inigutous.
The number of acres should be re-
lated to the quality of the land and
to its productivity. Unless that is
done, I think this will not be a very
wholesome proposition.

It has been said that the ceiling is
very unjust. 60 standard acres have
been put as the ultimate ceiling, I
think that iz a bit too much and I
wish that that is reduced, because
otherwise there will be only the prin-
ciple of ceiling which will not work,
which will result in no advantage and
will not lead to any good to the
people.

Again, I find that all kinds of ex-
emptions have been given. There are-
so0 many exemptions that I do not
know what land will be left for dis-
tribution among the people who want
land. For instance, if you look at
clause 28, you will find that exemp-
tion is given to orchards, then to
farms in which heavy investments or
permanent structural improvements
have been made, then to specialised
farms which are being run and also
to farms which are being run by co-
operative societies. All these kinds
of exemptions have been given. My
feeling is that there should be only
one type of exemption and that
should apply to a farm which is held
by a co-operative society. All other
kinds of exemption should be done
away with. Otherwise, 1 think what
we are giving with one hand we will
be taking away with the other,

Then there is the question of com-
pensation—in clause 10. 1 find that
we have given a whole schedule of
comqls:'pm 'l'hlq acheduh of com-



5469 Dethi

[Shri D. C. Sharma.]

:pensation is, I should say, very much
in excegs of the soclal demands and
social needs of our country. I wish
that the schedule should be curtailed
as much as possible The present
schedule will not meet the ends of
gocial justice which we are trying to
bring about by passing this Bill. Un-
less we try to make it equitable, I
think it will not be possible to
achieve that end. 4

There is another thing. Reference
is made to bonds. In some cascs,
compensation will be given in terms
of bonds. I have seen what has hap-
pened to the bonds which have been
given to the refugees. T have seen
how they have worked. I have also
seen that these bonds have helped
more those who are capitalists than
those who have been holding them.
There has been some XInd of a very
unfair trade in these bonds. I would
say that if we are going to give bonds
to these landlords, we should see to
it that the bonds are made non-trans-
ferable. They should not be made
use of in the black-market, as the
bonds given to the refugees have
been.

Then, clause 15 should be made
more specific. I find in same States
of India that the land which is given
for the benefit of the village com-
munity is not used for the benefit of
that community. It is used for the
good of a few persons who hold the
village community in their bands.
Therefore, I believe that terms like
‘works of public utility’ and ‘benefit
to the community’ should be specifi-
cally defined. Unless that is done, I
am sure this land will be made use of
by those persons who are supposed
to run the village.

It has been gaid that it may be
used by the gaon panchayats for such
purposes ag the Chief Commissioner
may direct. I think that is all right.
. But I think even here we should not
leave much to the discretion of the
Chiet. Commissioner, because the
Chie? Commissioner cannot look into
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every detail of this Bill So we
should specify the uses t0 whivh the
land e¢an be put,

Then I feel that the landless agri-
cultural labourers, for whom we are
doing &Il these things in terms of the
principle of distribution, will not get
any hope from thig Bill. They will
not feel happy when they read this
Bill. Of course, some persons will
feel unhappy—those who have to part
with their land. But their unhappi-
ness if it is justiied—I do not think
it is justified—must be balanced by
the happiness of those who are going
to get that land.

15 hrs.

Here I find that there are definite
rules for taking away the land; but
there are not so definite Tules for the
distribution of the land From that
peint of view, this Bill is not very
good. So, we, in this Bill, should
also say what use we are going to
make of that land so far as the agri-
cultural labourer is concerned. That
is what has got to be done. If we do
not do that, this land ceiling legisla-
tion, I should say, will be useful as
far as it goes; but its social utility
will be reduced at least by 75 per
cent.

This Bill should be a message of
hope to the persons who do not own
any land. Thig Bill should be a
message of good cheer to those who
will get land. But there is not much
in this Bill to give that hope, I hope
the Joint Committee will include
something in it which is in line with
that idea.

Shri Gulam Mohideen (Dindigul):
Mr. Chairman, Sir, I thank you for
giving me this opportunity to speak.
I want to support this Bill on certain

aspects.

Those who oppose the ceiling on
land often say that we are distribut-
ing poverty. If a large number of
our countrymen are suffering and if
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poverty should be distributed there is
no harm. They want to avoid ceiling
on that ground. Certainly, if poverty
should exist in India let everyone of
us enjoy that poverty; let all unite
together to drive away that poverty
from our land. Let this ceiling bhe
the first step towards driving away
that poverty.

Only on land ceiling is brought,
not other aspects. But those who
oppose the ceiling take shelter by
quoting this. Of course, land ceiling
is the first step for ceiling on all
properties. Sooner or later that must
come; that is, the ceiling on all as-
pects of property. So, they need not
take shelter under this and try to
oppose the introduction of ceiling on
land. We must thank the Govern-
ment for bringing this land ceiling at
least at this hour; we must welcome
that whole-heartedly.

In India we see a large number of
people suffering. There s no proper
production; in every way people are
suffering. Let those who enjoy land
whole-heartedly bless this ceiling.

As our hon, friend Shri Sharma
pointed out there is no benefit for
actual tillers. I do not know about
the system prevailing here, But
the South, the tillers are coolies on
land. They do not enjoy any land:
they are denied all facilities. It
facilities are given, they are given
only to those who are called tcnants
and those who take the lands on lease,
Some provision should be made in
this Bill by which the tillers who
actually work in the flields may get
the benefit of the ceiling.

Many who oppose this ceiling =ay
that this will lead to communes as
they are in China or in other coun-
tries,. What of that? If communes
are introduced then it will be only om
the basis of democracy because we
are wedded to democracy. We are
not going to advocate dictatorship.
Even if any system is introduced that
will be only on the basis of demo-
crRcy.

AGRAHAYANA 25, 1881 (SAKA) Land Holdings  s472

(Ceiling) Bill
I would like to poini out another
thing. The extra land that is collected
should be given only to cooperative
societies because there cannot be any
discrimination in distribution. Even
it you distribute properly, everyone:

will try to find fault with it.

Mr. Chairman: All these things may
be considered by the Joint Com-
mittee. The hon, Minister.

Shri Datar: Mr. Chairman, Sir, 1
am gratefu] to the large number of
hon. Members who have supported
the principles of this Bill though here
and there they have made a number
of suggestions which 1 assure them
will be considered by the Joint Com-
mittee. Unlike the debate on the two-
earlier Bills relating to Tripura and
Manipur, some hon. Members here
like my friend Pandit Thakur Das
Bhargava and Shri Patel have raised
some general or, according to them,
fundamental objections to the provi-
sions of this Bill. My hon friend
Shri Patel went to the length of
threatening us with a bloody revolu-
tion unless whatever he suggested was
carried out, May I request..... .

Shri P. R. Patel {Mechsana): Sir, 1
did...... .

Shri Datar: I am not yielding. That
was what he said yesterday, May 1
request the hon. Member to see the
signs of the times and to see what
the Government has been doing all
along.

Shri P. R. Patel: 1 would like to
know from him whether if 80 per
cent are put under conditions of
poverty he thinks that the 20 per cent
who must be possessing wealth will
be very happy. What do you think
of this? If you think......

Shri Datar: Let not the hon. Mem--
ber make another speech. 1 Thave
heard him and 1 am going to answer
all the points to the extent that it is
necessary and relevant.

Sir, my hon. friend spoke about a
class which I may tell you is not the
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«class of agriculturists at all. As he
knows and as al] of us know there is
a large class of absentee landlords.
It is quite certain that they are
disturbed because they are in posses-
sion of certain rights of a feudal
character which have to disappcér as
early as possible.

May 1 point out here that the object
.of Government and of the party to
which I have the honour 1o belong
has all along deen to help the agri-
-culturists, I would place before him
the history of Bombay State where
in the first Congress Ministry, as early
as 1837, the question of tenancy re-
form was taken in hand by the then
Revenue Minister of the Bombay
State who is now the Finance Minis-
ter of the Government of India. At
that time also, | remember, there were
some false prophets. 1 would not say
false prophets bui prophets who
turmmed out entirely falke, that is, all
the threats that were issued were
absolutely futile. May I also point
out to him that in his very State »f
Bombay considerable reform has been
effected and substantial rights have
devolved upon the agricultural classes.
Under these circumstances it would
be entirely wrong to say that the
Government are trying to benefit
either the urban or other classes cof
people at the cost of the rural agri-
cultural population or that the Bill
has been conceived in the interest of
the urban population. The Bill has
been conceived to give substantial
rights to those who are in occupation
of the lands and also to the extent
possible, to the other class of per-
sons like the landless labour. While
-dealing with the earlier Bills, I have
referred to the purposes mentioned
in the Plan to which we are all—and
‘the House also—committed. There-
fore. that policy need not necessarily
be written down in the form of
-clauses in this Bill.
-mitted to that policy and I read long
-extracts from the report of the Plan-
ning Commission.
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There were certdin difficulties and
we are trying to overcome all those
difficulties and see that the rural
population—eighty per cent of our
people—benefits by these land re-
forms. I can assure my hon. frien
that we are following a peaceful and
progressive policy and there will
never be a revolution of the type that
he has been envisaging. What he has
been envisaging is possibly the future
of certain landlords who are likely
to lose. . . (Interruptions,) It is per-
fectly correct. They were in posses-
sion of certain rights which have got
to be curtailed. So, when the largest
population in India is going to bene-
fit by such land reforms, there can
be no question of there being any
threat, much less an effeclive threat.
So far as my hon. friend is concerned,
may I tell hum that he is in the land
of illusion if he says that we are not
helping the agricultural classes. The
object of this Bill as also the other
similar Bills is to clothe the actual
agriculturist with important rights
and so it is necessary to take cer-
taln excess lands from persons who
are having it. Naturally all such
schemes would be in the interest of
the actual agriculturists and the other
landless labourers. We have been
following this long-term policy.

The second point that was raised
was that thirty acres should not be
accepted as a ceiling. Pandit Thakur
Das Bhargava went to the extent of
bringing in all those arguments with
which Parliament has been familiar
since the timg when the question of
compensation was duly considered.
He has brought in out of the context
an observation made by the Prime
Minister. It ijl-fits in the present cpn-
text. We are al] pledged to see today
that the agriculturists as a class come
up because they are the largest num-
ber. The rural agricultural peopula-
tion has to be looked after in as beat
a way as possible and that is why
theze Bills have been brought forward.
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The ceilings were congidered long
ago by the then Delhi State Assem-
bly. They brought forward a Bill
kpown as the Land Reforriis Bill and
in the very first Bill they laid down
that 30 acres ought to be the ceil-
ing A few months ago, the House
will remember, when there was an
amendment to the Delhi Land Reforms
Act, the Home Minister assured the
House that as early as possible we
would be bringing forward a Bill for
the p urpose of placing a ceiling on
existing holdings. In pursuance of
that, the present Bill has been brought
forward.

Again, as some hon. Members have
pointed out, in the neighbouring
States—in Punjab, for instance—the
ceiling is 30 acres, Even now, if I
mistake not, just at the present mo-
ment, a Bill laying down a ceiling is
under debate in the Rajasthan Legis-
lative Assembly and there also they
have put down 30 acres as the limit.
Taking into account al] conditions, 30
acres is a fairly satisfactory ceiling.
When there are more than five mem-
bers in a family, naturally more land
will be allowed to them. I would
request the hon. Members to  see
the relevant section where it is clearly
stated that a family consisting of five
members 15 entitled to 30 acres and
if there are more than five members
an extra five acres for each additional
member subject to a maximum of 60
standard acres will be permitted. A
number of hon. Members put in cer-
1ain objections to the definition of
“family’. The word ‘family’ has to be
understood in this particular context
in the present Bill. It does not in any
way lake awav or supersede the
general definition of the Joint Hindu
family in regard to the other matters.
Bspecially in the agricultural families
you will ordinarily find that there are
other members of the family, both
male and female who participate in
artual cultivation. It is for that pur-
pose that this definition has been
brought forward. Again, you are
aware that generally whenever we
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speak of a family, we speik of the
family composing of five persons. That
also has been taken into account.
When a particular family is larger,
further provision hag been made and
the higher MUmit is sixty standard
acres. So far as the question of the
standard acre is concerned, a stan-
dard acre has to be fixed for this pur-
pose that in the Delhi territory rural
areas, there are landg of different
qualities and the productivity is not
the same. That is why a unit has to
be followed taking into account the
quality of the land, especially its pro-
ductivity so far as foodgrains or other
crops are concerned. That is why in
Delhi it was considered necessary that
there ought to be a certain init—not
merely a physical unit. A standard
acre may be 1} acres or even 2 acres
or it may be less. It all depends, as
1 have stated, on & number of points
which have to be taken Into account.

There was a criticism that nothing
had been stated so far as the distribu-~
tion of land is concerned. Similar
objection was raised yesterday and I
have pointed out that it has already
been settled by the Planning Commis-
sion. I read long extracts to show the
various classes of persons who are
going to be provided for from these
excess lands that would be with the
Government. Landless labour will
naturally be one. Therefore, the
objeet 1s to bencfit all those classes
and to the extent possiblee The
co-operative  societies. Some Thon.
Members raised the usual objections
about the co-operative societies stat-
ing that they would be co-operative
societies only in namc. We are go-
ing to see to it that ¢o-operative so-
cieties are started on a proper hasis
and they carry on thelr work in a
perfectly bona fide and progressive
manner. May 1 also point out that
whenever there is a co-operative so-
ciety, then, naturally, the extent ef
land with every member will also be
taken into account. That is the vea-
son why there ought tc be no mis-
givings so far as this question is con-
cerned.
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An objection was raised to clause
28 of the Bill. I may point out that
there are also other types of work
that have to be developed to the
extent that it is possible. There is
no immediate exemption as such.
What has been done? I would re-
quest the hon. Members to find out
how restrictive words have been used
s0 that exemptions will not be granted
as a matter of course.” Incidentally,
it was contended that the Chief Com-
missioner should not be over-weigh-
ed with all these duties. But I may
point out that it is the function of
the Chief Commissioner as Chief
Commissioner of the teritory to carry
out all these items of work. He is
the higest revenue officer so far as
this aspect is concerned. Therefore,
the Chief Commissioner is expected
to carry out his work in as efficient a
manner as possible.

I wou'd not like to make a refercnce
to the general complaint made against
officers. 1 can assure the Houre that
whenever any officer acts in a manner
which is far from satisfactory, which
is far from impartial, then always
action is taken. A general criticism
of this kind always comes from cer-
tain quarters, but I would request all
hon. Members not to approach our
eofficers with such a measure of mis-
trust to start with. It is said here:

“The Chief Commissioner may,
on an application made to him in
this behalf within three months
from the commencement of this
Act, exempt from the operation of
section 3,...."

We have said that he may exempt
cases where he finds that such an
exemption would be in the interests
ef the society. Cases where he finds
that such an exemption would not be
in the interests of the society he will
not exempt at all. That is the reason
why we have left it to the Chief
Commissioner to consider this ques-
tion. This aspect has not been
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noticed by the hon. Member there, -
So far as provision under (a) of this
clause is concerned, it is sald under
(ii)

“is being used as a farm in which
heavy investment or permanent
structural improvements have
been made and which, in the opi-
nion of the Chief Commissioner, is
being so efficiently managed that its
break up is likely to result in a fall
in production;”

So far as these restrictive provisions
are concerned, they are not absolute
provisions. These ought to be taken
mnto account and exemptions are not
to be granted as a matter of course
for every improvement, for every in-
vestment or permanent structural
improvement.

Sir, we have to develop the country
in all possible ways without preju-
dice to the interests of agriculturists.

Shri V. P, Nayar
geswures.

(Quilon): No

Shri Datar: No question of any lec-
ture, ] am explaining the whole posi-
tion,

Shri V. P. Nayar: There is another
word "gesture”.

Shri Datar: If the hon. Member is
hard of hearing I can't help.

Shri V., P. Nayar:
gestures are needed.

1 said that no

Mr. Chalrman: The hon. Minister
is putting force into his arguments.

An Hon. Member: By gesture?

Shri V. P. Nayar: Sir, I may re-
mind the hon. Minister, the Prime
Minister said today that there should
be no gestures.

Shri Datar: My argument is so
strong that it does not require any
gestures.
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Sir, 1 was pointing out that strue-
tural improvements of a permanent
character and heavy investments will
not necessarily entitle a man to ex-
emption; it would be only when it is
found that they have been efficiently
managed and their break up is likely
to result in a fall in production that
exemptions would be granted.
Orchards have been referred to.
Orchards, cattle breeding, dairy, wool
business, all these questions are of
great interest to the people of Delhi.
In some cases, after carrying on with
his agricultural work, an agriculturist
can spend his time over these sup-
plementary items of work which are
a source of earning for the agricul-
turists. Under these circumstances, it
would not be proper to say that ex-
emptions ought not to be granted.

So far as other points are concern-
ed, I need not go into them except
to point out that this Bill, when it Is
made a law, will apply only to rural
areas. In urban areas, mnaturally,
the standard of price is entirely
different. It is going to apply only
to rural areas. That is the reason
why there is a lot of difference bet-
ween the prices in the urban areas
and the prices in rural areas.

Shri Braj Raj Singh (Firozabad):
What js rural i Delhi? There is
nothing rural now in Delhi.

8hri Datar: We have got a deflni-
tion.

Shri Brz} Raj Singh: 1 know the
definition.

Shri Datar: The definition is:

“the areas which, immediately
.before the 1st day of November,
1858, were included in a municipa~
lity or im a notified area under the
provisions of the Punjab Municipal
Act, 1911, or in a cantonment under
the provisions of the Cantonments
Act, 1924;"

If the hon. Member does not rvead,
what can I do?

317 (1) L.SD.—8
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Bhri Bra] Raj Singh: 1 have réad.
1 only wanted-to know what remains
rural in Delhi; everything is urban
now.

Shri Datar: We are not to consider
the provisions in thig Bill which re.
late to rural areas by bringing in ex-
traneous considerations so far as
Delhi is concerned. Incidentaily, sub-
ject to all that I have pointed out,
1 may also mention here that the
proximity of the capital of India to
this area carries with it certain bene-
fits to the agricultural population also.
Here and there it might also bring
in some hardships of, perhaps, an un-
avoidable nature. All the same, all
these factors have to be taken into
account, and I am confident that in
bringing this Bill $orward Govern-
ment are not actuated by any desire
to oblige or benefit the urban classea,
Our main interest is the rural classes.
Therefore, I am confident that those
hon. Members who have supported
this Bill will find in this an indica-
tion of Government's desire to bring
them to the highest economic level
possible.

Mr. Chairman: 1 shall put Shri
Patel's amendment first.

The questlon is:

“That the Bill be circulated fo
the purpose of eliciting opinion
thereon by the 10th February, 1960.”

The motion was negatived.
Mr. Chairman: The question 1s:

“That the Bill to provide for the
imposition of a ceiling on land hold-
ings in the Union territory of Delhi
and for matters connected there-
with be referred to a Joint Com-
mittee of the Houses consisting aof
30 members; 20 from this House,
namely, Shrimati Sucheta Kripa-
lani, Shri Radha Raman, Choudhry
Brahm Perkash, Shri C. Krishnan
Nair, Shri Naval Prabhakar, Shri
Shivram Rango Rane, Shri K. V.
Ramakrishna Reddy, Shri Bhola
Nath  Biswas, Shri Ramappa
Balappa Bidari, Shri Surti Kistaiya,
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Bhri K. Periasawami Gounder, Shn
Dx'jit Bingh, Shri Bhakt Darshan,
Swami Ramanand Shastri, Chau-
dhary Pratap S'ngh Daulta, Shri
Mohan Swarup, Shri N. P. Shan-
muga Gounder, Shri Atal Bihari
Vajpayee, Shri N. G. Ranga; and
Shri B. N. Datar

and 10 members from Rajya Sabha;

that in order to conetitute a sitting
of the Joint Committee the quorum
shall be one third of the total number
of members of the Joint Committes;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint ‘Comm'ttee and com-
municate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

1559 hrs.
MOTION RE: FOOD SITUATION

The Minister of Food and Agricul-
ture (Shri 8, K. Patil): Mr, Chair-
man, Sir, I beg to move:

*That the food situat'on in the
tountry be taken into considera-
tion.”

8ir. I shall occupy a little time of
the House in the beginning in order
to indicate to the House the lines on
which the mind of the M'nistry and
my mind has been working.

It has been a healthy practice dur-
ing the last several sessions of this
Parliament that we discuss the food
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situafion In the country. Even when
the food situation improves, I really
des're that this practice should con-
tinue becaure food is a very live and
vital subject to the majority of the
people and—we  cannot say—that
time would never come when all that
is to be said about it has been done
or has been said.

I divide this subject into two parts;
one is agricultural produrtion which
everybody wants to increase. and
the second is distribution. 1 attach
the greatest importance to the first
part, namely, agricultural production.
Before I come to the distribution
aspect, which Is somet'mes econtro-
versial, on which there can be differ-
ences of opinion and very legitimate
differences of opinion,.—I grant that—
let me take up agricultura! produec-
tion. So far as the increase in agri-
cultural production is eoncerned, 1
do not think there i any Member or
any section of this House which has
not that particular responsibility at
heart. Unfortunately, we have always
said that there ghould be an increase
in agricultural production, but
hitherto it was not pursued with the
real! vigour and vita'itv with which it
should have been pursued.

In retrospect, I would make a re-
ference to the point to which I had
made a reference elsewhere. That is,
when we began our first Five Year
Plam, the emphasis was all the time
on agricultural production because
we rightly realised that unless agri-
cultural production was completed
anything that we did would not
succeed in that measure in which we
want it to succeed. We started after
spending several hundreds of crores
of rupees the mu'ti-purpose and
river valley schemes, etc.. so that
more land could be brought wunder
perenn‘al irrigation. We began ex-
tremely well and got about six mil-
lion or more acres under irrigation.

In the second Five Year Plan,
although that emphasis was not
changed, many other things came in.
We perhaps lost that perspective, at
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sny rate, the intense part of |t
namely, that agricultural production
was of the highest priority and it
should always be considered as the
highest priority in thir predominantly
agricultural country. The result was
that possibly we did not pursue the
Plan as vigorously as we intended to
do. You might ask me as to why it
is necessary that I chould say so. I
am not say'ng so for the pleasure of
it, but this kind of retrospection is
very necessary because we are on the
eve of the third Plan, and we must
not commit those mirtakes which we
might have committed in the second
Plan in not having the proper tiype
of emphasis on agricultural produc-
tion.

Therefore, it ought to be my duty
and the duty of my Minis'ry to
see that agricultural production
gets the  highest  priority in
the th'rd Plan and that we leave
nothing undone so that at the
end of the third Five Year Plan it
must be said of this country that we
are sufficiently self-sufficient in food
and that we are not importing or we
might have to import one ton from
anywhere outside. I am mnot saying
it merely for the national pride of it
but it is a necessity. becavse, unless
we do that, our industry and other
expansion in other fields will not
succeed to that extent to which they
ought to Therefore, I am putting all
the emphacis on this, If 1 may say
so. whatever litt'e power 1 have in
me. whatever little thought that I
could eive to this subfect. T will put
the emphasis on how to increase
agricultural production in this
country.

Now, how is it to be done? There
ts no a'ternative to higher production
in agricu'ture. The only alternative
is huneer. and an increasing
dependence on imports from out-
side. which no eouniry and espe-
cially a vredominantly aericultural
country like ours. ar I said. would
want to do bevond a particular
tonce of time. Evervbody knows
that agricultural production in th's
country could be incressed because it

AGRAHAYANA 88, 1881 (SAKA) Food Sttuation

584

you take several countries that have
made progress in agriculture, you
will come to the conclusion to which
I have come, namely, that we are
perhaps the last country in that
grade, in the matter of agricultural
production per acre. Although we
are &  highly agricultural country
with something like 330 million acres
of land for agricuiture, aithough we
have got irrigation of the highest
magnitude—there is no country in
the world which has got as much
irrigation as India has got—in spite
of this fact, that we ‘should bs the
last in the world so far as agricultural
yield Is concerned is not something
of which any country could be proud.
Our yield, as hon. Members wmay
know, is only one-fourth ton per acre.
It is very simple. Out of the 330 mil-
lion acres under irripation last year,
somewhere about 280 million acres
were growing foodgrains like wheat,
rice and other coarser tipes of grain.
We were able to produce a ecrop
which we styled as a bumber erop
and that erop was 73'5 million tona
Any rtudent of arithineties, by divid-
ing that irrigable area by 735, would
come 1o the conelusion that eur yield
per acre is just about a quarter of a
ton or a little more. That is all

You will see that this is the lowest
in the world but it does not dis-
courage me. On the contrary, it fills
me with a gsense of hope that because
it is one-fourth of a ton per acre,
there is a large way you can go up
to increase our production. I am
not exaggerating when 1 say that—
1 am not talking of the second Man
or the third Plan—this country has
a possibi'ity, not in the immediate
future but in the distant future, even
of doubling, trebling, er even mere
than that, of our production, because
we have not gone beyond one fourth
of a ton per acre while the average
in many countries which are agri-
cu'turally progressive countries
somewhere about one ton if not one
and & half or even two tons per sere.

The other day [ wes {naugurating
an international ssminar which had
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something to do with agricultural
production. In connection with that,
farmers and those who have made a
success of their farming methods in
many countries had come to the
capital city of Delhi. I was told that
in Australia, apart from the fact that
the average is two tons per acre
there, there are some lands in which
particular strains of wheat have been
developed and those lands give as
much as six tons per acre. Imagine
our yield of a quarter of a ton and
contrast it with six tons there. I am
not taking of the soil or the land that
is culturable in Australia. But by a
systematic application of the techno-
logical methods, they have improved
their agriculture considerably. Their
average is two tons which is also
somewhere about eight times as much
as India has done.

I met a farmer from Canada who
gave me from his personal experience
something which really should have
heartened us. He told me that it
took 20 yvears—H was sometime back
—in order to double the production
per acre by the application of ferti-
lisers and by technical assistance
that could be given to the agricul-
turists. In 20 years it was doubled,
but during the last two years, by
these technological methods and im-
proved technology, they came upon
-a particular kind of strain in wheat
by which, within two years, the
wheat production was doubled. When
‘people are talking of doubling the
wheat production in two years as
against 20 years and the average Is
two tons per acre and six tons per
acre in special cases, you could
imagine what a tremendous opportu-
nity lies before us to increase our
agricultural production.

Recently, I had the occasion to see
some of the world's best research
stations in agriculture during my
tour, 1 made it a point to go and see
with my own eyes those agricultural
stations even in countries which were
‘not self-sufficient in food. England
by no stretch of imagination is or
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would ever be a self-sufficient country
in food, and they have not got the
land; they do not even attempt to be
self-sufficient. But even with the
limited land that Great Britain has
got, they have improved agriculture
with all the technological research
that they are doing from time to time.
I saw a farm which had produced 78
cwt. per acre, that is, about 3§ tons.
The research is of this type. In a
single field, they divide the area into
11 plots, and experifnent with differ-
ent plots this vray: one without the
application of any inorganic fertiliser
and the other with mitrogenous phos-
phates and potash solely. In the re-
maining seven, it was a permutation
and combination of all these three.
The result was, in one strain, by one
mixture of fertilisers, they could pro-
duce 75 cwis. per acre. We can
understand from that the tremend-
ous opportunity that we have got.
Instead of taking those things first,
if we waste our energies in finding
out whether this system of distribu-
tion or that system is good, it is
warte of time. Of course what we
produce has to be distributed, but as
the Minister of Food and Agriculture
it shall be my duty, and a sacred
duty, to see that within a reasonable
space of time, this country stands on
its own legs and becomes self-suffi-
cient by the application of technalo-
gical methods adopted in most of the
agriculturally progressive and deve-
loped countries.

Shri Nath Pal (Rajapur): You said
“reasonable space of time" What is
that time?

Shri €. K. Patil: The hon. Mem-
ber need not be anxious. I am
merely saying what could be done.
What are aiming at, would come at
the end of it.

It is also contended and wvery
rightly by some that there are some
warstelands in India which also should
be brought under the plough. It is
true, but to what extent can we go?
I do not minimise that, but statistics
are sometimes very dangerous, be-
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cause we do not know which of them
to believe. Anyway, whether it is
110 million acres or 87 million acres,
whatever it is, by and large, I have
come to the conclusion that the waste-
lapds or usar lands or saltish lands
that you can bring under cultivation
by constant application of these tech-
nical methods would not be more
than, say, 50 million acres, or maybe
a little more. Our culturable land
may go up from 330 million acres to
40 million acres at the most. It will
be a good thing if you compare how
much land in other countries in the
world is brought under the plough.
The total culturable area in India
may come to 400 million acres, If
you compare it with other countries,
you will see that the land that can
be ploughed and on which something
could grow is only 50 per cent; more
than that no country has gone, be-
cause the rest of the land really
cannot be brought under cultivation.
We must do everything in our power
to see that as much of these waste-
lands are brought under cultivation
as possible.

In this connection, I want to make
a concrete suggestion. Some States
have made laws taking over these
lands to the States. Neither the
States do anything about it nor is
the private man, allowed to do any-
thing, because he does not own it., I
am prepared to make a2 recommenda-
tion. If such land exists and if some-
body is really prepared to do some-
thing in order to bring it under culti-
vation, I would give him that land
almost free, because he is doing a
good job to the nation by bringing
under cultivation land which does
not produce anything. This is very
necessary in a country where land
does not increase. Geologists tell us
that this planet of ours shrinks, but
never expands. Thank God, it does
not shrink very fast. That is why s0
much acreage is left to us for plough-
ing. So, the remedy is, we must have
intensive cultivation. There would
be no two voices in this House or
outside on this matter. Our only
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remedy for more agricultural pro-
duction is intensive and more intem-
sive cultivation, so that per acre we
shal] produce more than what we are
doing today.

This brings me naturally to three
or four very important points which
really make for agricultural produe-
tion. The first is irrigation—not only
major multi-purpose  schemes, but
also medium and minor irrigation.
Regarding minor irrigation schemes,
figures are variously quoted. Some-
times it happens that we do some-
thing in a village and we include that
land in the minor irrigation. Next
time we do the same thing and we
include the same land  So, some-
times we get inflated figures. What-
ever the figures may be, we should
have major, medium and minor
irrigation schemes so that there would
be a perennial supply. At least, the
moisture in the soil should be retain-
ed to the extent to which it is posai-
ble for us to do. There have been
experiments tried elsewhere. It is
true you may not have perennial
irrigation in the sense that there is
water for 12 months, but if you retain
water even for a little more time in
the soil, that soil responds to cultiva-
tion better than the soil which has
no water or in which water has not
been retained so long. All the
methods have to be applied, so that,
we may have the maximum benefit
out of that irrigation.

At the end of the second Five Year
Plan, under minor irrigation alone,
we shall have 1834 million acres and
at the end of the third Five Year
Plan, it will be 33 million acres. In
this connection, there is another
thing also to which reference has
been made in this House time and
again, viz, waterlogging. The House
must realise that waterlogging is
something which is bad. I can quite
understand Jand which has not been
brought under the plough, but I can-
not understand land, on which
millions of rupees have been spent,
being waterlogged and going out of
cultivation.
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Sometimes rice grows on these
waterlogged areas, because rice does
not require a depth of more than 2
feet But when the alkaline table
comes up, it will be useless for any-
thing in the world. So, it is more
important than even taming the
wasteland. It is better that water-
logged areas are reclaimed by proper
drainage, etc. If the States are in
difficulty in doing that, it shal; be the
duty of my Ministry to see that we
Bo to the help of those States to do
everything possible. Not less thap 1
mijllioa acres of land is waterlogged
today. I was reading the other day
the speech of the Chief Minister of
Punjab. In Punjab, alone, according
to his figures......

Shri Feroze Gandhi (Rai Bareli):
He should not refer to a Statg sub-
ject; he is referring to the Chief
Minister of Punjab,

Shri 8. K. Patll: It is just for a
change for the House; it is some
good reference. He said, an area of
237,000 acres was waterlogged. 1
think it is rather a low est.mate.

Mr. Deputy-Speaker: It is much
more than that.

Shri 8, K. Patil: We have more
irr.gation in Punjab and so, the
waterlogged area is also more because
we have not adequate drainage, etc.
I am mentioning this so that in the
third Five Year Plan and even now
in the unexpired period of the second
Pive Year Plan, we shall do every-
thing in our power to see that
measures are taken so that the agri-
cultural production iz increased, be-
cause this is a land which has tasted
the fertilisers, etc., and it is attuned
to agriculture. So that-also ought to
be done.

After irrigation comes fertilisers,
whick is & very important thing.
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Many Members and many people in
this country sometime: believe In
orthodox methods. Orihodox method
ig good; conservatism is good some~
times. So far as agriculture is con-
ceened, 1 can tell thus House, nod
because I am against orthodox or
conservative methods, that there ia
no a.ternative to inorganic fertllisers
in order to increase the agricultural
production in this country in the
measure in which you want to
increase it. It was all right some-
time back, because you d.d not bring
in nitrogenous phosphates and all
that; they were not known. But we
are talking of a time when the popula-
tion of India was so small. Hundred
years ago the population of India was
under 20 crores. Three hundred years
ago it was 5 crores. But the land was
the same. Therefore, what was good
some 300 or 100 years ago is not good
when we have a popuiation of 370
million, where per head you do not
get even one acre of culturable area.
S0, what is necessary today is the
application of these ferti.zers, scienti-
fic application of these fertilizers, so
that you can double and treble pro-
duction.

We have seen that in fertilizers we
are backward, and indeed we are
trying to make some progress, and
dur.ng the last three or four years
we have come to the position that I
am quo.ung. So far as the ammonium
sulphate 1s concerned, a n:trogenous
tertil zer, we produced in our coun-
try 4,19,000 tons and we imported
7,15,000 tons, making a ‘total of
11,34,000 tons of fertilizers. It is
hardly 50 per cent of our require-
ments. Today when people know
how to use it, the requirement will
increase. Therefore, we see how
necessary is it to increase or mualtiply
the production of ferti.izer, and
everything must be done to see that
more and more fortiizer (3 produced.
I shall even go to the extent of say-
ing it is muech better to import fertili-
zer than to import food. Because, 1n
half the money we shall get the total
wheat or rice or anything that we
want. Although we can produce it
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ourselves, it is not possible to produce
1t 1o & year. We can produce but 1t
takes time, because the factories have
o be bwlt We must import fertih-
zey 90 that with the application of
that fertilizer we shall produce more
food so that at the end we shai find
that we are better off. Otherwise,
we will have to spend more money in
arder to import the grain that is in
short supply in the country.

In this connection I would like to
say what was done before. In the
last year we did not import fertili-
zers in the proportion in which we
wanted it. If all fertilizer demands
had really been met last year we
should have produced more than 73'5
million tons. Possibly, if we had
produced 80 mi.ion tons there would
have been no dearth at all. and no
import would have becaome necessary.
I am emphasising that fact, because
1 want the co-operation of this House
when this comes. Even for the Third
Five Year Plan, so far as the feru-
lizer needs of thig country are con-
cerned, they have got to be fully and
adequately met, as that is the onty
way by which agricultural production
can ncrease.

When I was in the Rothamsted
Agricultural station in the United
Kingdom they said that they have
used it during the Jast 116 years m
experiments, which proves to the hilt
that It is not something that they
have read out of a novel. A piece of
land was subjected to the application
of a nitrogenous fertilizer, the sul-
phate of ammonia, all these 116 years,
and even today it is responsive to the
application of the nitrogenous ferti-
lizer and produces more and more.
Some people who were wedded to
orthodoxy in our country were saying
some two years ago when I had not
to look after this portfolio that if
these nitrogenous fertilizers are
used in the land. the Jand becomes
an add et to this fertilicer. as man
becomes add'ct to something else. and
ag that addiction is bad, even this
addiction is bad There is no ques-
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tion of addiction and we have seen
that land is stili responsive to this
fertilizer, and that there is nothing
lLikg an immunity that lana develops
that 1t does not respond to the proper
application of the nitrogenous feru-
lizers. I am telling this becgause there
is no ground just te imagine that
really this iz not the nght way of
doing things.

There are people who say: what
about the compost, cow-dung and
green manure? | am not minumus.ng
their umporiance. When we do not
get the nitrogenous or other fern-
lizers, surely these are the thungs
which are useful. It may not give
you double or trebie the quanuty,
but it will help you to increase the
production by 10 per cent, 20 per cent
or 25 per cent, and therefore they are
important in the scheme of things.
So, it has got to bg done

But more and more emphasis has
to be laid on having these inorgamic
fertilizers developed in thiz country.
We should have the factories our-
selves. Thizs House knows that we
have got Sindri and that gives us
quite a substantial quantum of our
fertilizers. We are now building ene
at Nangal, which will go into pro-
duction in another six or seven
months. It is as big as Sindhri. Then
we have another one, a th.rd one, at
Trombay. That will aiso give ug the
game quantity of production as
Sindhri. So, apart from Sindri,
Nangal and Trombay will be produc-
ing fertilizers very shortly. Nangal
will give us heavy water alao that is
another aspect—which is a bi-product
that will be used by the atamie
reactar, But I am not content with
that. We should not be satisfled with
one Sindhri, or Nangal or Trombay.
We should have fertilizer plants all
over the country, a net work of them,
because there are difficulties of trans-
portation. All types of difficulties are
there and, therefore, it it is possible—
smd we have seem it is possible—
factaries not costing Rs. 30 eroras e
40 crores, but fastoriea costing round
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about Rs. § crores should be had one
in every State, or even more than one
in every State; along with that the
other factories in the private sector,
namely, factories producing phos-
phates and potash should be encour-
aged so that in total we shall double,
—at least double if not more—the
production of fertilizers in our own
country.

Hitherto, these nitrogenous fertili-
zer plants are in the public sector.
They are in the public sector and
they had to be in the public sector,
because they cost enormously and,
therefore, the private sector is not
really prepared to invest this much
money. But here ig an invitation if
really there is anybody in the private
gector willing to invest money,
because hereafter for 50 years ferti-
lizer is going to be a very very good
mnvestment. 1 can give a tip if any-
body wants to start a factory. In
regard to nitrogenous fertilizers we
shall] even go a little beyond the
trodden path that we have taken for
ourselves for other reasons that I have
explained and make it possible to
have more factories so that the pro-
duction of fertilizerg in this country,
no matter of what type, would
increase. All that has got to be done
in order that agricultural production
does not suffer, because we have not
got adequate fertilizers.

. That brings me to the seed farms.
The third necessity is seed, proper
type of seed. As I said, the world
today, by the application of these
technological metheds has gone ahead.
They are not merely content with
fertilizers they have now gone to the
atomic isotopes and in every country,
not only in America and Russia but
even in Great Britain and other
countries—ang possibly in our coun-
try hereafter—these atomic isotopes
are used In order to produce hybrid
breed of seeds by which you can
treble or quadruple the production of
seeds. That is being done. I saw a
factory in Great Britain which pro-
duces . this quite a few.tons. ©Of
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course, it cannot be produced in
thousands of tons, because you require
a small capsule like thing in order
to irradiate a large quantity of grain.
But when that {s done you get results
which are really a stounding, That
15 exactly what is being done in other
countries. I am pot merely mention-
ing it. We are trying to do it here,
and we have produced some atomic
isotopes in our reactors in Bombay
which can be used for agricultural
purposes.

All these things may appear very
good, but our farmers have got to be
trained in order that they know how
to use these things. There is farming
skiil in our farmers. If anybody says
that our farmers are not well-versed
in their work, that is not correct. A
farmer may not know the Jatest
techniques. But he knows about
irrigation. He knows when rains
must come. He knows how to make
the utmost use of the water and so
on. He knows whatever is good for
him. Along with that the wuse of
inorganic manures irradiating the
hybrid seeds have got to be brought
to the farmer, because ultimately it is
he who has to produce something
more.

Then there are different systems
prevailing in warious  parts of the
world and everybody is trying to see
which system will yield more. There
lies our advantage. In those zoun-
tries I am mentioning agricultural
development has gone to the extent
where the normal yield has become
two tong per acre. They have reached
the optimum and there they have the
technological spirit to produce more
than that of last year or the year
before last. All that knowledge is
before us, as country after country
has beepn trying to do it

16 hrs.

I was amazed the other day that
instead of talking about any other
thing, Marshal Tito, the President of
Yugoslavia, began to talk about agri-
culture. [ was amazed by the extent
of knowledge he personally had on
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the subject of agriculture. He show-
od me the farm which he had made.
There are many farms in Yugoslavia
of that type in which double cropping
was practised, which iz so systematic.
In a single farm they take a few
furrows of wheat and then in a few
feet they have beet and like this they
sow wheat, beet, wheat, beet. In the
result what they find is that the pro-
duction of wheat and beet is more
than what it would have been if
wheat was planted on the entire farm
or if beet was planted on the entire
tarm. I am merely saying that this
cannot be done without proper farm-
g skill. It is not merely fertilisers
that are necessary, but even the rays
of the sun, the direction of the wind,
the time when they do it, sow it,
wransplant it, all these things become
neceasary. ‘Therefore as early as
possible I am sending our own team
of farmers to Yugoslavia to see it
done actually in the fields by remain-
ing there for some time so that they
could do it. It is not that we can
imitate what <Yugoslavia has done.
What Yugoslavia has done is very
creditable, A country which was
perennially & deficit country in food
and used to have all the wheat etc.
from other countries, like the United
States of America, Russia and other
countries have today not only become
self-sufficient but can export its
wheat. It is exactly what can be
done by the application of these
technological methods. What Yugo-
slavia has done, surely India also can
do. Therefore farmers have got to
be trained.

We have got our training machin-
ery. The Community Development
and the Co-operative Departments are
trying to do it. They have got thetr
village level workers and so on. 1
have not yet gone into it wvery
thoroughly, but what I want is this
I want that a village level worker or
anybody who goes, whether on behalf
of my Ministry or on behalf of the
Community Development Ministry, he
must be a man who actually farms
and who has acquired the farming
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skill. I do not want matricuiates and
other people. They are good people.
They can be put in  higher jobs.
They can be made the Minisiry in my
place. But surely a man who goes
a5 an extension officer to tell the
people as to how to do farming must
be a man who knows farming. There
18 a saying among the farmers that
unjess you soil your hands with the
soul actually and smell 1t, you cannot
understand it or get into the scheme
of things of agricultural. That has
got to be done. I can tell you
that jt is not merely a matter
of saying that I desire that of
everybody employed in this big Food
and Agriculture Ministry. We have
1ssued circulars that they themselves
should at least for fifteen days m =a
year, whether they know farming or
not, identify themselves with the
farmers by going into the farms so
that the farmer should feel the one-
ness about it and that there are
white-collared people, better and
educated people, who really also feel
today that agriculture & a very
important thing. The wvocation that
has been really neglected al] these
years should come into its own. That
has got to be done. It shall really
be a great day when many of the
hon. Members of Parliament, Lok
Sabha and so on, themselves become
farmers and come and tell me that
they have done this thing and they
have done that thing. I can tell you
that during the last

Shri Mohan Swarup (Pilibhit):
Very many of them are farmers.

Shri 8. K, Patil: I am very glad to
know that. I compliment them. My
congratulationg te them. There gshould
be more and more of them. I met
quite a number of Congressmen and
Senators, who came from Washing-
ton. We were having some kind of a
discussion about many things to which
I will come later on. Everyone of
thern said, “I have got a farm. I
have got a farm. I have got a farm".
President Eisenhower, who came here,
in his speech even said that whenever
the duties of State could allow hir
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to do it he runs to his farm and the
very look of it gives him ali the
inspiration and the vitamins that are
necassary to come back to the White
House and do his work. 1 am sure
that if many of us ourselves take 1o
this k.nd of thing, our farmers would
feel that his vocation is not a bad
vocation. It iz really a basic voca-
tion that we muast take in hand. This
has got to be achieved. Therefore
our Miaistry, in conjunction and co-
operation with the Community
Development and other ministries and
State m.nistries, will do everythung
in our power to see that a large
majority of our farmers acquire the
new technique that is necessary in
order that in a byg way we can
increase agriculture product.on.

Then 1 come to the question of
experumental farms. Todiy we have
about 360 experimental farms. We
want to have about 200 more and
raise the number to about 500 so that
they are affiliated to the research
centres. Research is meaningiess
unless there is an experimenta. farm
and we can really experunent on it
We want to have 500 researcnh cen-
tres, big and small All cannot be
first-class centres. But there are
many things which even in a small
way could be done if they can be
multiplied. That 18 also the intention
of the Ministry and we have started
planning about it,

Research and technology, of which
1 bave just now made a mention, and
dissemination of thix knowledge must
not be confined to where it is pro-
duced but it must be disseminated.
Thousands and iakh; of our cultiva-
tors must get to know that know-
ledge. When the farmer knows ana
when really he can do that thing in
a part'cular manner, it is that farmer
who will become our teacher. Many
things that the sclentist does not
know., he kwows. He knows that he
has produced such things. It ig that
man who applies those things or that
science to the land who is a real
teacher. Exactly that type of farm-
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ing akill is in our farmer. Theretors
We want to eneourage it in every
way possible.

That brings me to & very vital sub-
ject. All that has been done and will
ba done. Bu. what is it really that
increased  agricultural  production
wants. 1 repeat again and aga.n, al-
most ad nguseum, that po progress
can be made in agricultural produc-
tion unless we give that farmer, who
is the tiller of the land, the motive
as to why he must produce more.
Therefore the farmer is the ultimate
master so far as this is concerned.
Many people may find fault with me
and say as to how ic is that the far-
mer must be g.ven this much im-
portance. It is not that it is the im-
por:ance that is necessary because any
schemsz that I may devise or the Plan-
ning Commission or anybody may de-
vise, any research that 1 may do,
ultimately it is .he farmer who has
got to put it into operation and really
apply it for more agricultural pro-
duction. Therefore we have got to
see .hat agr.cultural production and
its incrcase is the responsibility of
that farmer. He must be given all
the incentive that is necessary 8o
that he should apply it and produce
more and more. If we do not give
him  he proper price what he will do
is that he will produce enough for
himself and his family. He will not
produce for anvbody else because he
knows that he does not get the money
that is necessary for it.

That is exactly the reason as to
why [ am thinking of having some
kind of a statutory advisory commit-
tee for price fixation so that con-
stantly, all the twelve months and
all the days of a month, agricultural
structure will be under review of &
competent committee in which there
will be a fair representation of ths
farme=rs themselves. They will them-
selves see to 1t as to what rally is
goad and what should be done. Agri-
cultural pattern has become very
complex. All these crops are com-
petitive. It is not very easy. Whan
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some people talk of sugar cane, some-
times 1 say, not out of a desire of
joining issues with them, that sugar
cane is always correlated to other
crops also, namely, wheat, rice and
other crops, the coarser grains and so
on and also cotton and other things.
Therefore the whole pattern of agri-
culturai structure must be treated as
an integrated one. If you touch only
one and do not touch the other, you
are doing, without meaning it, a
great injustice to the people who are
engaged in other forms of agricul-
ture. Therefore we want to devise a
scheme. It is just beginning. It is
not that anything can be grown as
soon as the committiee is appointed.
but .hat committee, if it is we ] choser.
may perhaps set the standard as to
how this agricultural pattern should
be increased. That is exactly the rea-
son why we are doing it. Nobody
need be afraid that because we are
doing it we are really doing some-
thing very revolutionary and are
going to spoil anybody's chance. No-
thing of this kind.

Buggestions were made to me in
the other House that there should be
some representation of the political
pburties in this particular thing. It is
nut that I am against the political
parties. I am one of them. But I
would rather not like to have them in
an institution like this, which ig not
run really by any political considera-
nons or any ideology at all except the
one politics and the one ideology that
the farmer must stand on his legs and
must be given sufficient purpose and
motive as to why he must produce
mure although, ag I have said, there
13 no ban on any MP being there if
he is really an expert in agriculture.
In that case why should he not be
there irrespective of the party or the
political affiliation that he has got?
That is about the statu'ory commit-
tee that is necessary. Possibly in a
wmunth or two—we shall try our ut-
must to see that—that comes into
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being so that all these difficulties and
prublems can be referred to that com-
mittes. From time to time .hey may
fix prices not of all commodities but
of some commodities wherever it is
necessary. They can fix that price
for a period of time so tha. the far-
mer would know as to what he is
guing to do next year or the year
after, because the land is such that it
has got to be pa.terned at least for
three years as to what kind of crop
he takes, when the land is going to
be fallow and all that. Unless you do
it, your d fculties are going to in-
crease. That is exac.ly the purpose.

Shri Feroze Gandhi: Will ex-Minis-
ters be members?

Shri 5. K. Patll: I do not know.

While this is being done, and our
agricultural production has not come
to us, there must be something in-
terim and that interim, I have an-
nounced that it shall be my plain
duty to see that all our present diffi-
culties are solved. They won't be
solved unless this additional produc-
tion comes and unless I create some
kind of a strong very impressive
buffer stock in this country. There-
fore, 1 said when I became the Minis-
ter, that I shall try to raise a buffer
stock of at least 5 million tons of
wheat and rice. Many people were
angry with me. Some of them gave
a little advice also. They said, they
will go without food, they will leave
two meals a week or a fortnight, I do
not know. They said, why Is it that
we have to go with a begging bowl,
etc. I do not want to go into the
whole argument. [ can assure you
that India has never gone wih a
begging bowl to anybody. Even the
food that we get under PL 480 and
which we shall get for the buffer
stock from other countries and from
ourseclves, it is not some coun’ry put-
ting anything in the beginning bowl.
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We buy. There are some considera-
tions which are good to us, Imme-
diately, we need not pay foreign ex-
change. Ultimately, the liability for
paying for every ounce of grain that
we buy from other countries, whether
United States or Canada, Australia or
any otherg is ours. We have honour-
ed our commitments. We shall al-
ways honour our national commit-
ments. Therefore, in order to tide
over a difficulty which is of a very
short duration namely a year or two,
until we get the results, if it is neces-
sary to build up a stock, we must
build up a stock.

I would even go and tell my hon.
friend Dr. Ram Subhag Singh, be-
cause he was very particular, in a
very friendly manner, this. Even
when India is self-sufficient in food,
even- when the prices come down to
such an extent that price support has
to be given in order to keep the far-
mer where he is, even in that stage,
I would require a large buffer stock
in this country. Because ours is a
vast country; it is called a sub-conti-
nent. If there s Tain in one pari,
there is drought in another. The very
existence like the Himalayas of this
stock of 5 million tons of grains ig a
kind of a damp squib. If somebody
wants to play a trick by raising prices
or anything like that, like hot air, I
can blow all that grain into that par-
ticular State when I know that it is
necessary in order to hold the prices.

Holding prices also is something
which has got to be taken into con-
sideration. When somebody says that
the farmer cannot be paid more be-
cause we have to hold the prices be-
cause the Plan has to succeed, I can
understand that. I concede that Hon.
Members will be vying with one an-
other to gee that the price line is
maintained. May I submit in all
humility that the price line must be
a straight line and not a curved line
as we find today. What we intend
by price line is a straight line. Do
you call it a straight line that exists
in the country today? That the price

DECEMBER 16, 1989

Food Sitwation S50z

of rice which is Rs. 18 or Rs, 18 in
Qrissa or might be Rs. 17 in Cuttack,
spould be Rs, 40 in Calcutta: is that
a Straight line? That rice should be
Rs. 15 in Chattisgarh and it should be
RS. 40 in Bombay: do you call it =
sfraight line?

Some Hon. Members: No, no.

Shri 8, K. Patil: Hon, Members
may not have any love particularly
tor the cities. But, look at the damage
that a dissatisfled city can do. All
your industrial production comes from
the cities. The prices of industrial
products are determined by the cities
of Bombay and Calcutta. When these
prices go high and the cost of living
goes high, everything that is produced
there, textiles etc., everything goes
high. Therefore, the maintenance of
the price line, although it is necessary,
I maintain, must be a straight line
and not a curved line ag it is today.

That brings me nevitably—that is
tne last portion—as to how this dis-
tribution has got to be done, Regard-
ing distribution, as 1 said, there may
pe differences. Many people some-
times think that we have no policy.
go far as I am concerncd, I have got
a very definite positive policy. I have
come to the conclusion that if really
the food situation in India has got w
ymprove, surely, this kind of zonal
gystem has got to go. Controls have
got to go. Controls, rationing and
other things are necessary when
emergencies arise. I am not an
enemy of controls or an enemy
of rationing. They are like the
good medicines. I shall always
keep them in the mantel-piece, pray-
ing to God, Oh God, 1 should never
have an opportunity to gulp them.
They should be kept. Do you mean
10 say that, I3 or 14 years after the
war, with no war in the offing for an-
other 15 years—God forbid, it should
never come—we should go on with
these things, tightening, tightening?
It is very impossible indeed Ulti-
mately if you say that we shall come
to that, when we come to monopoly
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procurement—good or bad—what will
happen is this, Procurement has no
meaning unless it is monopoly pro-
curement, which means that Govern-
ment should get the surplus from
every farmer, even if it is one pound,
which means that we have got to do
everything, and take the corn from
the farmer so that it comes to the
common granary. If you do that, not
only is there too much of pressure on
the farmer which acts as a disincen-
tive so far as production is concerned,
but it would mean that no politicai
party that advocates that can ever go
to the farmer again to demand his
vote. So, in the larger interests of
the country, you cannot do it.

That procurement would mean that
you cannot have a free market. Then
you have got to introduce rationing
and control and everything. Do you
know what it means? Even today the
small thing that we are doing—we
are doing a big thing—costs the Gov-
ernment of India, and perhaps the
States, Rs. 15 to Rs. 16 crores; and if
we expand this machinery, possibly
Rs. 100 crores will have to be spent,
which is money which is unproduc-
tive. If necessity dictates such a
thing, I am prepared to do that, I am
not against it, but surely when neces-
sity does not dictate such a thing, why
should it be done. There should be
free flow as far as possible?

Therefore, I am positive on one
thing, that as far as possible it shall
be my attempt to see that I create
bigger and natural zones, ultimately
having India as the one zone in this
country.

All our nationalism is only con-
cerned with our emotionalism; when
it comes to personal things, if I have
got a little surplus and I have to
equally or equitably share it with the
one who is in deficit, then national-
1sm does not come. India’s unity has
got to be built up, and the greatest
test and a very unerring test of it is
‘that all the food that we produce
must be equally and equitably dis-
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tributed among the 400 million eiti-
zens of this country.

It cannot be immediately done. My
attempt will be to have larger natu-
ral zones. We made a zone in the
south. In that south zone what good
and progressive States are there, what
nice people live there. Of the four
States, Andhra and perhaps Madras
to a certain extent, have small sur-
pluses, and I must say they have got
six or seven districts both in Madras
and Andhra which are the best dis-
tricts in India so far as production
goes. They produce paddy in three
crops to the tune of three tons per
acre in that particular area. To these
we have added Mysore, which has a
small deficit, perhaps of one or two
lakh tons, and Kerala which is really
a very fine State, progsessive other-
wise, but not in food. I have told my
friends from Kerala and I would re-
peat that I shall do everything in my
power to help them in respect of any-
thing that is done in their States, no
matter what it costs, how many crores,
to increase agricultural production.
That is being done.

That is because they must not be
continually dependent on others, be-
cause one does not know; others
might regard them as unwanted
guests or poor relatives and surely
my Kerala friends do not want to be
the poor relatives of anybody.

These four States have been put
together. Andhra and Madras have
got a surplus of seven or eight lakh
tons, and there are Kerala and My-
sore which have got a deficit of seven
or eight lakh tons. Therefore, I
equate them, and I just level what
used to be a mountain and a waell,
and say: here you are, it becomes
India. Therefore, this is a very nice
thing. Therefore, I am resisting the
temptation to break it up, I will not
break it up if eventually I find that
it leads me to something really very
good and helpful indeed.

TheChie!lﬂnhtmo‘lﬂltha!anr
Sutuh;vehmvmhﬂp!ﬂtome.
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they have been helping. So far as
Madras is concerned, I musi say that
the Agriculture Minister said that it
it was in the larger interests of India
and if he could contribute something,
he would be willing; he asked me to
try my experimen! and wished me all
success in my experiment.

So also, I am trying to bring Orissa
and West Bengal together, and I am
happy to announce that today, but
for little difficul.ies about technical
things, things have been ironed out,
and we have flnished 99 per cent of
it, and only formal sanction is neces-
sary, and they will be joined together.
In such a common venture, I know
Orissa will have to make a large sac-
rifice, Sometimes, the prices slightly
rise, but we are protecting it. And
we shall see to it, ag soon as there is
a tendency for a little bit of rise. If
there is just a li.tle bit of rise, there
is nothing wrong; if, instead of Rs. 16,
the price becomes Rs, 18 or Rs. 20
in Orissa, and at the same time, in-
stead of Rs. 40 in Calcutta, it drops
down to Rs. 25, then I have achieved
my purpose. That is the purpose that
must be kept in view, namely that
this kind of disparity between the
prices must go. And therefore, they
have come together.

My next a‘tempt will be that
Madhya Pradesh and Bdmbay should
be joined together. Here, 1 am tel-
ling you something which many of
the hon, Members may not be know-
ing, namely that Chattisgarh which
- is a part of Madhya Pradesh is the
rice bowl of this country. They pro-
duce about a million tons of rice. God
has given them something. Now, a
farmer there naturally wants to make
a little more of money, because he
has been gifted. Suppose you put a
man near water and you ask him not
to drink that water; I can quite ima-
gine what his condition will be. Simi-
larly, if that man is told that he can-
not get a little more, then, having
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jected; and surely, the production aso
to that extent suffers.

Therefore, I am trying, with all my
persuasion wi.h my great friend Dr.
Katju, who is the Chief Muinister ot
that State. I know his dificulties, He
does it in the interests of his people,
so that .he prices for the non-produc-
ing consumers should not rise; there-
fore, he is protecting it. But, remem-
ber, that in that Siate, and in this
country, B5 per cent of the people
who produce this grain are not to be
protected, because they produce for
themselves; it is the 15 per cent or 21U
per cent or at the most the 30 per
cent in the whole coun.ry, of the non-
producing consumers who have got to
be protected. If the worse comes to
the worst, even out of the stock that
I have got, I shall give them, in order
to maintain fair price shops as long
as they want, so that the prices should
not rise, But we must attempt, and
we must try to do it, in order that
there should be a natural distribution
of what we have got.

It is a very wonderful phenomenon
that God hasg arranged this coun.ry
and also our surpluses and deficits in
such a manner that by a slight rol-
ling, everything becomes eqgual. The:r
have been placed in a corner alse
Very tactfully, this has been done.
Whether that is the purpose of God
in doing s0, I do not know,

They created Punjab, such a fine
granary of wheat; along with it, they
put Delhi and some small unit here
and there, which is really not so very
good, so that Punjab can help them
and look after them. They created
this Bihar and this U.P.; they them-
selves are so powerful that they can
loock after themselves; they do not
require anybedy's help. Then, they
put Orissa there so that it can be
joined on to Bengal. And they put

Aalso very diplomatically Madhya Pra-
‘desh in such a place that it can very

naturally join the Bombay State. Ana

produced that, the man becomes de- | 'You can see that the conditions also
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are such. 1 have studied the figures
of the surpluses and deficits of these
two States during the last ten years,
and it will interest hon, Members to
know that during all these ten years,
in no gingle year, has the deficit of
the whole Btate of Bombay been more
than a million tons; and possibly, in
no single year, has the surplus of
Madhya Pradesh been perhaps less
than one million tons; it may be per-
haps a little more or a li‘tle less this
way or that way. I am praying to
God that Madhya Pradesh should
have more and more of rice and
wheat, so that they can create for
themselves wha‘ever iz necessary,
and they can sell also to their neigh-
bour, namely the State of Bombay.
1 am prepared to give them all safe-
guards which they require, safeguards
in the sense that if the prices go up,
and fair price shops have got to be
maintained, then any amount of grain
will be given in order that they may
be maintained, so that nobody could
really take advantage of a position like
this.

I am quite sure; and many Members
from Madhya Pradesh have come to
me indiv'dua'ly, led deputations and
so on and they have assured me that
their minds also are working on that
proposition, If they are also working
on that proposition, then let the like-
ness in their minds and in my mind
come together.

Sh i Radhelal Vyas (Ujjain): 1 mav
state that the majority of the Members
from Madhya Pradesh are opposed to
this.

Shri 8. K. Patil: We do not eat
food on the basis of majority and
minority. Even the minority requires
food. 1 should really gay that the
Opposition should have it even more
than we have it. What I am sayng ia
this that there is no quest‘on of majo-
rity and minority here. Do not bring
in the question of majority here. It
may ba true that all those persons do
not want it, because they are the sur-
plus State, and, therefore. it iz natural
that they do not want it
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Shri Chandak (Chhindwara): Most
Members from Madhya Pradesh are in
favour of creatng bigger zones.

Bhri B, K. Patll: I am not imputing
any motives at all. I sha'l try to do
this by sheer reasonableness, by sheer
persuasion, by my appeal to Dr. Katju
and all these friends, after giving all
the safeguards that they need so that
they do not come into a position into
which they might come and face any
difficulty. 1 can understand the back-
ground of their m'nds, as to why they
oppose it. If they are really afraid of
the city of Bombay, if they are atraid
that the big people in the city may
such all the cormn that is created in
Madhya Pradesh, then I am prepared
to cordon off the city of Bombay so
that it does not do so, so that it is
incapacitated and it doez not such; 1
shall feed that c'ty in some other way,
if it is necessary.

I am doing all these things not
because it gives me a p'easure to do
so, but I am convinced of one thing,
that if in a natural way our circulation
in all the veins and arteries and ulti-
mately the capillar'es continues
smoothly, the whole body politic of
India wil] be one and there will be
no ‘thorns’, and whatever we produre,
in fortune or misfortune, we shall
equal’'y share among ourselves. That
is really the test of nationalism
through which we have got to go.
Therefore, nobody would say that I
have no plan and no programme so
far as that is concerned.

Ome or two things more and I have
dane.
Shri Mahanty rose—

Shri S. X. Patll: He can ask gues-
tions afterwards.

Mr, Deputy-Speaker: Let the blood
flow on.

Shri Mahanty rose—

Mr. Deputy-Speaker: Order, order.

Shri 8. K. Patli: I do not know
whethor you called it Aood or bisod
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Both ‘are good. This is not a destruc-
tive flood; it will not spoil any crop.
On the contrary, through it agricul-
tura! production will increase.

Mr. Deputy-Speaker; 1 was only
referring to blood flowing into arteries,
veins and capillaries,

Shri S. K, Patil: Yes, that is right.

When I mentioned about the buffer
stock, I did not refer to storage. I
am trying to build up storage capacity
very fast in the next one or two
years, if possible within a year. But
the difficulties are over acquisition of
land in some places, not in all places.
I can mention the storage capacity that
we have today. The storage capacity
and warehousing capaoity, both Gov-
ernment and private, today is of the
order of 1'5 million tons. We want
to make it 5 million tons. We had
planned that by the end of the Third
Five Year Plan we shall do this. But
I am now expediting it so that if I am
able to build a buffer stock of 5§ mil-
lion tons, I must immediately have the
storage capacity to store that grain.
The grain cannot be stored outside
somewhere as deterioration would be
very great, and those who give us
grain would not give it until they see
that there is adequate storage facility.
Therefore, we are doing our utmost to
see that between the private and the
public sector, Government and other
-agencies, we shall build in a year—at
the most in two years if there are any
difficulties—capacity to store 5 million
-tons of grain, so that there should be
no difficulty at all so far as that is
concerned.

The last point is abont co-operatives.
Talking of these many things, farming
skill and technological things and so
on, all these things get spoiled today
because we have not properly deve-
loped co-operativeg in this country.
Even in countries which are not Com-
munist or leftist, you will find these
co-operatives. Even in the United
Btates’ of America, 60 per cent. of
‘agticulture ig done in organised co-
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operatives. In Germany, it is 85 per
cent—people in organised co-tpera-
tives, We can quite understand that
no nation which is a surplus nation in
‘sgricultural production—and that is
true of Australia and Canada too—no
nation which has built up & tremend-
ous level of food surplus has done it
without the instrumentality of co-
operatives. There are service co-
operatives, sometimes for some parti-
cular purposes. There are co-opera-
tive farms also because there are
small patches of land. They do it in
a voluntary way without any legisla-
tion whatsoever. But that has got to
be done. Let us not quarrel about the
tools. When there is a possibility of
increasing the production of these
things without quarrelling, surely we
need not waste our energies on quarrel.

This is the method in which my Min-
istry, Government and myself want to
proceed in the near future. I want
that hon, Members should help me in
this business. Some part of the distri-
bution system may not be acceptable
to them. Distribution is really with
the States. We do not go into that.
The States might have made mistakes.
We might have made mistakes. But
surely when production increases, all
those difficulties will really vanish into
nothing.

Therefore, let us concentrate on
agricultural production. Let us give
the motive that is necessary to the
farmer. Let us build him up and his
personality so that he can stand four-
square and say ‘T am also something
in the country’.

There are today, both in the House
of Representatives and the Senate of
the U.S.A., quite a number—dozens of
them-—of members who have come
from the stock of farmers’ families.
They always claim that they are far-
mers. The farmers today are the most
powerful in the American Congress
and they should be powerful in our
Parliament too. We have neglected
the farmer for a long ‘time. Let us
bring him into his own. Let us create
that confidence. If that confidence is
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not in uy, we cannot bmpart i to

These are the lnes on which the
policy of the Government of India is
going to run in the near future.

Mr, Deputy-Speaker: Motion mov-
ed:

*That the food situation in the
country be taken into considera-
“m,“

There are some substitute motions.
Those who desire to move them may
do so.

Shri Mahanty (Dhenkanal): Sir 1
beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the food situation in the country
is of the opinion that the present
zonal arrangement shall not be
disturbed or rearranged without
the willing consent of the State
Governments concerned and that
more stringent measures be taken
to strengthen the State Trading in
foodgrains.” (1).

-

Shri P. R. Patel (Mehsana): Sir,
beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the Food situation in the country,
is of the opinion that—

(a) the Government's attempts to
make the food situation easy
by large imports, controls and
semi-controls have not contri-
buted to solve the food pro-
blem and make the country
self-sufficient,

(b) the foed problem may be per-
manently solved and the ¢oun.
try be made self-sufficient in
food by the agriculturists and
it is desirable that the Gov-
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ernment should make efforts
to obtain co-operation of the
farmers' organisations and
through them attempts re-
qQuire to be made by the
Government to know the
difficulties of the farmers
coming in the way of more
food production,

(¢) the Minister of Food and Agri-
culture may without delay
invite representatives of far-
mers’ organisations and dis-
cuss with them the ways and
means to give impetus to agri.
cultural production,

(d) the Government may, hence-
forth, look to the farmers and
farmers’ organisations tosolve
food problem, rather than rely
on imports.” (2).

Shri Surendranath Dwivedy: Sir, 1
beg to move:

That for the original motion, the fol.
lowing be substituted, namely: —

“This House having considered
the food situation in the country,
recommends that a council of agri-
cultural development be establish-
ed at the Centre for the purpose of
drafting a comprehensive plan for
food self-sufficiency and of pro-
moting its execution according to
the plan and more rigorous mea-
sures be taken to execute State
Trading in foodgrains.” (3).

Shri Tangamani: Sir, I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the food situation in the country,
is of the opinion, that Govern-
ment has failed —

(a) to check the rise in
prices and to bring it
the purchasing power
people by evolving &

ieks
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and effective price stabilisa-
tion machinery,;

(b) to adopt State Trading in
food-grains as decided by the
National Development Couneil
and in evolving suitable forms
to implement it by building
up ‘food bank’ reliant on
internal procurement and to
change the dominant depend-
ance on imports;

(c) to develop co-operative farm-
ing preceded by distribution
of lJand to the landless from
the excess land procured by
imposition of ceiling, effective
stopping of eviction, distribu-
tion of cultivable waste land;

(d) to replace usurers credit by
adequate and timely institu-
tional, governmental credit to
supply fertilizers and good
seeds in time.” (4).

Shri Braj Raj Singh (Firozabad):

Sir,

I beg to move:

That for the original motion, the
following be substituted namely:—

“This House having considered

the food situation in the country is

of

the opinion that Government

should take the following steps,
permanently to solve the food
shortage in the country:—

(a) a food army of a million peo-
ple should immediately be re-
cruited to bring under culti-
vation cultivable waste lands
in the country;

(b) immediate steps be taken to
distribute the surplus lands in
the country amongst landless
peasants after imposing suit-
able ceilings on land holdings;

(c) land revenue from uneconomic
holdings be remitted or in the
alternative no revenue should
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be charged from any peasant
instead Income Tax Act should
be made applicable to agri-
cultural holdings;

(d) a phased programme should
be drawn out for the develop-
ment of small irrigation
works so as to exploit the -
smal] irrigation potential in
the country within g period
of two years;

(e) irrigation rates should be
suitably reduced so as to make
fullest use of available irriga-
tion facilities;

(f) prices of agricultural commo-
dities should be go fixed and
regulated that difference of
prices between two crops of
cercals may not be more than
68 nP. per seer;

(g) the State Trading in food-
grains should be strengthened
and so applied that the State
will not act as a profiteer;

(h) more emphasis should be laid
for the development of green
manure and indigenous
methods of manures;

(i) more incentives should be
given for intensive cultivation
of cereals.” (5).

(Nowgong):

That for the original motion, the
following be substituted, namely: —

“This House having cansidered

the food situation in the country,
is of the opinion,—

that in view of growing needs
of food requirements with un-
abatingly increasing population,
and prevalance of chronic pro-
blems of the agriculturists, des-
pite various measures like,
import of foodgrains, BState
Trading in foodgrains, grow



more food campaign with allied
schemes, community develop-
ment projects and national ex-
tension service achemes and
various other schemes meant for
that purpose, undertaken during
the first and the Second Five
Year Plans, graater efforts seem
to have become indispensable
to be made for increasing food
production, wherever and by
whatever means possible, for
sustaining the increasing popu-
lation and for building up a sure
base for industrial development,
and as a matter of that, a de-
veloping economy of the coun-
try;

that adegquate provisions be
made in the Third Five Year
Plan with the determined objec-
tive to remove the handicaps of
the agriculturists, namely:—

{a) to effectively control floods,
droughts and pestilence and
other natural calamities and

thereby ensure safe raising of

crops;

(b) to provide for adequate and
regulated supply of irrigation
water, whether by multi-pur-
pose, large, major, medium or
minor irrigation schemes, for
the definite objective of in-
creasing agricultural produc-
tion, main stress being laid on
foodgrains, each year, safe-
guarding from the vagaries of
monsoons, providing for drain-
age of excess water and sup-
ply of adequate quantity of
water needed for raising vari-
ous crops in rotation round
each year through every crop
season suited to various areas
and various crops;

(¢) to open out new cultivable
lands by reclamation in the
plains and by terracing in the
hills, providing at the same
time for adequate irrigation
facilities for utilisation of the
newly opened out lands;
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(d) to well organise field manage.
ment committees, village pan-
chayats, village multi-purpose
co-operatives, with a view to
create necessary incentive
amongst the agriculturists all
over the country;

(e) to arrange for providing faci-
lities like agricultural credits,
improved seeds and imple-
ments, marketing, warehous-
ing, subsidiary occupations
mainly based on agro-indus-
tries suited to wvarious areas
and the people inhabiting
there, etc., on co-operative
lines, and educate the people
adequately for the purpose;
and

(1) to take all ancillary and inci-
dental steps such as training
of requisite personnel, provi-
sion for producing and supply-
ing adequate quantity of agri-
cultural credits, improved
seeds and implements, etc.,
etc., on easy terms;

that the above programume be
given the first priority in the
Third Five Year Plan to com-
pensate the shortfall accrued
during the First and Second
Five Year Plans, and to meet
the twin objectives, namely—

(a) feeding the increasing popu-
lation;

(b) creating a solid base for
industrial development in the
country;

that an all-cut national cam-
paign be launched forthwith to
cambat the food problem in the
country, as a national urgency
and emergency, and appropriate
sieps be taken sccordingly.” (6).
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Shri D. R. Chavan (Karad): Sir, I
beg to move:

That for the original motion, the
following be substituted, namely: —

“This House having considered
the food situation in the country,
is of the opinion that,—

as an incentive for increased
production and to make the
country self-sufficient in food,
the cultivators should be assured
of: —

(i) a guaranteed minimum remu-
nerative price publicised much
in advance of the sowing
season,

(ii) a market that is ready to
accept his crops at the floor
price at the time when the
cultivators want to sell,

(iii) a suitable local storage for
the portion of crops which the
cultivators do not wish to sell
at harvest time,

(iv) a permanent agency, statutory
or non-statutory with suitable
representatives of the farmers
on it should be immediately
set up, which may formulate
price policy and implement
this policy.” (8)

Shrimati Manjula Devi
para): I beg to move:

(Goal-

That for the original motion, the
following be substituted, namely: —

“This House having considered
the food situation in the country,
is of the opinion that the Zonal
system for distribution of food-
grains be abolished and the coun-
try be treated as one unit.” (10)

Mr. Deputy-Speaker: The original
motion and all the substitute motions
are before the House for discussion.
We might fix some time-limit for the
speeches.

Shri Surendranath Dwivedy (Ha-
mirpur); Sir, before you do that let
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us know how much fime you are going
to give the Minister because he has
already taken 1} hours.

Mr. Deputy-Speaker: He has taken
one full hour. But, was it the desire
that he should not speak and say all
these matters on the floor of the
House? Unless that was dorie, there
would not have been any basis for
discussion; rather he has helped us.

Dr. Ram Subhag Singh (Sasaram):
The time may be extended.

Mr. Deputy-Speaker: We are asking
for extension before we start. Let
us see how we proceed. It is always
in the power of the House. The House
can do whatever it likes. But there
ought not to be any nervousness or
impatience on that account. If the
House so desires, it may continue to
discuss it as long as it likes. Even in
that case, to whatever extent we may
extend, a time limit should be placed.
Or, is it the desire of the House that
one hon, Member should go on as he
likes?

Some Hon. Members: No. no. The
time limit should be there.

Mr. Deputy-Speaker: Would 10 or
15 minutes be all right?

Pandit K. C. Sharma (Hapur):
Fifteen minutes would be all right.

Mr. Deputy-Speaker: All right; 20
minutes in the case of leaders of
groups; otherwise, 15 minutes. (Inter-
Tuption).

Pandift K. C. Sharma: There is no
leadership in food.

Mr., Deputy-Speaker: Twenty
minutes should be the maximum; it
will be the ceiling. Shri Tangamani.

Shri Tangamani (Madurai): DMr.
Deputy-Speaker, Sir, after listening to
the speech of the hon, Minister, I am
at a loss to understand how the ques-
tion of agricultural production and the
question of distribution can easily be
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solved, © At least in the other House
when the discussion took place on the
10th and the 14th of this month, the
Deputy Minister was pleased to give
certain hard facts and figures. I would
like to refer to some of the figures
which were supplied by him and also
to the four poinis which I have raised
in my substitute motion and I would
request the hon. Miniser, in the course
of his reply, to give his reasons regard-
ing the points I have raised.

Today the hon. Minister did not
mention anything about the rise in
prices which has become a pheno-
menon during the past year. In the
other House, the hon. Deputy Minister
conceded that the prices of rice in the
south this year have been higher than
what they were last year. 1 would
like to refer to certain flgures which
would show that the prices of food
articles have considerably risen com-
pared to the corresponding pcriod of
last year.

The Economic Weekly which is the
journal of the current economic and
political affairs in Volume XI No. 47,
dated the 5th Dececember, 1959, on page
1850 gives the following statistics. The
food article prices were 1180 on
15-11-1958 and the present prices are
122:5 taking 1952-53 as the base year,
namely 100. They also give the details
as to how thesc prices are rising. I
have given only one instance to show
how the prices have been rising dur-
ing the last year. What is it that they
have done to reduce the prices? When
there was scarcity, commitiees were
formed and in this House, we were
assured that at the State level similar
committees were formed. I am refer-
ring to the foodgrains scarcity and the
food movement in Uttar Pradesh.
Many committees have been formed.
Now, what has become of them? What
has happened to their labours? A
similar committee was formed in West
Bengal and that committee has now
ceased to function. No such committee
was formed in Madras.

Mr. Deputy-Speaker: QOrder. If an
hon. Member has to talk to a friend
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of his, he can sit by him and talk to
bim in a low tone.

Shri Tangamani: Very recently,
there has been a food agitation in West
Bengal and reference was made to that
in the other House by Shri A M.
Thomas. West Bengal has been hit by
floods. Certain areas in the western
U.P. have been affected by drought
also. So, there was scarcity of food-
grains and the prices had gone up, He
has told us that in West Bengal, the
price has come down from Rs. 31 to
Rs. 26 per maund due to the fact that
the main crops have come in. But in
the Madras State, when the Governor
addressed both the Houses on the 5th,
he himself admitted that the price of
rice and other food articles had gone
up considerably.

Shrimati Ila Palchoudburi (Naba-

dwip): May I just interrupt the honys
Member?

Shri Tangamani: No.

Mr. Deputy-Speaker: He is not
yielding.

Shri Tangamani: In Madras, there
has been a demand from almost all
the parties that mattered—the Demo-
cratic Congress, the Dravida Munnetra
Kazhagam, the Communist Party and
others—that the price of rice must be
reduced so that it may be within the
vurchasing power of the ordinary peo-
ple. They have said that one measurs
of good quslity rice must be sold at
75 nP. They were able to move a
large number of people throughout
the country on this question and tock
a demonstration on  22-11-1856.
Although the Congress Party did not
officially participate in that agitation,
in the discussion following the Gover-
nor's Address to the Madras Assembly,
& number of congressmen also support_
ed the demand of these Parties, inside
the Assembly.

We were here told that Madrag State
is neither deficit nor surplus, Accord-
ing to the figures that were supplied
by the Madras Government, the pro-
duction of rice is 32 lakh tons. That
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would make it more or less self-
sufficient. Traditionally, two lakh tons
of kuruvai rice, a special type of rice
grown mostly in Tanjore district, had
been going to Kerala. We were told
today that the deficit of Kerala was
about seven lakh tons and of Mysore,
about 2:5 lakh tons. Nearly a million
tons will have to be distributed bet-
ween Kerala and Mysore from the
surplus area, Andhra Pradesh. He has
also told us today that there was no
question of breaking up the Zones.
Now, what is the reaction of the
Madras Government? Both inside the
Assembly and outside also, the Min-
ister of Agriculture has been saying
that they are not for the continuance
of the zone. They are demanding that
the zones must be broken. Here the
Government is saying that the zones
must be continued and new zones are
to come into existence. I would like
to know clearly and categorically what
exactly is the attitude of the Central
Government and the State Govern-
ments to this question of zones.

On the question of prices, he has
told us that there will be a Price
Fixation Committee. We do not know
how that committee is going to func-
tion, whether that committee will be
the same as the committee for State
Trading or the method which is going
to be adopted will be the same as the
one adopted for State trading.

Having said this, I want to go rapid-
ly to the question of State trading.
The hon, Prime Minister told us that
when the decision has been taken by
the National Development Council,
the decision must be adhered to. He
said:

‘“When the decision has been
taken by the National Develop-
ment Council, the decision must
be adhered to, That is the highest
body that we can think of. You
cannot have a higher body than
the Council. If that body takes
a decision, it is responsible for
the decision, right or wrong. I do
not think that the decision about
State trading was wrong."
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This 18 what the hon. Prime Minister
said. " I would like to know what is
the attitude of the Ministry about this
question of State trading. 1 will now
come to brass tacks. Last year nearly
13 lakh tons of rice—subject to cor-
rection—have been procured both by
the Central Government and the
various State Governments. The
Madras Government promised to pro-
cure 2 lakh tons and ultimately 1 lakh
tons were procured. Andhra Govern-
ment also agreed to procure 4 or 8
lakh tons, I do not know how much
has been procured. Is this question of
procuring rice and wheat from the
landlords going to continue by the
State Governments and the Central
Government? The demand of all
parties has been that procurement
must be from landlords owning more
than ten acres of land. They have
also stated a reasonable price to be
paid to the agriculturists,

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
What is that reasonable price?

Shri Tangamani: The reasonable
price will be Rs. 17 per maund.

Shri P, R. Patel: T want to know
what is the cost of cultivation. Has
he calculated that?

Mr, Deputly-Speaker: Order, order.
Let us first grow and then count the
cost.

Shri Tangamani: Rice was procured
from traders and millers in Madras
State by the Madras Government at
Rs. 17 a maund, and when they sup-
plied that rice through fair price shops
the Madras Government sold it at 14
annas a measure. We were able to tell
them that even at that procurement
price they will be in g position to sell
at 12 annas per measure.

Then, he has told us about the ‘food
bank’ which is going to be set up.

Shrt A. M. Thomas: He did not say
‘food bank’, : :
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Shrdi Tangamani: Or a buffer stock
which can be called g buffer stock of
5 millian tong. I would like to know
how that 5 million tons s going to be
made up. Is that 8 million tons going
to be procured by way of imports or

by procurement intermally. If it is-

going to be by way of import alone, I
will have to say that the House must
know how much money we have been
spending for the past eight or nine
years on imports of foodgrains. In
1961-52, 4793 million tons were
imported and the cost was Rs. 22812
crores. The year 1855-56 was the
year when we imported less, and we
imported 0'432 million tons and the
price paid was Rs. 20 crores. In
1857-58, 3-692 million tons were
imported and the price we paid was
Rs. 167 crores. The total quantity
imported in 1958-59 is not known, but
we have spent Hs. 191 crores. 1 would
like to know how much we are spend-
ing for the year 1958-60 on import of
foodgrains. Is it going to Rs. 191
crores or more or is it going to be
less? It is very interesting to listen
to the hon. Minister when he talks of
self-sufficiency, but coupled with this,
we have to see that year after year,
although we have been assured of self-
sufficiency, we are paying at least
Rs. 200 crores. I would like to men-
tion here that for importing these
foodgrains through these various mer-
chuntships, we are spending more than
Rs 20 crores.

I would now refer to unstarred
question No. 511 which was answered
on 25th  November, 1959, In the
answer, the figures were given. In
1958-59, we said Rs. 1'38 crores to the
Indian shipping companies, and Rs.
2185 crores to the foreign shipping
companies. In the previous year, we
paid Rs. 32°78 crores to the foreign
companies and about Rs, 2-93 crores
to the Indian companies.

The hon. Minister was mentioning
that fertilizer plants must be set up,
that we could spend more money for
getting the fertiliser plants instead of
spending money on the import of food-
grains and also paying the shipping
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companies. It was very interesting to
listen to that aspect. In this connec-
tion, I would mention only one
instance. There has been a repeated
demand from Andhra. It is a surplus
State. For nearly flve years they have
been demanding that they must have
a proper fertliser plant. Year after
year has passed by. Only now they
have decided to set up a fertiliser
plant in Puthakulam. Yesterday, we
were told that this scheme may go
right into the third Plan itself, The
Andhra S.ate Government has taken
this responsibility. The Andhra State
Government is contributing 51 per
cent of the capital. When a State
Government is  willing to do it, a
fertiliser plant in a State like Andhra
would certainly help the production
of foodgrains. But, how is it that
there has been delay in th's regard?
I would like to know whether the
Government here and now will tell
me the steps that they are going to
take to see that this fertiliser plant
comes into existence by the end of the
second Plan period itself. In the same
way, I would like to know whether
the fertiliser plant which is to come
by the end of the second Plan period
in .Tamil Nad, particularly in Neiveli,
will be completed or not. It is very
interesting to hear about the setting
up of one fertiliser plant in each
State, Here are somc concrete
instances where fertiliser plants have
now started. 1 would like to know
whether enough foreign exchange will
be made available to  those various
State Governments to see that these
fertiliser plants do come into exis-
tence,

I was happy when the Minister
referred to Community Development.
I am also happy that the Deputy Min-
ister of Community Development and
Co-operation i8 here now. I would
like to refer to one or two news items
in Kurukshetra, the Tth anniversary
number, dated 2nd October, 1959
Therein, Shri S. K. Deysays that the
pilgrimage first began in April, 1981
and that large sums were set apart
for the grow more food campaign. He
says that the grow more food schemes
suffered from inequity in design. This
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gravitated towards favoured aress.
“It food production is to incregse in
bulk, the population as a whole
should be activised" That is what
he says, and he adds that it calls not
only for “agricultural work, animal
husbandry,” etc., etc.

Again, in the issue of Kurukshetra
for November 14, 1859, in the news
item—the editor's box—the guestion
of money spent has been referred to.
The money spent is about Rs. 187
crores. It is said:

“It is also necessary to remem-
ber that the Community Develop-
ment cannot make much progress
in the absence of radical land
reforms and the provision of sub-
sidiary employment in the form
of cottage and small-scale indus-
tri“h‘

Now, 1 would like to make two
observations. I have said that nearly
Rs. 200 crores have been spent in the
Community Development, The amount
that has been earmarked for agricul-
ture is only Rs. 55 crores. My sub-
mission is more money should be
earmarked for agriculture. Secondly,
Shri Dey himself has declared that it
should be followed by rad'cal land
reforms and incentive should be
given to the farmer. Incentives will
be given to the farmer only through
radical land reforms which have been
accepted by the land reform panel.
The panel suggested certain things
and if they are adopted, incentives
will be given to the farmer. For
example, on the question of ceiling,
there was a legislation passed on the
12th June, 1958 by the Kerala Assem-
bly. Following the decisions of the
Nagpur Resolution of the Congress, it
stated that for double crop the ceiling
should be 15 acres and for single crop
22} acres. But to thig day, it has not
received the President's assent. When
there is legislation which calls for
radical land reforms as per the sug-
gestion of the land reform panel, that
is not immediately enforced.
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Another point 1 would like to
refer—I have mentioned it in the sub-
stitute motion also.—is to develop co-
operative farming preceded by distri-
bution of land to the landlesg from
the excess land procured by imposi-
tion of ceiling, effective stopping of
eviction, distribution of cultivable
wasteland. The hon. Minister has
glven figures about wagtelands. In
reply to Starred Question No. 680 on
21-8-1959, we were told that a com-
mittee of experts has been et up
under Dr, B. N. Uppal, Agricultural
Commissioner of the Government aof
Ind'a, to ascertain the wastelands
avilable, how much of it can be
cultivated, etc. T would like to know
when this committee is going to sub-
mit its report and whether they have
got figures to show how much waste-
lands have been given to the agricul-
tural landless labour, especially
Harijans in the various States,

The last point which I would like
to menton and which I have also
mentioned in the substitute motion is
the question of replacing usurers
credit by adequate and timely institu-
tional, governmental credit to supply
fertilisers and good seeds in time. I
have mentioned how Rs. 30 crores are
be'ng spent on shipping freights alone
for importing foodgrains. At least 50
per cent of this should be spent on
supplying fertilisers in time. Several
complaints have come from the agri- .
culturists in various States that they
do not receive the fertilisers in time.

Having said this, I would again
request the hon. Minister to tell wus
what is their target they have for
1959-60 and what steps they are going
to take for reducing imports, control-
ling prices and also procuring food-
grains, as per the decislons taken by
the National Development Council in
November, 1858.
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14.54 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, the House has to consider three
important measures, viz, (i) Sugar
(Specigl Excise Duty) Bill, (ii)
Indian Tariff (Amendment) Bill and
(1ii) Mineral Oils (Additional Duties
of Excise and Customs) Amendment
Bill, on the 17th and 18th so that
these Bills are considered and return-
ed by the Upper House on 21st and
22nd December. It has, therefore,
become essential that further discus-
gsion on the food =situation may be
taken up after the conclusion of the
above three Bills, n.e. on Monday. I
hope the House will Appreciate the
position and approve the taking up of
further discussion on food situation
on Monday.

Mr. Deputy-Speaker: These B:lls
have to be passed by both Houses
during th's session. We have  just
begun the discussion on the food
situation. Hon. Members can study
the statement made by the hon.
Minister today and they will be better
prepared on Monday.

Shri Surendranath Dwivedy:
Originallv. 16th was fixed for food
debate. Now, because of the Delhi
Land Ceilings B:ll, we  started the
discussion late. Now if wo delay 1t
again for a further period .. ..

Mr. Depuly-Speaker: Will any
harm be done if we take it up on
Monday? The onlv view that has
been expressed on behalf of the Gov-
ernment is that those  Bills would
have to be completed w:thin this
session, because the other House has
also to consider them and send them
back to us. That is the difficulty.

Pandit Thakur Das Bhargava: That
is all right, We accept 't.

SBhri Satya Narayan Sinha: Govern-
ment business has always priority
over any other business,
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Shri Nath Pal: May I know whe-
ther the discussion of the report of
the Pay Commission, which has been
scheduled for 4 o'clock tomorrow has
also been changed?

Shri Satya Narayan Sinha: No.

Shri Nath Pai: What is the reply?

Shri Satya Narayan Sinha: It will
be taken up at 4 o'clock, as announ-
ced.

Shri Tangamani: About the discus-
sion on the Pay Commission Report
tomorrow, th. time allotted . . .

Mr. Deputy-Speaker: That is a
different th ng. Now Shri Dwivedy.

16.56 hrs.

MOTION RE: FOOD SITUATION—
comtd.

Shri Surendranath Dwivedy: Mem-
bers of this House who were present
when we were discussing the food
prices on the last occasion must have
observed a great difference today. The
difference is not because the difficul-
ties of the situat'on have been remov-
ed, or because the prices have really
gone down, or because the production
has increased; the difference 15 that
we have now a new Mwmister. Then
we had a Minister who was bidding

good-bye. Here is a Minister who is
shippery and clever. During the
period of his ministership he has

already headed three Ministries, and
this is the third Ministry that he has
come to. And I know what he is
going to do in this Ministry_not that
a new policy is going to be evolved,
nor that he is actually going to give
us more agricultural production. What
1 feel is that whereas the other Minis-
ters had been a little bit timid and
had not the capacily to come forward
with policies, this new Minister is
working deliberately for the reversal
of the policies that have been decided
by the Government of India after
many many years of experience,
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He has told us about agricultural
production. I would like him to tell
us what authority or power the Cen-
tral Government has really got in
increasing the agricultural production
in this country. Agriculture is a
subject which is within the jurisdic-
tion of the State. If agricultural pro-
duction is not increased, it is because
the States have faltered in their duty.
He has not come forward with any
proposal as to how he is going to deal
with this problem more effectively.

Then, it is really an  unfortunate
development in  this country  that
about agriculture speeches and exhor-
tations are made by persons who have
no experience of agriculture. They
g0 to places like England and
America, get some training and then
come back and presume they know
all about agriculture, So also, I
would humbly submit, is the position
of our Ministers. They talk loud
about seeds, irrigation.and all these
things, Everybody knows that these
are necessary for agricultural produc-
tion in this country. But the whole
outlook here i1s different. Our entire
agricultural policy has been made
subservient to the industry. It is not
only the industrial outlook but the
urban outlook which determines the
entire agricultural policy of this
country.

Has he proposed any change? [ will
take only one instance. Can we go
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in for intensive cuyltivation and
increased production in this country
without giving land to the people?
You, Sir, know, and the House knows,
that ceiling on land is not a new
phenomenon. It has been decided
long back by the Planning Commis-
sion that ceiling should be introduced
as early as possible, If we want agri-
cultural tenure, land tenure, it is not
only price, not only water, not only
seed or marketing that has to be
considered first. He must have the
land first. What have we done in that
direction” Has anybody made any
brave announcement? People say,
“Oh! Congress; after Avadi, Nagpur,
it has gone a step forward; now State
trading and a ceiling on land.” Now
we have come to the end of December
1959. What is the result? What will
be the fate of the ceiling Bills that
are before the different State Legisla-
tures? Are we going to complete
them before 10597 If you are going
to do that, [ would like to know—
1 am conscious about your interrup-
tion, Sir, but my “you” is impersonal..

Mr. Deputy-Speaker: If it is imper-
sonal, he might continue next time.

17.01 hrs.

The Lok Sabha then adjeurned tul
Eleven of the Clock on Thursday, the
17th December, 1058 /Agrahayana
26, 1881 (Saka).
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DAILY DIGEST

[Wednesday, December 16, 1959)Agrahavana, 25, 1881 (Saka,]

ORAL 'ANSWERS TO
QUESTIONS o .

s5.Q. Subject
N

920. Development of har-
bouron W. Coast .

921. Subsidized Hospital
at Cuttack .

922. Dam on River Beas

923. Transmirting  Stations
on East and Wc:t
Cuoasts

924. Report of Mr. Ptmhumu

925. Qeneration  and  dis-
teibution of Electri-
cily .

w24, Colourisation of vanas-
pati .

927. Spurioas “V.m-ahlm.h.an"

v28. Rail Trathc  bhetween
Mokameh and
Barauni .

29. Sugar production
939. Sy beans

432. Shortage of  medical

persvanel in Rural
Areas :

933. Water supply in
Calcutta .

WRITT'EN .\‘JSWERS TO
QUESTIONS .
3.Q.
No.
931, Silo-cum-¢levaror in
Calcurta ]

914, Steel for agricultural
purpuses in Punjab

935. Ice for fish preservation

936. Amalgamation of
Railway Unions

937. Reorganisation of -
ricultural Resca‘?tﬁx
Institutes .

938. Special powers to deal
with corruption cases

939. Metre gauge locomo-
tives . . .

940. Air-Service to Go-
rakhpur

941. Price of rice in Tnpurl
942. Jaldhaka Hydm-Llcc-
tric Project .
943. Reduction in nir
freight rates .
944. C. H. S. Scheme

Corumns

5255—92

5255—57
525759
5259—61T

5261—63
5263—66
5266—72
5272—76
5276—80

s280-81
5282—3%4
§2R5=-R6
5286—89

5289—92

52925377

5292

5292-93
5293

5293-94

5394-95
5295-96
5296-97

5297-98
5298-99

5299

5300
5300-01

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q. Subfect
No.

945. Land Mortgage Bank
in Himachal Pradesh

946. Agricultural praduc-
tion in Ganga-Brahe
maputra Basin .

947. Cobalt Beam 'I'herapy
Units .

948. Averted
dent

949. Charging of extra farr:s

950. Settlement  operations
in  Manipur

951. Ahmedabad Railway
Sration . . .

952. Bridge over river
(yanga a1 Garhmuk-
teshwar " :

953. Tankers from Poland .

954. River waters  dispute
between Madras
and Mysore

955. Misuse of teleprinter
lines

956. Dellu Transpon undcr-
taking :

957. Eradication of smnl]-
pox and cholera

954, Rural indebtedness

959. Cenzral Tractor Or-
ganisation P .

960. Silting  of Hirakud
Reserveir .

g961. Road Transport

962. Pilferage of  mail

963. Recognition of rncdnctl
degrees .

964. Cambay Port . .

965. Integrated occupational
health Service

966. Wheat from
under P. L. 480

967. Strike by LA.C. pilots

U.S.Q.
No.

1492. Development of Visa-
khapamam  Port .

1493. Q.T. S. on N. Rail-
way

T'rain Acu-

1494. Tube- wnils in Bom-
g bay State

U.S.A.
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COLUMNS

5302

§302-03
5303

5303-04
5304

5305
5305
5305-06
5306
53¢6-07
53v7-08
5308

5309
5310

§310-11

S3tr
s3tt-12

5312-13

5313-14
5314

5315

5315
5316

5316=17
5317

5317-18
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

1495. “‘Rabi Campaign’
1496. Manufacture of v;l'lns-
pati .

1497. Supply of fwdgmm
to UP, and West
Bengal . .
1498, Loss in freight charges
1499. Lilabari Airfields
1500. Corruption cases in
N. Railway .
1501. Reservation for the
promotion of S. C.
and S. T. Employees
1502, Telegraph Services,
in Kurch :
1503, Tourists to Agra .
1504 . Flood control
1505. Onions
1506. Pa ities
’ in N. Railways
1507. Bus Transport in
Punjab
1504, Mational Hlshwlys in
Punjab
1509. Simple I'emhzcr Co-
ordinated trials
1s10. LLA.R. L. :
1511. Central  Potato Re-
search Institute
1512. Mobilc Libraries on
Northern Railway
1513. Complaints lodged at
Delhi Junction
1514. Telephones
1515. Pumshmenuwardcd 10
Railway Employees
1516. D. 5. Office, feroze-
pore Division
1517. Co-operative rice-
millin Units  jn
Punja . .
15:18. P. and T. Boards and
Committees in
Punjab
1519, Asian-Highways Phn
r520. Urban water supply
schemes in Orissa .
1521. Cultivable waste land
in Orrisa i
1522. Rural credit .
1523, Trmnsport  problems
in Batni T
1524. U. N. Mission on

Community Develop-
ment Programme

T

[ Dawy Dromer ]

CoLumMnNs

5318
5318
5319
5320

§320-21

5321

£321-22

5322
5322-23
5323
5323-24

5324
5324-25
5325-26

5§326-27
5327

§327-28

5830
5330-31
5331
5331-33

5332
5332-33

€333

5333-34

WRITTEN ANSWERS TO
QUESTIONS—contd.

UsQ. - Subject
No.

1525. New  Slaughterhouse
ic Delhi . ,
Willingdon Husp:ul,
New Delhi . .
Water ]oggmg due to
railway lines .
1528. Subsidiary food

1529. Mational Shippin
Board B

1526.

1527.

Naval Training School
Ramagiri,
1531. Fruic l_:ulnvmon jn

1530.

elhi )
1532, "Nﬂﬂi::. Panchayats in
el . . .

1533. Appointments on

railways .

Foreign
Earnings
. Family Planning Bocrd
. Coir Co-operative
Societies . i
. Spares for bulldozers

. Air-dropping of food in
West Bengal

1539. Railway Time Table
. Tenkasi Station

. Ph, D, scholarships
by LARIL . .

. Ph. D. fellowships of
I.LC.AR .

1534. Exchmgt

. Supply of foodgrains.
. Integral Coach Factery,
Perambur . .
. Khungar
. Central Ticker Checking
Body . . .
. Agra  Fort Railway
Station . . .
. Port at Haldia . .,
1549. Agricultural Admnistra-
tion Committec
Accident o Kalinga
Airlires Aircraft .
. Minor Irrigatior Sche-
mes in Tripura . .
1552, Dacoities in Trains .
. Detention of Howrsh-
Bombay Mail . .
1554. Forests in Himachal
Pradesh

1556, Leprosy ‘
1557. Control of pests. .

Committec,

5534

CoLtnas:

5334
533435

5335
5336

5336
siT
5337-38
5338
5338-39

5330-41
5341

5341-42
5342

5343
5343-44
5344

5345

5345-46
5346-47

5347
5348-49

5349

5349-50
5350

5351-52
5352-53

5353~34
5334
5358

5355-56
5356-37

53
5357
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5535 5530
WRITTEN ANSWERS TO ‘PAPERS LAID ON THE
QUESTIONS—contd. TABLE—contd,
U.SQ. Subject CoLumns
No. CoLumNs
1557, Control of pest -58 (i) No  41/195/59-MDL/S
357 " o p‘ 5. o 3437°3 (W) (1) dated the 1oth
1558. Over-bridge in Siliguri  5358-59 November, 1959 con-
1559. NW. Railway Co- taining the ~Manipus
operative Credit Society  5359-60 Prevention of Food Ad-
1560. Jhelum Channal §360-61 ulteration Rules, 1958.
1561 Reduction in manganese () No. 41/195/59-MDL S
freight rates . 5361 (M) dated the 12th
1562. B-odmnynkhmm-Madurm October, 1959 contain-
Bianch Line. . 536162 ing the Manipur Pre-
1563. Sca Istand Co on . 5362 \.Lr_mnn ::; Food Adul-
1564, Research D sist  and teratuon (Supplementary)
Standards Orpanisation  $362-63 i ’
1565 Dolhi Milk Supply
Scheme. . . . 5363-64 (2; A copy of cach of the
1566, First Class Coaches 5364=65 following Notifications,
under sub-section (6}
1567. Contravention of Drus of Section 3 of the  Es-
Control  Act . 5365 sential Commoditics
1568, Collision berween Tmn Act, 1955.
d
Er;mmj"['mlllcy nca‘r 5365-66 i (LS.R Nuoorist dated
. the sth December, 1959
1569, Extension  of  railwav making certain  further
line . " 5366 amendment to the Urar
1570. Gonda  Stauen 5366-67 Pj;adcsh 1"nmgigrml1s
(Restricoons on order
1571, ts::it:m Inspeclun of 536764 Movement QOrder. 1959.
1572. Forcigners i Indian (v G RONo. 13176 dated
Agricultural  Rescarch . the gth December, 1959
Institute . . 536% making cerntain further
1573. rters for P. & T. amendment o the Bom-
ployees 1n  U.P. 5368=69 bay Wheat (Movement
Al
1574. Construction of rvads Contiol* Order. 1056,
in Uuar Pradesh 536%=70 3V A conyof the Report of the
1575. Parlakimedi Light Commirtee of Engineers.
Railwa . . . 0
o et o REPORT OF COMMITTEL
BT ety e ON PRIVATE MEMBERS'
F ol §370—73 BILLS AND RESOLU-
1577. Agra-Bombay Highway  5373-74 TIONS PRESENTEL 5386
1578. Diversion of Bombay- vty . ‘an Pre-
Agra Road at Nasik 5374 ‘-'“’\E.,.’:::éh SRR TR e
1579. Export  of focdgrains- -
Sfrom #lrzgmuro 5374-75
1580, State ing rgmlw- - St
tion in Tripura. 5375-76 BILL INTRODUCFD §386-87
1581, Querbridge m bhamgarh The Mineral Onls «Addstional
Station - 5376-77 Duties of Excise and
1582, Railway 5Ch*‘“1 ‘l Customs) Amendment
Cuttack . 5377 1ill.
1583. Kosi Project . 5377
-~ - . 3 MOTION 10 RLFER BILIL.
PAPERS thD UN THE TOJOINT U UMMIT’I‘L!—
TABLE - 53%0-B1 ADOPTED . - §3MT—s5481

(1) A copy of cach of the

following Noullcmorts Further discussion  on the

published in Manipur
Gozette, under  sub-
seclion (3) ot

of the Prevention of Fo:!
Adulteration Act, 1954:

317 (Ai) LSD—11

motion to reler the Della
L.and Holdings (Ceiling;
Bulwa Joint Commi-
ttee was concluded and
the motion was adopred,
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Corraas

STATEMENT BY MINIS-
TER . . . . 5402
The Minjster of Parlismentary
Affairs (Shri Satya Nara-
yan Sinha) madc a statc-
mem regarding the forth-
Commonwealth
Prime Ministers’ Con-
ference in London.

MOTION RE FOOD
SITUATION . : . 5408—5526,

5528—130

The Ministerof Food and Agri-

culture (Shri S. K. Patil)

moved for the considera-

tion of & motion r¢ food

situation in the covntry.

The discussion was not

concluded.

[Damvy Drozar)

AGENDA FOR THURSDAY,
DECEMBER 17, 1956/AG-
RAHAYANA 26, 1881
(SAKA)—

Consideration of the Sta-
tutory Resolution re
Sugar (Special Excise
Duty) Ordinance, 1959
(Ordinance 'No. 3 of
1959)s con;ideg:tiog and

gsing of | u
?s'pecw Excise Du%
Bill and the Indian
Tariff (Amendment)Bill,
consideration of the mo-
tion re price of sugar-
cane and sugar and also
consideration of the Re-
port of Pay Commission.

5538

CoLumns



